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LOK SABHA
Friday, 29th July, 1955

The Lok Sabha met at Eleven 

of the Clock.

[Mr. peaker in the Chair]

ORAL ANSWERS TO QUESTIONS
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i  % ĉr  # 31̂ # fv 
feftwi iît qr WRft |, ^

r̂«r«r #  wn w# t?:# |  »<k

trTVTT Tt   ̂ I wk *rfif  ?fr 

 ̂«PTT I ?

*To  *#yo  ipTo

 ̂sfrf̂ !̂n,  ’jF

11% IT'SO tfo ?fto  TT ̂rislSt

T W t   ̂  ̂  I '

tft  ipfo  fWo :  <p(ft ^Ht

TI?tW  ̂flRTPTT t  1[̂T  # W#

f̂?TT ̂  R̂IT t,  rft  S»H*I

wr  ^5T  ̂ft? 3*ff 5jjt
 ̂  *1̂ ?
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Slui N. B. Chowdhû t May I know 
the names of the oountircs mtti which 
Government have entered into some sort 
of agreement to combat this locust men
ace?

Dr. P. S. Deahmuliihi  The collabora
tions is with Pakistan, Iran and other 
countries right up to the ŵestern most 
territories of Africa.

Sugar Prlcci

«aiS* Shri Radlia lUmant Will the 
Minister of Food and Agricultora be 
pleased to sute:

(a)  whether Government have adopt* 
cd  any measures to check the fiUlmg 
prices of Sugar; and



and Red Sindhi cattlc at Kamal, is  laid 
on the Table of the Sabha  ^pc - 
dix I annexurc No. 60].  Separate ngur s
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(b)  if 80, the extent of success achiev
ed thereby ?

The Minister of Agriculture (Dr. 
P. S. Deahmukh): (a) and (b).  The 
fall in sugar prices has not been such as 
t> caU for aiw special measures  on  the 
pirt of the Government.

Shri Radha Ramanx May I know 
h iw the price of imported sugar compares 
with that of Indian-manufactured sugar ?

Dr. P. S. Deshmukh: It is considerably 
loiter at the places where it is manufac- 
t ored, but with the duties that we impose 
and so on̂ there is not much difference 
in the ruling prices.

Shri Radha Raman: May I know 
whether any representation has been re
ceived from the Indian manufaaurc’s for 
stabilising the price of sugar in India ?

The Minister of Food and Agri
culture (Shri A. P. Jain): No  such 
formal representation has been received. 
But during the tripartite conference held 
in Lucknow, some suggestions were made. 
After examination it was found that there 
was no cause for anxiety so far as the price 
of sugar was concerned, ^

ShriJhulanSinha: Have Government 
amially ascertained whether there is any 
r̂al fall in the prices at the consumer's 
cAtres, or there has been a fall only at 
t le dock and export centres ?

Shri A. P. Jaint If there is a fall in the 
wholesale price, it should reflect itself 
in the retail price.

Shri ]hulan Sinha: May I know 
whether Government have really ascertained 
h at all as to  whether there  has been 
a fall ?  There has been no fall there.

fall.
Shri A. P. Jain: There has been some

Sahiwal Cattle

*219. Shri Barman: Will the Minis
ter of Food and Agriculture be pleased 
to sute:

(a) the economy if any, effected by the 
transfer of Sahiwal breed of cattle from 
Indian  Agriculural  Research  Institute, 
Drlhi to Kamal;

(b) the extent to which the milk yield 
of the Sahiwal herd at Kamal has im
proved during the last three years; and

(c) what was the highest yield of milk 
that this herd gave before its transfer ?

The Minister of Agriculture (Dr.
S. Deshmukh): (a) A sutemenL show

ing the economy effected by the amal
gamation  of  the  Sahiwal,  Tharparkar

in respect of Sahiwal breed alone arc  ot 
available.

(b) The milking average of the Sahiwal 
herd at Kamal increased from 16 lbs. 
in 1952-53 to 18*8 lbs. in April. 1955.

(c) 22*31 lbs. per cow per day.

Shri Barman: What was the average 
yield of the Sahiwal breed of cows whfie 
they were  at the  lARI?

Dr. P. S. Deahmukh: I am sure the 
hon. Member is aware that that was a 
venr select group of cows.  The average 
yield was in the neighbourhood of 28*8 
lbs.  I  think.

Shri Barman: Is it not a fact that 
after this herd was transferred to Kamal 
the Estimates Committee after visiting that. 
place  had  strongly  recommended 
that in view of the deterioration of these 
rare cattle they should be  retransferred 
to the lARI, and had also stated that  the 
director of lARI was quite willing to take 
them in ?  If so, what action have Govern
ment taken in that regard ?

Dr. P. S. Deshmukh: I think, so 
far as the contents of the recommendations 
of the Estimates Committee are concemed, 
my hon. friend is well informed.

Dr. Rama Rao : In view of the fact 
that this very valuable breed is getting 
into extinction, have Government  tried 
any crossbreeding between this breed and 
the famous Ongole breed?

Dr. P. S. Deshmukh: I do not agree
with my hon. friend that this is verging 
on extinction.  In fact  everyone of our 
efforts is directed towards  maintaining 
it and making it more numerous.

Dr. Rama Rao: I meant extinction.

Dr. P. S. Deahmukh: There is no 
possibility  of extinction.

Railway Security Organization

*220. Shri Raghavaiah: Will  the
Minister of Railwaya be pleased to state:

(a) whether any decision has been taken 
in regpd to the reconstitution of the Rail
way Watch and Ward Department and the 
formation of the “Railway Security Force”; 
and

(b) if so, the features of scheme?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a) Yet
Sir.

(b) A statement is laid on the Table 
of the  ‘  ■  ■
No. 61I.

House.  Appendix I, annexure
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Shri Rsghavaltth s What are  the 
terms  and conditions of scrvice of the 
new force?

Shrl Alafeaan t All these things are 
explained  in the notification  issued. 
The rules relating to  this  service have 
t>een  promulgated  on the 15th Alpril.

Shrl Raghtfvaiah t Mpy  I  know 
whether  the National  Safeguarding of 
*Security Rules apply to these staff also?

Shri Alagetan 1 What rules ?

Shrl Raghavalah: The National Safe
guarding of Security Rules.  My question 
IS whether these staff also will be there 
:at the whim and fancy of the department ?

Shrl Alagesan : If the Hon. Member 
means  the  National  Safeguarding  * of 
Security  Rules, they apply  to all ser
vices.

Shrl B. sL Murthy s May I know 
whether it is the intention of the Ministry 
that in due course this R̂'ailway Security 
Force will replace the railway police ?

Shrl Alagesan i No. Formerly, this 
force was called the Watch and Ward 
section of the railway.  Now, it has been 
named the Railway Security Force.  We 
are also having a Bill under consideration 
to give this a sort of quasi-police status.

Shri Kamath : Will this newly con
stituted  force be directly subordinate 
to the  Railway Board or to the  general 
manager  on each railway ?

Shri Alagetan : It will function under 
the  general  n>anagers  and also under 
th -  Railway  Board.

Shrl  Kamath 1  Will  it  be 
immciiately subordinate to the General 
Managers  or to the Railway Board ?

• Shrl Alagetan 1 There is no contra- 
■diction between the two.

Shrl RMharalah t What is  the 
mumber of officers on  this ?

Mr. Speaker 1 Order, order.  The 
lion. Member’s  question was  whether 
they will be directly under the Railway 
Board  Qjf under the general managers. 
Under  whose  direct control will they 
be  working ?

The Mlaltter of Rallwavt and Trant« 
port (Shri L. B. Shattrl) 1 They will 
be directly  under  the  Railway Board. 
The siccirity AI nser will be directly under 
the  Railway Board,  and thsre will  be 
a chief  security  officer  working under 
<£ach (General Manager. ^

lado-Japaa Air Agreement

221, Shrl D. C. Sharma s Will the 
Minister of Commualcatlont be pleat
ed to state whether any bilateral agree
ment regarding  airlines  has  been con
cluded between India and Japan f

The Depnty Minister of Oommual.
catl«as (Shri Ra) Bahadur ) :
In̂ a and •K*̂e«nent  between
India and Japan have been settled, but

befo«‘Jh *  fo™«litie8 to be completS 
before the agreement can be signed.

Shri D. C. Sharma j Mav I
to be signed

Shri Raj Bahadur : We liope  so.

Shri D. C. Sharma : Mav I irn/̂«. 
inH Of service  betwLn t
and  India, contemplated  under  fkJI
agreement which is yet to be final'Ld ?

Shrl Raj Bahadur t There

determine the number or frequency.

ShrimMi Renu Chalcravartty: Mav I
know whether n is a fact thauhe ir̂ tLt
amount of  competition arises 
India-Tokyo route,  and î  so  whf. 
the  difficulties  are—I have heird
here  are certain  diflSculties as a resuj! 
of this competition—and mav I aUn 
whether  the terms

give us at least the same facilities as afe 
given to certain  other airlines which are 
competing  along this  route ?

will make it possible for 
the Air India International  to run the 

‘̂'""en̂ically  as  possible. 
So far as the actual terms are concerned, 
as I said. It is premature for  us  to say 
anything about them before the agreement 
is signed formally.

Weeds Control

223* Shrl M. R. Krlthna s Will the 
Minister of Food and Agriculture be
pleased to stiite :

(a) whether  the persons who were 
sent to U.K.  to study the latest tech
niques  for  controlling  weeds,  insect 
pests  and plants diseases  have  re
turned  after  completing  their  course: 
and

(b) whether it is a fact that this course
was  sponsored  under  the Colombo 
Plan? '

The Mlnitter of Agriculture 
(Dr. P. 8. Deshmulji ) 1 (a) Three out 
of four batches of trainees sent to Britian 
for  this purpose have returned.  The 
fourth  batch is still under  training.

(b)  The course was  sponsored  unde- 
the Colombo Plan,



Shri M. IL Krishiui t May 1 know 
whether the technique and technological 
knowledge  acquired  by these  men in 
U.K. needs any large-scale purchasing of 
insecticides  and  machinery  from  that 
country

Dr, P. S. Deshmukh : I would like 
to  have  notice.

Shri M. R. Krishna i May  I know 
the  number that has been trained, and 
how  their experience  will be utilised 
in this country?

Dr. P. S. Dethmukh : We had 7
trained  in 1952.  8 in I953. <5 in 1954 
and  I think about 5 are still undergoing 
training.  All are being employed for the 
purposes for  which  training  has been 
received by them.

Shri M, R. Kriahna i Why were they 
sent to U.K. where the climatic and crop 
conditions  arc entirely  different from 
those  of our country?

Dr. P. S. Deahmukh t Because the 
•cience  and technique  of wcedicides is 
developed far more in U,K, tlian else
where.

Shri C. R. Chowdary : May I know
how  many  members  of the scheduled
* castcŝ  scheduled tribes and backward 
communities have been sent ?

'Dr. P. S. Deahmukh : I have no 
information.

Railway  Equipmeat

U24. Shri S. N. Das x  Will  the 
Minister  of Railways be pleased to 
sute

(a) whether  any steps  have so  far 
been  taken for achieving  self-suffici
ency in regard to items of railway stores 
which  are  at present  procîred  from 
abroad ;

(b) whether  the Railway  Enquip- 
ment  Committee  have carried out  in
vestigations in this regard;

(c) if so,  whether  any  suggestions 
have  been made by the Committee;

(d) whether  any  private  concern 
has made any suggestions in this regard; 
and

(e) if so,  the nature  of the  sugges
tions  suRle ?

The Deputy Minister of Railways 
anil  Timsport (Shri AJagasaa) t
(a)  Yes.  ̂   "

(b) The  Committee  Is carrying  out 
Investigatioŝs.

(c) The report of the Cominittee, is 
iwalted,
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(d)  and  (e). Government  arc  not 

aware  of this but suggestions might 
have been made to the Equipment Conunit- 
tee.

Shri  S. N. Das 1 May  I kbow what 
percentage  of railway  stores, in terms, 
of number of items and in tern̂s of annual, 
value, is being manufaaured in India? ’

Shri Alagesan 1 I am unable to give 
the percentage  in terms of items,  but 
I can  give the percentage  in terms  of 
money value of items imported  to  our 
total  purchases.  In 1949-50,  it was 
23 per ccnt,  in the next year it was 22 
per cent, in 1951-52, it was 30 per cent, 
m  1952-53̂  it was 30 per cent and in. 
9̂53-54i it was ̂  percent.

Shri S. N. Das :  May I know  the ’ 
extent  of progress that  has been made 
in railway workshops  as well as in  the 
other raihvay establishments in regard 
to this matter?

Shri Alagesan: In fact, this commit
tee  has been appointed to suggest ways; 
and means of using the indigenous capacity 
to the  fullest extent possiblê.  But the 
railways  have  already instructionŝ that 
they should  use only  articles  of indi
genous manufacture as much as possible 
as they are  available in  the  country.. 
As  fir  as  increase  in  indigenous, 
production is  concerned,  it is  being 
pushed  up both  in the public and the 
private  sector.  We have entered  into 
agreements with  some  firms  for the 
manufacture  of wagons,  signalling  and 
interlocking  material  and train-light 
dynamos.  This is as far as the private 
sector  goes.  The  hon. M b̂er  is. 
aware  that  we are already trying  to 
increase  the capacity  in Chittaranjan̂ 
TELCO with regard to the manufactOre 
of locomotives, and also in the Hindustan 
Aircraft factory with regard to the manu
facture of coaches.

Shri  S. N. Das : Since the railway 
centenary celebrations were held, have 
Indian  manufacturers  comc  forward 
with  their suggestions  in  this regard, 
and  has  their  co-operation  been in
vited ?

Shri  Alagesan 1 Yes.  In  fact,  we* 
invited  their co-operation  during  the 
exhibition by displaying  some of  the 
articles  which arc used by the railways 
and  which  arp not at present produced̂ 
in the country;  they were given  all 
specifications  etc,  so that  they could 
take  UP  manufacture  of those items.

Shri S.. N. Das 1 What is  the rĉuh 
of  that.

MVf Spaakar t Shri T. S. A.. Cĥ>̂ 
ar.
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Shrl T. S. A. Chettiar : In vicw 
the Urge increased capacity in the priTat® 
•field in  the engineering industry,  niay 
I know whether  the Committee  has 
made  any interim  report so that that 
capacity may  be already  utihsed,  pen
ding tlie final report ?

Shri Alagesan i The Committee has 
not made any interim report, but on the 
suggestion of  the Committee,  show
rooms have been established  in Bombay, 
Madras  and Calcutta,  and one  is also 
proposed to be set up in Delhi shortly.

Shri H. N. Mukerjee * M̂y I  know 
if in purchasing  stores,  our railways 
follow a principle of price prcfcrencc 
for  indigenous  products over imported 
goods? If so, what would be the average 
percentage of such price preference ?

Shri Alageaan i I should like to have 
Tiotice for answering this question  more 
<lefinitely. There is a certain pcrcentagc 
80f price preference at present allo\\̂d.

Churchgate Railway Station

*225.  Shri  Gidwani :  Will  the 
Minister of Railways be pleased  to 
state  :

(4) whether it is a fact that  Govern
ment  have decided  to remodel  the 
Churchgate Station in Bombay;

(b) if so, the details of the schcmc]

(c) the cost thereof ; and

;(d) wli:n  it  will bt  implemented?

The Parliamentary Secretary to the 
Minister of Railways and Transport 
<Shri Shahnawas  Khan ) :  (a) The
,proposal has been approved.

(b) The scheme would  provide pro
vision of additional reception and despatch 
lines  and additional  platform  faces. 
The  circulating  area  in the concourse 
iwill also be enlarged.

(c) R<s. 52 lakhs approximately.

(d) Works  will be taken  in hand as 
ĉon as land has been acquired and other 
preliminaries  completed.  It would take 
Jtwo years to complete  the work after it 
has  been taken m hand.

Intamatloiial Preaa Talagrams 
Rataa

*226. Shri Dahhi : Will the Himster 
of Commiiaioatlaaa  be  pleated  to 
state  :

(a)  whether  it it  a  fact  that  a 
UNB̂ CO  report  on transmistion  of 
dnteraatiooal  prett metsaget  has urg« 
^  the radttctioQ  in interaatiooal press

telegram  rates  with  a  view  to  in
creasing the flow of world news and help
ing to create a b̂etter  informed  public 
opinion;  and .

(b)  if so,  the Government’s  reaction 
thereto ?

The Deputy Minister of Communi
cation# (Shri Raj Bahadur ) t (a) The
Report was  considered by  Economic 
and  Social Council  who have referred 
it to the  International  Telecommuni
cations Union for further detailed consi
deration.

(b)  Governmê s  views  will  be 
finalised after tMpUport has been consi
dered by the International Telecommuni
cation Union and t̂eir firm  recommen
dations received.

Shri Dabixi i  I know the present 
rate for international Press telegrams ?

Shri Ra) Bahadur t They  are diff
erent for different Countries.  But I can 
say that we have alrepdy take»n some initia
tive in the matter of reduction of rates fo|r 
PrcBs me,ssages, in the case of some A'sian 
countries, particularly Indonesia, Thailand 
and Chinâ, and ŵ are taking some similar 
stfeps in the case of Iran and Afghanistan 
also. '

Shrimlati Renu Ohakravartty : May
I  Itnow whether the  recommendations 
made by UNESCO are for a  uniform 
r̂'duction of rattfs throughout the world 
or are they for specific countries 01̂r country 
being one of thtfm ?

Shri nta) B âdur : If the concerned 
governments accejst the recomjntndations 
of UNESCO, there will be a reduption in 
rates and that is believed to b,e on uniform 
lines.  So far as our country is concerned, 
as a matter of fact the rates prevalent here 
are already lowpr tĥ m those fecpmmended 
bff UMESCO in most cases, except in one 
case,, namely that of Â ghanisun, in regard 
to wl>ich also we are in negotiation to 
reduce the rate  to onerthird of the 
ordinary rate.

Shrimati  Renu  Chakravartty  :
May I know if the government of any other 
country has accepted the recommenda- 
tiohs to reduce the rate since they were 
matle ?

Slirl Ra) Bahadur t As I said» the 
matter  hat heen  referred to the Inter
national Telecommûcationt Union. The 
detîled recommendationt will be consi
der̂ tĥre, and after the International 
Telecommunications Union has made its 
recommendations to the parent body, they 
will come into operation, if the concerned 
government accepit them.  I only stated 
as a matter of dourle that our rates in most 
cases are already lower than the rateâ 
reooQunended.



1333 Answers
Sugar Production

29 JULY 1955 Oral Answers 1334

*227, Dr. Ram Subhag SLsgh i  Will 
the Minister of Food  and  Agriccultura 
be pleased to state the factors which  have 
contributed to the increased productioa of 
sugar daririg the year 1954-5 5 ?

The Minister of Agriculture  (Dr* 
P« S. Deshmukh): Incrê ed production 
of su jarcane and div'ersion of cane from 
gur manufacture to sugar factories owing 
to comparatively low prices of gur.

Dr. Ram Subhag%ingh : May I
know tjhe reasons why the pre&ent shortage 
of sugar has practically oxurring every 
other ŷar for the last few year̂, and whe
ther the Government havfe fortnq̂ated any 
measures for ending that situation so that 
the increased production of sugar ŵhich 
has been recorded last year  may be main
tained during this year and in f uture also ?

The Minister of Food and  Agri
culture (Shri A. P. Jain) : Government 
are taking evieiy measure to maintain the 
increased production of sUgar̂ and from 
all rhe forecasts available at the moment, 
the quantity of sugarcane available in the 
next season may be much larger than was 
available in the last season.

Shri Ran̂ ac;handra Reddi : May I
know whether there has  been a decrease 
or increase in the area of cane cultivation 
in 1954-55 ?

Shri A. P. Jain : As compared to 1953
54> there was an increase of a little less  than 
four lakh acres.
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Public Call OfBces in Bihar

*229. Shri Jhulan Sinha 1 Will the 
Minister of Comukunications be pleased 
to sute :

(a) the  total  expenditure, incurred 
during 1954-55 on the Public Call offices, 
in Bihar; and

(b) the total  revenue derived there
from during the same period ?

The Deputy Minister of Commn* 
nications  (Shri  Ra)  Bahadur) : (a>
and (b). The information is being collected 
and will be laid on the Table of the Sabha 
in due course.

Shri Jhulan Sinha t May I enquire 
if the Government have considered the 
possibility of changiî some of these 
telephone public call offices into exchanges 
where the situation justifies it ?

Shri Ra| Bahadur 1 We have consi
dered it from time to time and î ere the 
circumstances and the traffic justified such 
conversion has been made depending upon 
the availability of stores and  necessary 
finance.

Shri N. B. Chowdhnry  s M  ̂i 
know the numbsr of public call office 
there ?
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Shri Ra) Bahadur : The number at 
on the 3i8t March 1954 was 88.

Sugarcane Prioe

*330. Shri Bishwa Nath Roy s Will 
the Minister of Food and Agriculture be 
pleased to state the progress made in 
regard to the proposal for payment of the 
price of sugarcane on the basis of its 
qtiality ?

The Minister of Agriculture (Dr. 
P« & Deshniufcti) 1 The proposal has 
been̂ referred to an Expert Committee 
p̂ointed on the 2nd April, 1955 under 
(Government  of  India  Resolution  No. 
SV-IOI  (5-i)/54.  The  Committee  is 
required to submit its report by the end of 
September next.

Shri Biahwa N̂th Roy : In view of the 
undeveloped cultivation of sugarcane and 
lack of agricultural facilities, may I know 
whether the attention of the Government 
has been drawn to the probability of loss 
to the sugarcane growers in North India if 
fhis (Quality formula would be accepted ?

The Minliter of Food aî d Agricul
ture (Shri A. P. Jain) t I would advise 
the hon.  Member to await the report of 
the Committee.

Shri Biahwa Nath Roy : May I know 
whether the alternative formula, to the 
effect that the price should be fixed on the 
basis of cost of cultivation, is before the 
Government for their consideration ?

Shri A. P. Jain : Government have 
been carrying on experiments to find out 
the cost of cultivation with a view to fixing 
the price of sugarcane at a level which may 
leave a reasonable amount of profit to the 
grower,
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Shri N. B. Chowdhury  i May I 
know whether Government have considered 
the assurance given by the Government 
at the time of passing the Sugar Cess Bill 
that the sugar cess would be a temporary 
measure and would not continue for a long 
time ?

Shrl A. P. Jain i The (juestion does 
not relate to sugar cess, but it relates  to 
sugar excise.
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Shrl Mu R. Kriahna t May I know
 ̂ number of such forcelandings while 
9be lervice was under private minagemem> 
and the nambtr after it has been taken 
0?er by Government ?

Shri Ra) Bahadur t I will be able to
give it on notice.  We have given here the 
ligurc for the year 1955.

PorbiUa Colliery Fire

*233. Shri P. C. Boset WiU the
Minister of Labour be pleased  to state:

(a) whether  any  report  has  been 
submitted by the Chief Inspector  of 
Mines about the  causes of underground 
fire in Porbilia Colliery that took place 
on the 17th April, 1955;

(b) if so, the details of the causes;

(c) whether there was any casualty 
due to the fire ; and

(d) the  precautionary  measures 
taken to prevent the occurrence of such 
incidents ?

The Deputy Miniater of Labour 
(Shri Abid All): (a) and (b). According 
to the report of the Chief Inspector of 
Mines, it is difficult to assign any probable 
reason for this fire until the mine is re
opened but it is suspected that this was a 
case of bursting of an electric cable due to 
a roof fall.

(c) No.

(d) The area has been sealed off and 
the management has been advised to keep 
the electric cables  de-energised on rest 
days.  A watch  is kept on the seals and 
air samples are taken.

Shri P. C. Boae: May I know whether 
Government are aware that in this parti
cular colliery, in addition to fire—Damp- 
gas, there was carbon monoxide, which is 
deadly poisonous, and if so, what precau
tionary measures are proposed to be taken 
when reopening?

Shri Abid Alii From the  very 
beginning, this mine is classified as a 
dangerous  mine as inflammable gas has 
been encountered many times.  But with 
regard to this particular incident, there is 
no report to the  effect  that the  hon. 
Member has mentioned.

Dr. Raih Subhag Singht Having 
regard to several  serious accidents in the 
coal mine, may I know whether the Govern
ment will get the working conditionŝ 
espedally the underground working condi
tions in the coal mine, checked before 
giving permission to work, at least in thote 
coIUeriet, reports of which «r« not yery 
good?

Shrl AbM Alls  All that it neoMMty 
Kcordini to the Miaet Act it being drae 
ud intpecUont have become more fro- 
quent now.
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Export of Prawiit

'̂234. ShH C. R. lyyunni: Will the 
Minister of Food and Agricmltiiro be 
pleased to refer to the reply given  to 
starred question No. 2495 on the aand 
April, 1955 and state:

. (a) whether  there  has  been  any 
export of prawns to Burma after  the 
abolition of the Open General Licencc 
System; •

(b) if 80, the quantity exported  so 
far; and

(c) whether Government have taken 
any steps to find fresh  markets or to 
popularise the use of prawns as an article 
of food in the country itself?

The Mlnlater of Agriculture (Dr. 
P. S. Deahmukh):  (a) The Govern
ment of Burma have given  permits for 
import, as food-stuffs, of certain quantities 
of prawns, which were  awaiting ship
ments from Cochin and Madras.

(b) Figure of import of prawns into 
Burma furnished by the Indian Embassy 
at Rangoon for the month of May is about 
12,500  bags from Cochin and Madras.

(c) Yes, possibilities are being explored.

Shrl C. R. lyyunni: May I know 
what exactly is the corresponding figure 
for last year ?

Dr. P. S. Deahmujkh: The figures
•compared with these months  arc very 
mucn higher.  On the  average, I think 
we were exporting fish—of course we have 
not got separate figures for prawns—to 
the extent of 13 to 20 lakhs.

ShH Achuthant May I know whether 
Government has any information about the 
quantity that is now lying in stock in Cochin 
Port due to the non-availability of export 
to Burma?

Dr. P. S. DeahmulJit We have not 
•got the correct figures.

Shri A. M. Thomas: When this
matter came uj) before this House on a 
previous  occasion, the Commerce and 
Industry Minister gave an assurance that 
the matter is being taken up with the Bur
mese Government. May I know what had 
been the restilt of the negotiations between 
the Burmese Government and the Indian 
•Government on this matter?

Dr. P. S. Dathmukht  As I have 
already  stated,  Government  of Burma 
have agreed to issue permits for import 
of these as foodstuffs.

Shrl Kamatht  Have our embassies 
and mission abroad been asked to publi
cise our prawns in their respective countries 
so as to promote our foreign trade?

Dr. P. S. Deahmukh: Yes, Sir.  We 
had tried to publicise our prawns in some 
countries but I am afraid the response has 
not been very encouraging.

Shrimati Renu Chakravartty: In
view of the ansvvcr given to (c), may I 
know if it is a faci that shortage of wagons 
was one  of the reasons why the interna! 
market for prawns has not been widened 
though it could possibly have been widened 
and if so, what are the steps that are being 
taken in this direction ?

Dr. P. S. Deahmukh t May I submit 
that this question refers to export of 
prawns and not to internal market.

Shrimati Renu Chakravarttyt I
referred to (c).

Burma Rice

♦135.  Shri K. P. Sinha 2 Will the 
Minister of Food and Agriculture be
pleased to state whether the entire supply 
of nine lakh tons of rice has now  been 
received from Burma ?

The Miniater of Agriculture (Dr« 
P. S. Deahmukh) t No, Sir.

But I may add that a small quantity 
is in balance, namely, 10,191 tons.

Shri K. P. Sinha t May I  know
if this balance from Burma is for the central 
reserve or for consumption in the country 
and if so, to which part of the country ?

Dr. P. S. Deahmukh 1 It is for central 
reserve but I know Sir, that there is de
mand for it in India and some of it is being 
sold in Bombay.  *

Shri K. P. Sinha : May I know the 
quanUty of nee and the rate at which rice 
was purchased from the surplus States 
this year. .

Dr.  P.  S.  Deahmukh t We  were
taking our only the old stocks of nee; 
this year, the Central Government did not 
have to buy any rtce from any of the 
States.
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•Heron* Aircrsftt

2̂36.  Shri  Bhâ wat Jha  Azad t
Will the Minister of Communicatioiit 
be pleased to state :

a) the number of ‘Heron’  aircrafts 
that have arrived so fas>  and put on air 
routes;

(b) the stations between  which they 
are flying; and

(c) the routes to be covered by them 
in future flights?

The Deputy Minister of Conkmnni- 
cations  (Shri  Ra)  Bahadur):  (a)
All the eight  Heron aircrafts for which 
orders had been placed by the Indian 
Airlines Corporation have arrived.  Two 
of them have been put on air routes so 
far.

(b) (i) Deihi/Agra/Gwalior/Bhopal/In-
dore/Aurangabad/Bombay.

(ii) Delhi/Lahore/Dclhi.

(c) (i)  Bombay/Baroda/Ahmedabad.

(ii) Delhi/Bikaner/Jodhpur/Ahmeda-
bad/Ra)kot.

(iii) Delhi/Jullundur/Kulu.

(iv) Calcutta/Jamshedpur/Ranchi/
Patna.

(v) Madras/Madras  circular route
via  Bangalore,  Coimbatore,
Cochin, trivandruxn, Madurai
and Tiruchirapalli.

Shri Bhacwat Jha Axad 1 What are 
the reasons for not putting the other 
Herons into flight. ,

Shri Ra) Bahadur 1 They have been 
received only very late.  We got the first 
two on 15th April 1955. three on 15th 
June, two on 21st July and the last ont on 
22nd July,

Shri Bhagwat Jha Asad 1 Will the 
hon. Minister tell us what is the guarantee 
that these are better compared to their 
predecessors  that were flying in these 
routes ?

Shri  Ra|  Bahadur t These  routes 
arc new—the routes on which we propose 
to fly them. The question of compmson 
does not arise even there. It is one of the 
latest types which is supposed to be very 
good and they arc being tried not only in 
our country but had been iucoestfully tried 
in many other countries.

Dr. Rama Rao t  May  I  remind 
the hon. Minister of the promise given to 
the Andhras that Bczwada will be taken 
up as soon as these Herons arc received? 
1 do not find Bezwada  mentioned in the 
hst which the hon. Minister read.  How 
toon will this be taken up ?

Shri Ral Bahadur t That depends 
upon—as I have said previously also—the 
potential trafiBc and certain other factors. 
These are being studied by experts and 
so it will depend upon their advice tendered 
to the Chairman, Indian Airlines  Corpo
ration.

Shri laipal Singh t Is it a fact that 
already talks have been going on for han̂ ng 
these to the Indian Air Force ?

Shri Ra| Bahadur t I am not aware
of any such talks.
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Shri S. N. Dat t May I know th« 
prescribed speed for that train and if this 
was due to the high speed?

Shri  Shahnawtts Khan s I  do not
have all those details with me now.  If the 
hon. Member would give me notice, I 
shall give him the exact prescribed speed; 
but our conviction is that the train was 
moving at a much faster speed than it 
should have been.

Shri S. N. Da« 1 May I know whether 
the enquiry report has been made available 
and may 1 also know whether mention has 
been made about the high speed and also 
about the prescribed speed ?

Shri ShahaawaBKhan s The report 
was finalised only on the 26th of this 
month and the information that we had 
obtained here was over the telephone. 
If the hon. Member would like to have 
some further additional information  wc 
are prepared to supply it on notice.

Ezploratory Tube-wcllt

*138. Shri Gadilingana Gowd s Will 
the Minister of Food and Agriculture
be pleased to state :

(a) whether  the  Technical  Com
mittee for  the  construction of Explora
tory tube-wells has visited the Andhra 
State to select suitable sites there for this 
purpose ;

(b) if so, the nature of their recommea- 
dationt; and

(c)  if the answer to part (a) abova 
be in the negative, when the Committee 
is likely to visit the State ?

Tha Minister of Agricoltore (Dr. 
P. S. Deahmukh) t (a) No.

(b) Does not arise.

(c) The  Committee is likely to visit 
the State some time in the first half of
1956*

Shri Gadiliagana Gowd t About 
years ago, the hon. Minister told this House 
that tube-wells would be installed in scar
city areas early.  I want to know the reason 
for the enormous delay.

Dr.  P. S. ukh t The whole
progr̂ m’ne u  all India progranune 
and the v̂ious States are b:ing visited by 
our Coninuttecs according to that prjgram- 
mi, the execution depends on the machi
nery available.

Shri Gadilingana Gowdt Has the
hon. Minister instructed the Committet 
to visit the scarcity areas in  Rayalaseema. 
in the Andhra State ?

Dr. P. S. Deahmuhh : The geologist̂ 
first BO and determine what the suitable 
areas for expbration are and they will 
fo io any particular part of Andhrft depend- 
mg upon their data and findings.

Shri Gadilingana  Gowd t Will he 
instruct the Committee to tour Rayal̂ 
secma ?

Dr. P.  S.  ̂Deahmukh 1 I am sure
it will be done, if there are prospects.

Mr. Speaker: It need not necessarily 
be  Riyalaseenu  unless  th®  geologists, 
agree.

Sleeping Coaches

Shri Heda ! W'll the Minister 
of Railways be pleased to state:

(a) the number of sleeping coaches 
for Third Class passengers  on  the 30th 
June, 1955;

(b) whether this number is adequate;

(c) if not, what are the requirements; 
and

(d) whether any target has been fixed 
for additional construction thereof in the 
year 1955-5̂?
The Deputy Minister of Railways 

•“5 Transport (Shri Alagesan) i (a)
9 B. G. and 6 M.G.

(b) and (c). The number is sufficient 
for the trains on which these coaches 
run.  In addition to  chese trains, there 
are prcyosals for providing sleeping ac
commodation on Other trains whî arc 
being  examined.

(d)  No. Proto, type  coaches are under 
order.  Construction targets will be fixed 
after these have baen passed.

Shri Heda! In regard to Part (b) may 
I know on what basis the requirements 
liavc  been  accounted for?  I  mean—, 
whether they should be only  big trains, 
fait trams.  What type of trains have 
been taken  into account?

Shri  Alagesan 1  I can  give the 
vanoui trains.  They have been put on 
lanta trains and perhaps other trains too.

Mr. Speakart His point is this.  On 
what principle  is it decided ?
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Shrl Alag€82̂:  Long distance trains 
whei;c the passengers will have to spend 
more than even one night—that is  the 
general principle.

 ̂  w  ̂  t ?

•ft WOTfPT:  ^ ?T,  ^

t

 ̂ % ’5»T^
 ̂ 3f«RPT % Tfir^

Mr. Speaker: He need not go into all 
those details.

Shrl Dabhl:  Mav I know whether
the G:>verrment have talcen steps to increase 
the  space  between  the  three  tier 
•berthis provided in these coaches so that 
the passengers cai sit straight 01 them ?

Shrl Alaĝ aant We h®ve tried to make 
some adjustments even in the existing 
coachcs.  Apart from that in the new 
coaches that are being constructed, that is 
being taken care of.

Shrlmati A. Kalet May I know why 
sleeping accommodation has net  been 

provided  in the women’s  compartment s?

Shrl Alagesan:  At present women
have to go to the sleeping coaches and sleep 
there.  W« do not ba/e separate women’s 
sleeping coaches.

Poat Offices

*140. Pandit D. N. Tlwsryt  Will
the Mhitter of Coiiimttiiiemtioiia  be 
pleased to state:

(a) whether  any rent is paid  in 
Tcspect of illage post offices  opened 
in private houses; and

(b) if 90, whether it is paid on a uni
form b̂asis?

The Deputy  MlnUter of Com- 
muiiicatloiia (Shrl R«| B«h«dur)t (a)
Presumably the Member w referring to 
Bxtra Departmental Silb  or Branch/Post 
OfAoes.  In such cases no house rent is 
piid by Government,

(b) Does not arise. 

qflH ifto ipio filWrft :  WPit

if aift ^

<t  ^ UPrtnr W ifWr | ̂

TW ?*rrf̂
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%«TT   ̂ *1(W<

n̂l   ̂ <,*a   ̂ Tv

I

T  it®  ̂ *itr1f

nTnvfr 
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 ̂   I  I 

3ft  -lit# 

t  '

Rosda in Aaanm

*%£Zi Shrl Riahnng Keiahlngt Will 
the Minister of Trmaport be pleased 
to state:

(a) whether it 11 a fact that a sum 
of Rs. 6a lakhs had been advanced dur
ing 1954-55 as gi ant-in-aid to the Govern
ment bf Assam to be spent on the develop
ment of roadt for the wdfare of the Tnw 
people in the autonomoui distncti of 
Assam; and
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(b) if 80, the names and mileage of the 

roads  so far  completed ?

The Deputy Minister of Railways 
and Transport (Shrl Alagesaa)s (a)
Yes.

(b)  A statement giving the required 
information is laid on the Table of the 
Sabha.  Appendix I, annexure  No, 
62].

Shrl Rishang Kelshing: I want to
know if the Government of India  is 
satisfied with the progress achieved so 
far?

Shrl Alageaant Yes, Sir.  We are 
satisfied, but we should like to know whether 
the hon.  Member is satisfied.

Sl̂i Rishang Keishlngi May I know 
the extent of contribution made by the 
tribal people towards the construction of 
roads  in  the  autonomous  districts  of 
Assam?

Shrl Alagesani We do not have any 
information at present.

Shrl Rishang Keishlngt May  I
know if the State Government is to financc 
part of the expenditure and if so to what 
extent ?

Shrl Alagesant No,  Sir.  The 
Central Government is financing.

Shri Kamath: Has the entire grant 
been fully utilised and the expenditure 
properly audited?

Shri Alagesans The estimate so far 
sanctioned is Rs. 193*83 lakhs and the 
expenditure so far incurred is Rs. 103 74 
lakhs.

Rayagada Railway Colony

*245. Shri Sanganna; Will the Minis
ter of Railways be pleased to  refer to 
tĥ .reply given to Qnstarred Question 
No. 938 on the 20th April, 1955 »n res
pect of water supply to Rayagada Railway 
Colony from the Kiajholla Project (Orissa) 
and state whether any surplus water would 
be available for town supply ?

The Parliamentary  Secretary to 
tlie Minister aCRailwayt and Transport 
(ShH Shahnawaa Khan)t No.  Sir.

Shri Sangannas During the last 
session the hon. Minister stated that an 
experiment  was  being  carried  out  in 
thu respect and that there would  be a 
decision as to the supplv of surplus water. 
May I know whether this is the result of 
the experiment carried out?

Shri Shahnawaa Khant Preciselŷ 
Sir.

Shri Sangannas May I know whê 
ther any representation has been received 
either from the Government or the public 
as to the supply of water from this project.

Shrl Shahnawaa Khant AsTa result 
of the experience gained by working this 
plant we have found that it has a very 
limited pumping capacity; also, the capa
city of overhead tank is very limited. 
Moreover, the line Titlagarh to Sambalpur 
is expected to be opened in the near future 
when Rayagada is expected to develop 
into a first class loco shed when it will 
need additional water. So this plant will 
hardly be able to cope with its own require
ments and therefore, I regret it will not be 
possible to supply any water.

Shri Sanganna i  As a result of 
personnel discussion with the staff working 
there, I have got the information that 
there would be surphis water after meeting 
the  requirements of the railway colony. 
May I Imow . . •

Mr. Speakers Order, Order. It is
not proper to bring here conflicting views 
amongst higher officers.  If he has any 
grievance as a result of his discussion with 
the staff', he should bnng it to the notice 
of the Minister.

Industrial Conunittee for Jute

*2aS. Shri Tushar Chatterjeas Wiir 
the Minister of Labour be pleased to 
refer to the reply given to Starred Ques
tion No. 69 on the i6th November, 1954 
and state :

(a) whether the Tripartite  Industrial 
Conmiittee for Jute Industry haa started 
functioning;

(b) if so, since whenj and

(c) if not, when it is likely to start 
functioning?

The Deputy Minister of Labour 
(Shri Abid All): (a) No.

(b) Does not arise.

. (c)  The question of convening a 
meeting of the Committee will be consi
dered after the award of the Jute Textile 
Tribunal is available.

Shri Tushar Chatterjea t In view
of the faci that the formation of the commit
tee has been decided upon as long as 7 
years back, may I know why the function
ing of the committee has been delayed 
so long ?

Shri Abid  All s The disputes con- 
ceniing  the jute industry have been 
before  an  adjudicator  formerly 
also. The present adjudication is going 
and we hope the award will be out soon. 
We did  not consider it  necessary 
to  have  meeting the  because there 
was no particular agenda and  neither 
party asked for it.
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Shri Tttthar Ch»tter)e» ; May  I
know whethe)r  for all these long seven 
years  there were adjudications and tri
bunals that  the committee could not 
function ?

Shri Abid All s  I  have  already 
submitted  that  there  was no agenda 
as far as we were concerned and neither 
party asked for the meeting. Of course 
there  is  a tripartite committee but 
to convene its  meeting there  should be 
some agenda to be placed before  it.

Shri Tuthar  Chatter|ea : May  I
know whose responsibility  it is to fix 
up the agenda ?

Mr.  Speaker ; How can that  matter 
arise  ?

Shri  Tushar  Chatterjea t I want 
to  know what  is the procedure adopted 
•for the functioning of this committee ?

Mr.  Speaker : Order, order .

Shrimati Renu Chakravartty i May
I know what  are the terms of reference 
to this tripartite committee and in view 
of the fact that there have been innumer
able  problems  facing  the jute industry 
both  from the point of view of workers 
as well as the industry itself,  whether 
the  Government  has never had before 
it any problem  to  be  solved by  this 
•̂ mmittee ?

Mr.  Speaker : Order̂  order.  The 
hon. Minister  has already  explained the 
whole situation.

Shrimati Renu Chakravartty t  He
has  not explained.

Mr.  Speaker i If the hon. Member 
kas not understood  the reply then I am 
sorry .

Rice Milling Committee

*249. Shri Sinhatan Singh x Will the 
Minister  of Food and Agriculture be
pleased to state :

(a) whether  Government  have  con
sidered the recommendations  of  the 
Rice-Milling  Committee;

(b) if so,  the decisions  taken there
on ;  and

(c) when they are likely to be  im- 
plemlcnted ?

The Minister of Agriculture (Qr. 
P. S.  Dethmukh ): (a) to (c) .  The
recommendations  of  the Committee 
are under consideration of the Govern
ment  of India  and a decision  will be 
taken  shortly.

Shri SInhasan  Singh x Will  the 
Government  lay on the Table of  the 
House the recomSmendations of the com
mittee  ?

Dr. P. S. Dethmukh x Yes, Sir, h will 
be  done.

Shri Sinhatan Singh x May I know 
what time  it will take tor  the Govern
ment  to place it on the Table  of the 
House ?

Dr. P. S. Dethmukh : As I have said> 
we will do it as early as possible.

Shri  Ramachandra  Reddi  x May
I  know whether the views of the State 
Governments  have  been obtained  on 
this  report ?

Dr. P. S. Dethmukh 1 I think it has 
already been referred to the State Govern
ments.

Shri Sinhatan Singh x May I know 
the  main features  of the recommenda
tions of the committee ?

Dr.  P. S. Dethmukh x About 20 
recommendations  arc  there.  It is diffi
cult to say which are the main ones and 
Which  are  not.

Mr.  Speaker x The  hon. Member 
should await the report.

Shri  Sinhatan  Singh x May  I
know  whether they have not  yet  got
the  report ? It was said that they have 
got the report and it is under considera
tion.

The Minitter of Food and Agricul
ture  (Shri A.  P.  Jain) ;  We
have got the report but it will take twenty 
minutes to answer that question.

Training  in Flying

♦250. ShriRamDattx Will theMin- 
ister o f Communication be pleased to 
state :

(a) the name of the States in which 
training in dying is imparted to women;

(b) the number  of women trainees in
these  States; and

(c)  the steps taken  or proposed to be
taken to encourage women trainees?

The Deputy Minitter of Communi- 
cationt (Shri Ra| Bahadur)x (a) to (c). 
I lay on the Table of the Sabha a statement 
giving the  requisite  information. 
Appendix I, annexure No. 63!.

TW %

t  ^  ̂  ̂  wo* 
men traiinng centres ?

13ft  ftnft 

^ % fHv' f ?
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National Dairy Research Institute, 
Kamal

♦251. Dr. Rama Rao: Will the Minis
ter of Food and Agriculture be pleased 
to refer to the reply given to Starred 
Question No. 133  on the 23rd February 
1955 and state;

(a)  when the National Dairy Research 
Institute is likely to commence functioning 
at Karnal;

(b̂ whether the work has actually com
menced ;

(c) if 80, how far it has progressed; and

(d) which of the section of the present 
Indian Dairy Research Institute will be 
shifted to Karnal ?

The  Minister  of  _
(Dr. P.  S. Deshmukh) :  (a) and (b). 
With the  transfer of the office of the 
Directore of Dairy Research to Kamal 
from  16-7-1955,  the Institute has offi
cially started functioning at Karnal ?

(c)  A quality control  laboratory for 
studying the storage of milk  and  its 
transport over  long distances has been 
established.  The  Central P. W. D. are 
now preparing plans and designs for the 
buildings needed by the Institute.

(d)  None.  All the sections of the 
existing  Institute at Bangalore continue 
there and it is proposed to expand ntem 
40 as to cover the  needs  of the entire 
Southern region.

Dr. Rama Rao :  May  I  know
the number of classes and the number of 
trainees that are going to be admitted and 
trained in this institute ?

Dr. P. S. Deshmukh: I think it is too 
early to say it.

Dr. Rama Raos May I know whether 
it is a fact that the Mysore Government 
offered to buy, at their own expense, 540 
acres of land and hand them over to the ins
titute and that in spite of it, the Government 
hiv' decided to have this institute in Kar
nal ?

Dr. P. S. Deshmukh) They took too 
long to come to this decision, and secondly, 
a large part of the land which they were 
prepared  to offer will be needed for the 
extension which we are contemplating.

The Minister of Food and Agricul
ture (Shri A. P. Jain): I may further 
add that the land which the Mysore Goveriv- 
mcnt was offering to this institute  was 
situated at a  distance of  about six or 
seven furlongs  from the institute. Beir.g 
completely detached it was not possible 
to make use  of the  land offered by the 
Mysore Government.

Shri B. K. Das: May I know whether 
there will be a separate director at Bangalore 
and what will be the administrative arrange
ment  at Bangalore ?

Dr. P.  S. Deshmukh: There is 
already a director there, and suitable admi
nistrative adjustments would be made when 
the institution comes into being.

Shri Basappa: May I know whether 
attention would be paid for expanding the 
various sections of the  Dairy Research 
Institute at Bangalore and whether the hon. 
Minister of Food and Agriculture who 
recently visited that part has assured the 
people there that full attention will be given 
for the development of that Dairy Research 
Institute ?

Shri A. P. Jain: That is exactly 
what we have said in answer to the main 
question.

 ̂  ftr : ,
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1̂0 Vcî ̂  'S'lif 5̂«pr,

fwhr # îr 9IW 
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K. B. M. HotpitAl, Bombay

*253. ShriS.N.Dast  Will the Minis, 
ter of Health b: pleased to state :

(a)  the progress made towards the 
setting up of a Rehabilitation and Training 
Centre for the crippled at the K. E. M. 
Hospital, Bombay; and

(b) whether any other State has sought 
the aid of the Centre for setting up a similar 
Centre ?

The Deputy Minister of  Health 
Shrimati  Chandrasekhar) i  (a)  A
statement is laid on the Table of the Sabhs. 
[5w Appendix I, annexure No. 65] .
184 L.S.D.—2

(b) No.

Shri S. N* Das s  May I icnow whit 
proportion of the tot̂ expenditure incurred 
on this schemê both recurring and non
recurring, will be borne by the Central 
Goverm̂ nt and what proportion will be 
incurred by the other parties concerned?

Shrimati  Chandrasekhar: One-
third of the total expenditure will be borne 
by the Central Government, one-third by 
the Bombay Government and the remaining 
one-third by the Bombay Corporation.

Shri S. N. Pas: May I know what is 
the number of persons that will be taken 
there and whether crippled persons from 
other Sutes also will be taken to that centre 
for giving them training ?

Shrimati  Chandrasekhar: To
start with, there will be a limited number of 
patients, the number will be about 50. 
1 think patients from all over India will be 
taken.

Unclaimed  P. & T.  Stores 

ShHQidwani: Will the Minis-U4« Shri Uidwani: Will the Minis- 
if Communications be pleased to

state:

(a) whether it is a fact that P« & T. 
Stores valued at Rs.  i68j/- were lying 
unclaimed at a Railway Station;

(b) whether the goods have been taken 
possession of from the Railway Station by 
paying demurrage charges of Rs. 2650/-;

(c) if so, for how long the stores were 
lying unclaimed with the Railway Depart
ment; and

(d) whether the responsibility for the 
delay in clearing these  stores has been 
fixed?

The Deputy Minister of Communl-

__________ ___ [S$e
Appendix I, annexure No. 66].

Shri Gidwani: What is the total
period  for  which  the demurrage of 
Rs. 2,650 has been paid for the stores 
valued at Rs. 1,695 ?

Shri Ra| Bahadur: That.has been 
given in the statement.  ‘

Shri Gidwani: What is the period? 
It has not been given.

Shri Ra) Bahadur: The period has 
also been signified in the statement.

Shri Gidwani: In  the absence of
any indicative markon the package, why 
was  the  Postmaster-General,  Ambala, 
intimated now,  and not earlier, and what 
was the period of time taken after the 
Postmaster-General was •intimatedf
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Shri Rm)  Bahadurs The  goods 
could not be transported to the destination 
because somewhere in transit the label was 
•omehow or other dropped and therefore, 
it was difficult for all concerned, the railway 
officials as well as the Posts aid Telegraphs 
officials, to fiid out where the st#res have 
got to go. That is the only thing and that 
can happen at any time.

Shri Qldwml: Why was not the res
ponsibility fixed even after two years and 
three moiths, aid when will be the res
ponsibility fixed ?

Shri Ra| Bihadurs The matter is 
under  invescigacion. The responsibility 
will be fixed. In this oise, the label might 
have been removed because of the mishand
ling by the railway porterŝ and if it comes to 
that, the responsibility will have to be fixed 
on them.

WRITTEN ANSWERS TO QUESTIONS 
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Goods ̂ rafDc—Bombay  Port

*Z2». Shri Ibrahim: Will the Min
ister of Transport be pleased to state:

(a) the tonnage of goods exported and 
imported through the port of Bombay 
during 1954-55;

(b) the main goods handled during
1954-55; and

(c) the net income of the Port during 
that year ?

The Deputy Mioister of Railways 
and Transport (Shri Alâ esaii)! (a)
to (c). A statement is placed on the Table 
of the House .  [Stfe Appendix I, annexure 
No. 67].

Indian Mines Act

*241- Shri T. B. Vittal Rao: Will 
the Minister of Labour be pleased to 
refer to the reply given to Starred Question 
No. 2406 on the 20th April, 1955 and state:

(a) whether the Regulations under the 
Indian Mines Act, 1952 have since been 
finahsed; and

(b) if so, whsn they will be enforced ?

The Deputy Minister of Labour 
(ShriAbld Ali)i (a) and (b). The revision 
of the endre code of Regulations  is still 
under examination.  The Government are, 
however,  considering  promulgation  of 
Emergency Regulations for coal-miners in 
addition to the existing code.  These are 
likely to be promulgated very shortly.

Crop  Competition Scheme

*243. Chaudhri Muhammed Shaffee:
Will the Minister of Food and Agricultore 
be pleased to state:

(a) whether it is a fact that Government 
have decided to award “Conmiunity prizes** 
under the crop competition schema; anJ

(b) if so, the total amount sanctioned for 
the current year, Statewise.

The Minister of Food and Agri
culture (Shri A. P. Jain)s (a) Yes.

(b) No amount has so far been sanctioned 
to any State but a sum of Rs. i,39>  ̂has 
been provided for the award of **Comm\mity 
Prizes’* during the current year.
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Sliippinc Corporation

**44* Shrl M« S. Gurupadaswamyt
will the Minister of Trâ port be pleased 
to refer to the reply given to starred ques
tion No. 1220 on the 15th December, 1054 
and state: «

(a) whether any final decision on the 
proposal to establish another Shipping 
Corporation in the country has been taken, 
and

(b) if so, the details thereof?

The Deputy Minister of Railways 
aad Transport (Sliri  Aiagesan)x  (a)
No.

(b) Does not arise.

Passenger  Amenities

*246. Shrimati Da Paichoudhury;
Will the Minister of Railways be pleased 
to state:

(a) whether it is  a fact that Second 
Class passengers are not allowed the same 
facilities as are available  to First  Class 
passengers in respect of purchase of tickets 
for their servants and the use by these ser
vants of the ‘Servants* compartments on 
the Indian Railways; and

(b) if so, the reasons therefor ?

The Parliamentary  Secretary  to 
the iVUaister of Railways and Trans
port (Shri Shahnawaz Khan): (a) Yes.

(b)  The present second class corres
ponds to old Inter Qass which did not have 
this facility.

Fare and Freight  Structure 
Committee

«247* Shri Vishwanatha Reddy: Will 
the Minister of Railways be  pleased 
to state: ’

(a) whether a Conunittee has been 
set up to enquire into the Fare and Freight 
structure in the Indian Railways;  •

(b) the terms of reference of the said 
Coipmittee; and

(c) whether it is a fact that the committee 
is fettered with the direction from Govern
ment that nothing should be done to impair 
the revenues of the Railways ?

The Deputy Minister «f R«lhmm 
and Transport (Shri Alafesan): (a)
Committee has been appointed to review 
the existing freight structure for transport 
by goods trains. _

(b)  A statement is laid on the Table of 
the Sabha. [5w Appendix I, annexure No. 
68]. .

(c)  No, Sir; but the committee ’irve been 
directed to bear in mind the necessity for 
maintaining the Vandal itabiJity of the 
railways.

Dairy Training

*2<s- Dr. Ram SvUiaf Singh: Will 
the Minister of Food ana Agriculture
be pleased to state:

(a) whether Government have pxepared 
any scheme for the training of dairy men 
anJ field workers in the modem mî ois 
of dairy work;

(b) if so, when the scheme :! likely to 
be introduced; and

(c) the number of dairy men and field 
workers that will be  trained under this 
scheme ?

The Minister of Fckk and Agricul
ture (Shri A. P. Jain): (a) A scheme is
being formulated for  inclusion in  the 
Second Five Year Plan,

(b) Early in 1956.

(c) About 2,000.

Gur

the
be

*256. Shri Jhulan SUhmt  Will 
Minister of Food and Agriculture
pleased to sute:

(a) whether it is a fact  that Govern
ment have decided to purchas; and store 
Gur with a view to stabilize its price in the 
market; and

(b) if so, the price at which It will b- 
piT'̂hised and the  prringementi for it* 
stoia e and disposal?

The Minister of Food and Afrionl 
ture (ShH A. P. Jain): (a) No.

(b) Does not arise.

Legal Work

*2<7- ShH Bishwa Nath Roy: Will 
the Minister of Railways be pleased to 
rêr to tbr r 'ply given to Starred Question 
No. 1851 on th: 4th Ap il, 1955 «nd mte 
whnher any d cision has been twen on the 
re':ommendation8 of the officer on Sp'̂ial 
Duty  appointed to oon4uct  an inquiry 
regarding legs! woric on the Indian Railways ?

The Deputy Minister of Railwsyt 
and  Transport  (Shri  Alagesan) :
Government have since taken d c'sions on 
the -econmiendations of the Officer on 
Spedal Duty ibout legal work on Indian 
Railways and necessary i istruaions have 
been issued to Railway Administrai n
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Palam  Airfldd

*359. Shri Radha Ramans  Will the 
Minister of Communlcatioiit be pleased 
to state:

(a) whether  Government  are  aware 
that suitable waiting room facilities for the 
public do not exist at the I.A.F. airfield 
at Palam;

(b) if so, whether Government have 
any scheme to provide waiting rooms there; 
and

(c) how long it will take to materialize ?

The Deputy Minister of Coniniuni- 
cationa  (Shri Ra)  Bahadur)  :  (a)
to (c). A Civil Terminal Building with 
adequate facilities for use by air passengers 
already exists at  Palam ai«̂eld.  Recep
tion and departure arrangements in connec
tion with  the  arrival and departure of 
important dignitaries are, however, made 
in the I.A.F. Technical Area, and it is 
proposed to provide there a permanent 
pavilion on modem lines for use by Diplo
matic Corps, Ministers, other distinguished 
guests and the general public.  It is not 
possible to say at this stage v̂hen this pro
posal will materialise.

PubUc  Call  OAcea 

Shri Hedat 
iShri P. Ramaawamyt

Will the Minister of Communications 
be pleased to state :

(a) the number of district headquarters 
in Hyderabad  State where Public  Call 
Offices have not yet been opened; and

(b) the reasons therefor r

The Deputy Minister of Communi
cations  (Shri Ra) Bahadur): (a) None,

(b) Does not arise.

Foreign  Contracts

*2̂1. Pandit D.N.Tliwaryt Will the 
Minister of Ralhiays be pleased to refer 
to the reply given  to  Starred  Question 
No. 2060 on the 7th April,  1955 and 
state:

(a) whether there is any penalty clause 
in the Agreements made with the foieign 
countries  for non-compliance with the 
orders  for  the  supply of  locomotives, 
coaches etc. by due dates; and

(b) if so, ^̂hether any firm has been 
penalised under the Agreement?

The Parliamentary Secretary to the 
Minister of Railways and Transport 
(Shri Shahnafiax Khan): (a) Thfre is no 
clause for the levy of penalty as such, but 
there is provision in all such agreements for 
recovery of liquidated damages in the event 
of contractors failure to deliver the goods 
within the stipulated time.

(b)  Liquidated  damages  have  been 
recovered under the Agreement.

Unemployment Insurance

*262 Vittal  Rao:
\Dr. Satyawadi:

Will the Minister of Labour be pleas
ed to refer to the reply given to Starred 
Question  No.  518  on the  3rd  March, 
1955 and state :

(a) whether the working group appoint
ed to study the problem of unemployment 
insurance  have  since  submitted  their 
report; and

(b) if so, whether a copy thereof will 
be laid on the Taole of the House?

The  Deputy  Minister  of  Labour 
(Shri Abid AU) t (a)  Yes.

(b)  A brief summary of the report is 
placed on the Table of the Sabha. 
Appendix I, annexure No.  69].

Aerodromes

/ Shri M. S. Gurupadaswamy: 
Shri D.  C Sharma t

Will the Minister of Communications 
be pleased to refer to  the reply given 
to Starred Question No. 327 on the 28th 
February, 1955 and state :
(a)  the progress made so f r i: the 

construction of Aerodromes at  Chandi- 
gaixih, Kandala and  Udaipur;  and

(b) what is the estimated cost of eacli?
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Th# 0«ii>uty Minister of Commimi- 
catloflo (Slirl Ra) Bahadur) : (a)  and
(b). I lay a statement on the Table of the 
Sabha  giving  the  requisite  information.

Appendix I, annexure No.  70].

Imphal-Temenglong  Road

*164. Shri Rishang Keiahing : Will 
the  Minister of Transport be  pleased 
to refer to the reply given to Unstarred 
Question No. 85 on the i6th November,
1954 and state the progress made so far 
in the construction of the Imphal-Temeng
long Road?

The Parliamentary Secretary to the 
Minister of Railways and  Transport 
(Shri Shahnawaz î an) : A statement 
giving the required information is placed 
on the Table of the Sabha.  Appendix 
I, annexure No. 71].

Central Mechanised Farm at  Jammu

*a6<. Shri Ram Shankar Lai t Will 
the Minister of Food and Agriculture
be pleased  to state  :

(a) the total acreage of land brought 
under  cultivation  in  the  Central  Me
chanised Farm at Jammu upto June 1955; 
and

(b) the amount spent on the reclama
tion of the land?

The Minister  of Food and Agri
culture (Shri A. P. Jain) : (a) 7,785
acres.

(b)  As  the  expenditure  for  different 
operations done by the same machinery 
and the staff of the Farm are not booked 
separately, the amount spent on reclama- 
ation  alone is not available.  The total 
expenditure incurred on the Farm upto 
the 3ist March 1955 is Rs. 24-26 lakhs 
out of which Rs. 13-69 lakhs is recurring 
and Rs. 10-57 lakhs is non-recurring.

Air Services

*266. Dr.  Rama  Rao : Will  the 
Minister of Communications be pleased 
to state:

(a)  how  many  private  concerns  are 
still running air-services in India;

(b) whether foreigners have any shares 
in  any of them; and

(c) if so, their names and nationality?

The Deputy Minilter of Commu
nications (Shri Raj Bahadur) : (a) Apart 
from the Flying Clubs which are primarily 
training institutions but are also licensed 
to operate non-schcduled services,  there 
are ten private companies holding licences 
for  non-schcduled  services.  No  private 
company  operates scheduled services.

(b)  and (c). Information is being col
lected and will be laid on the Table of the 
Sabha shortly.

Sugar  and Jaggery

*267.  Dr.  Ram  Subhag  Singh  :
Will the Minister of Food and Agri
culture be pleased to state the per capita 
consumption of sugar and jaggery during 
the year 1954-55?

The Minister of Food and Agri
culture (Shri A. P. Jain)  : The per
capita  consumption  of  sugar, gur  and 
khandsari for 1954-55 season (Nov.-Oct.) 
is estimated at 27-58 lbs.

Contributory Health Service Scheme

fShri Jhulan Sinha :
2̂68.  •{ Shri Krishnacharya Joshi : 

îShri Gidwani :

Will  the  Minister  of Health be 
p’eased to stote the  total  receipts  from 
and the expenditure on  the  Contributory 
Health Service Scheme since its incep
tion to date?

The  Deputy  Minister  of  Health 
(Shrimati  Chandrasekhar) i Thêre- 
quired information is being collected and 
will be placed on the Table of the Sabha 
as soon as it is ready.

Coastal Shipping

*269. Shri Raghunath  Singh 1 Will 
the Minister of Transport be pleased 
to state whether it is a fact that coastal 
shipping is handicapped due to levy of 
customs duty and sale tax on bunkers 
and stores, which are consumed outside 
the territorial limits of a particular  State ?

The Deputy Minister of Railways 
and Transport (Shri Alagesan) t Re
presentations have been made to Govern
ment from time to time to the effea 
that the levy of customs duty and sale 
tax on bunkers and stores is handicapping 
the development of coastal shipping and 
should be waived.  The matter is under 
consideration in consultation with ship
ping interests.

Delhi Suburban Train Service

*270. Shri  Radha  Raman t Will 
the Minister of Railways be pleased to 
state : *

(a) whether it is a fact that  Govern
ment propose to open  a railway station 
near the village Silampur;

(b) if so, the amount sanctioned for 
this purpose; and

(c) when the work is likely to com 
mence ?



Written Answers 29 JULY 1955 Written Answers 3166

The  ParUamentory  Secretary  to 
the Minister of Railways and Trans- 
:;>ort  (Shrl  Shahnawaz  Khan) : (a)
Mo  such  proposal  is  under  considera
tion.

(b) and (c). Do not arise*

Dock Workers Enquiry Committee

♦271. r Shrl Heda !
\ Shri P. Ramaswamy :

Will the Minister of Labour be pleased 
to sute :

(a)  whether  the  Dock  Workers  En
quiry Committee set up under the Chair 
manship of Shri S. S. Vasist has sub
mitted its report; and

(b) if so,  what are its main  recom
mendations ?

The  Deputy  Minister  of  Labour 
(Shri Abld Ali) : (a) No.

(b) Does not arise.

Labour Relations Committee

*272. Shri T. B. Vlttal Rao : Will 
the  Minister  of Communications be 
pleased to refer to the reply given  to 
Starred  Question No. 2671 on the 28th 
April, 1955 and state  :

(a) whether the Labour Relations Com
mittee referred to in Section 41 of the 
Air Corporations Act, 1953 has since been 
constituted;

(b) if not, the reasons for the delay; and

(c) when it is likely to be constituted?

The Drauty Minister of Commnnl- 
cations (&ri  Bahadur) 2 (a) Not
yet.

(b)  and (c). According to the Air Cor
porations Rules, I954> each Corporation 
will divide their employees into six units 
for the purposes of election of the repre- 
senutives of the employees on the Labour 
Relations Committee.  The Indian Air
lines Corporation have been engaged in 
settling problems relating to the inte
gration of staff taken over by them from 
the several airlines and in determining 
their terms and conditions of service and 
the Air-India International in  building 
up the staff strength in its several depart
ments to cope with its expanded fleet 
and operations.  It  is  expected  to  be 
some time; more before either of the Cor
porations is able to group and classify 
their employees for carving out consti
tuencies for the election of represenutives 
for a properly constituted Labour Re
lations Commitftt.

Prince's and Vlatorla DookSt Bombay

*273. Shri M. S. Gurupadaswamy t
Will the Minister of Transport be pleas 
ed to state the main features of the scheme 
for the  modernisation of Prince’s and 
Victoria Docks of Bombay?

The Deputy Minister of Railways 
and Transport (Shri Alagesan)t These 
docks are at present tidal and only ships 
of restricted draft can use them.  The 
object of the modernisation scheme is 
to enable deep draft ships to be berthed 
in the Prince’s and Victoria Docks and 
to keep the docks open at any hour to 
shipping.  The scheme provides for the 
construction of an entrance lock to the 
Docks, widening of the conmiunication 
passage between the two Docks and the 
lengthening of certain jetty berths.
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93. Dr. SatyawadI i Will the Minis
ter of Health be pleased to state :

(a) the number of *Dais* trained or 
being trained under the UNICEF/WHO- 
MCH Nursing  Projects  in  the  States 
of Punjab, Pepsu and Himachal Pradesh;

(b) the amount allotted to each of 
these States from the  UNICEF assis
tance fund of  184,000;

(c) the amount of stipend given to 
each trainee; and

(̂d) the programme for the year 1955-

The  Deputy  Minister, of Health 
(Shrimati  Chandrasekhar) : (a) No
MCH Nursing Project assisted by UNI
CEF/WHO is in operation in the Sutes 
of Pimjab, Pepsu or Himachal Pradesh.

(b) to (d). Do not arise.
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/Shri Rftin Shankar Lai s
^  \Shri Barman :

Will the Minister of Food and Agri
culture be pleased to lay a statement 
on the Table of the House showing:

(a) the area of fallow land reclaimed 
so far, State-wise, under the land re
clamation schemc; and

(b) how many tractors ar.* engaged at 
present in the reclamation work and in 
which parts of the country?

Tlw MinlMr of Food and Agri
culture (Shri A. P. Jain)  : (a) and
(b). Two  statements  giving the  latest 
available  information arc laid on  the 
Table of the Sabha.  Appendix I, 
anncxure No. 72].

Bhakra Nangal Project  *

95. Shri Barman : Will the Minister 
of Food and Agriculture be pleased to 
state :

(a) the acreage of land that received 
additional  irrigation  facilities  from  the 
Bhakra Nangal Project in the year 1954
55;

(b) how much acreage out of this has 
started medium fibred cotton cultivation; 
and

(c) the yield, if any, of the additional 
cotton produced?

The Minister of Food and Agri
culture (Shri A. P. Jain) : (a) About 
909 thousand acres.

(b) Nil.

(c) Does not arise.

BoatnMn*a Union, Tutieorin

96. Shri Bswnra Reddi : Will the
Minister of Transport be pleased to 
state : ‘

(a) whether it is a fact that the Officer 
on Special Duty (sailing vessels) of the 
Directorate-General of Shipping, Bombay, 
recently visited the Tutieorin Port;

(b) whether the represenutives of the 
Boatmen’s Union of Tutieorin presented 
some grievances to him ; and

(c) if so, the action taken thereon?

The Deputy Minister of Railway 
and Transport (Shri Alagesan) : (a)
Yes.

(b)  and (c). Representations went made 
by the Countiy Craft Owners’  Asso
ciation and the Boatmen’s Union of Tuti- 
corin regarding certain difficulties expe
rienced by the seamen of sailing vessels

owing to their being required to use oply 
certain entrances and  exits in Colombo 
Harbour.  Enquiries made from the Co
lombo port Authorities revealed that such 
restrîuon̂:, imposed ûdcr the P̂rt of 
Colombo Reflations of 1950, were appli
cable to all ships* personnel and passengers 
that called at the Port of Colombo and were 
not discriminatory against any particular 
category of personnel.

B* C* G* Campaign

97* Shri D. C. Sharma t Will the 
Minister of Health be pleased to state 
the expenditure incurred on the B. C. G. 
Campaign in the various States during
i954-55» State-wise?

The  Deputy  Minister  of  Health 
(Shrimati Chandrasekhar) : A sute- 
ment showing the expenditure incurred 
on the B. C. G. Vacdnation Campaî 
during 1954-55 *by  various  States  in 
India, is placed on the Table of the Sabha. 
[See Appendix I, annexure No. 73].

Ajrurvedic Practitioners

98. Shri D. C. Sharma : Will the 
Minister of HeaMi be pleased to state 
the number of Ayurvedic practitioners 
registered so far in India?

The  Deputy  Minister  of  Health 
(Shrimati Chandrasekhar) t 89,118

T. B. Patients

Shri D. C. Sharma : Will the 
Minister of Railways be pleased to state:

(a)  the number of Railway employees, 
class-wise, who contracted T, B. during
1953-54 and 1954-55 i and

(̂ the number amongst them admitted 
to T. B. Hospitals?

The Deputy Minister of Railway 
and Transport (Shri Alagesan) : Oi)
and (b). A statement giving the information 
is laid on the Table of the House. lSe$ 
Appendix I, annexure No. 74].

Recruitment on the Northern Railway

100. Shri D. C. Sharma t Will the 
Minister of Railways be pleased to state:

(a) the categories of posts for which 
applications for recruitment were invited 
in 1954 on the Northern Railway;

(b) the number of applications received 
and the number of applicants called for 
interview;

(c) the number of Scheduled Caste 
candidates amongst them;

(d) the number of persons'selected; and

(e) the number of Scheduled Caste 
amongst them?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a) to
A statement is laid on the Table of the 

House.  Appendix I, Annexure N0.75].
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Japanese Method of Rice Cultivation

101.  Shri D. C Sharma : Will the 
Minister of Food and Agriculture be
pleased to state:

(a) the total acreage of land brought 
under the Japanese Method of Rice Culti
vation in the Punjab State during 1954-55;

the average rate of increase in the 
yield under the new method of cultivation; 
and

(c)  the extent of land proposed to be 
brought under this method during the 
current year?

The Minister of Food and Agri
culture (Shri A. P. Jain) s (a) 98,147 
acres.

(b) About 50 per cent.

(c) 1,24,300 acres.
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P. Sc T. OfflMt in Bihftr

106. Shri nMrahlm : Will the Minister 
of  Communiostioat  be  pleased to 
Sutc ;

(a) The number of combined Postsand 
Telegraphs Offices in Bihar as on the 30th 
June, 1955.

(b) the number  of Post Offices in 
Ranchi as on the 30th June, 1955 (rural 
and urban areas separately); and

(c) the  number  of Telephone  Ex
changes and connections in Bihar as on 
the 30th June, 1955 ?

The'Deputy Minltter of Communi- 
catlona (Shri Ka) Bahadur) : (a) 369.

(b) (i) Rural areas of Ranchi Distnct
140.

(ft) Urban areas of Ranchi District  15

(c) (1) Telephone Exchanges  41

(fi*) Telephone connections  6,766

Foodgrains Cultivation

i€7. Shri Ibrahim : Will the Minjs> 
ter of Food and Agriculture be pleased 
to state the total acreâ of land under food
grains cultivation in Bihar  present ?

The Minister of Food and Agricul
ture (Shri A. P. Jain): The total acreage 
of land under foodgrains cultivation  in 
Bihar for the year i953-54> which is the 
latest year for which final estimates for the 
different food crops are  available,  is
23,262,000 acres.

(v) I

iT̂niT  irtRiv 

ferf arm ftrm  | «i«nrT

(̂ ) FTT

 ̂   ̂ # VRTT t ?

fniw R̂iNt  ^̂ nNrr):

{̂ )  (̂ ). Tm ^

Working Hotira

109. Shri A. K. Gopalan :  Will the 
Minister of Railwayt be pleased to state:

 ̂ (a) whether it is a fact that the daily 
rated  workers  in  Loco-fheds  on  the 
Southern Railway are required to be on 
duty for 12 hours a day ; and

(b)  if so, whether any overtime allow
ance is paid to them ?

The Deputy Mlnlater of Railwm 
and  Transport  (Shri Alagesan):
Workers employed in the Loco-sheds or 
Southern Railway who were formerly on 
daily rates of pay and brought on to month! y 
rates of pay after the introduction of the 
Central Pay Commission scales of pay are 
classified into different Froups under the 
Hours of Employment Regulations.  The 
group of workers classified as ‘̂continuous" 
is rostered to work on 8 hours shift and 
the group classified as ‘'Essentially Inter
mittent" is rostered to work on 12 hours 
shift.

(b)  Whenever workers are booked to 
work beyond .heir rostered  hours of duty 
overtime allowance is paid.

Rice

lie. ShH K. P. SInha : Will the Min
ister of Food and Agriculture be pleesed
to state the total quantity of rice available 
in the Central Stock on the 31st March, 
1955?

The Minister of Food and Agricul
ture (Shri A. P. Jain): IO;44,020 tons.

Mines Inspection

111. Shri T. B. Vittal Rao : Will the 
Minister of Labour be pleased to state the 
percentage of inspections carried out by 
the Inspectors of Mines during the second 
and third shifts in T954 ?

The Deputy Minister  of Labour 
bid All) :ior6 per cent.

/ Appellate Tribunal

11a. Shri T. B. Vittal Rao: Will tht 
Minister of Communications be pleased
10 refer to the answer given to Unstarrcd 
Question No. 1144 on the 28th April 1955, 
and state :

(a) whether any decision has since been 
arrived at regarding the appointment of 
Appellate  Tribunal(s) in the Posts and 
Telegraphs Department ; and

(b) if so, the nature of the decision ?

The Deputy Minister of Comnuud- 
cations (Shri Raj Bahadur): (a) Yes.
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(b)  It is proĵsed to devise an arrange* 
ment under which the powers of appellate 
authority  will be  delegated to a  single 
officer.  The matter is now under detailed 
examination.

Ports *

113. Shrl M. S. Gurupadatwamy :
Will  the  Minister  of  Tranfpott  be 
pleased to sUtc :

(a) the  total  traffic bandied and the 
total  revenue  derived at  the  ports  of 
Calcutta, Bombay,  Madras  and  Cochin 
during the  period from October,  1954 
to March, 1955;
(b) how these  figures  compare  with 

those for the period from October,  1953 
to March, 1954 and April, 1954 to Sept
ember, 1954;

(c) the steps, if any taken or proposed 
to he taken to increase the traffic and the 
revenue at these ports ?

The Deputy Minister of  Railways 
and IVansport  (Shri Alagesâ :  (a)
and (b). A sutement is laid on the Table of 
the House. [See Appendix I,  annexure 
No. 76].

(c)  The Port Authorities have in hand 
several projects under the Five Year PUii 
designed  to increase and  modernise the 
facilities for receiving and handling traffic 
which when completed  will enable them 
to attract more  traffic and increase  their 
revenues.  The actual traffic will, however, 
be governed by trade and economic condi
tions.

flo  fftfrar :  VTT

iJwre  ?piTT 

■OTT  ̂f'TT
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Waste Lands in Manipnr

115. Shri Rishang Keishing :  Will 
the Minister of Food and Agricoltare
be pleased to state :

(a) the acreage of grazing, fallow and 
other waste  lands brought under culti
vation In Manipur since 1952;

(b) the acreage of land allotted to the 
tribals and non-tribals cultivators ;

(c) the requisite conditions  for per
sons to acquire the land; and

(d) the land revenue derived  annually 
therefrom ?

The Minister of Food and Agriculture 
(Shri A. P. Jain): (a) Sq>arate figures for 
each category are not available.  Total 
areas  comprising of land of all the three 
categories brought under cultivation are 
given below : —

4,000 acres 
4,851 acres 
i,c8o acres 
500 acres

m 1951-52 
in 1952-53 
in 1953-54 
in 19̂54-55

(b) Information is not available.
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Cc) Though  each  ease  is decided on 
its merits, the foUowing principles  are 
ffcnerally observed m  maldng aUotment 
of fellow, waste-land etc, to be brought 
under cultivation

(i) Allottee should be himself a land
less cultivator and belong to ad
j cent areas.

(ii) No person should be allotted more 
than I pari i.e. 21/2 acres of land.

(iii) Without detriment to the principles
at (0  above,  perference is also
given  to  tribals  earning  their 
Bvelihood  by  Jhum  cultivation 
in near-by areas who have been 
displaced by forest operations and/ 
or want to take the regular culti
vation.

(d) Approximately Rs. 37>500.

Air Fare

1x6. Shri S. V. Ramatwamy * Will 
the  Minister  of Communications be 
p eased to state :

(a) whether it is a fact that the  ̂ 
fare from Delhi to Bangalore is still higher 
than that for Delhi-Madras, even though 
the distance and flying time is less i and

(b) if 80, the steps taken to remove 
this disparity ?

The Deputy Mliilî  of Communl- 
catlona  (Shrl  lU) Bahadur);  (a) No,
Sir.

(b) Does not arise.

firm  ̂  ^ ̂  ̂

ft; :

(t) jT«r ’rna'  ^

?nrT  ̂  rWT  ^

WT if I ;

(w) VJT TTJJT  ^

vm f ̂  ̂   VT g'nfm VT

 ̂   ffti  iWt (Mt

#«f); (̂ )  ̂  t  T

 ̂  ’C'T  fr’TT »nTT  I I

M  L.S.D.—4

29 JULY 1955 Written Answers 3180

UKV-SCK

{̂ )  ̂ ^ I 

Saving Bank Fraud Cate

118. Shri T. B. Vittal Rao: Will the 
Minister of Communicationt be pleased 
to refer to the reply  given to Starred. 
Question  No. 2x87 on the 12th Aprils
1955 and state :

(a) whether the police have concluded 
their investimtions into  the Post Office 
Savings Bank fraud case at Jaipur ; and

(b) if so, their findings?

The Deputy Minister of Communi
cations  (Shri Raj Bahadur): (a) In
vestigation  has concluded *in respect of 
a  few  cases.

(b)  Cases where the Police invetdgttioA 
is complete have been challaned to  the 
Court

Water Coolers

119. Sardar Iqbal Singh t Will  the 
Minister of Railways be pleased to sute :

(a) whether it is a fact that the water
coolers at various stations on the Nortix- 
em Railway frequently go out of ordrr ; 
and

(b) if so, the steps taken by Govern 
ment in the matter ?

The Deputv Minister of Railways and 
Transport (Shri Alagesan) t No,
Sir, there have only been occasional failures 
and the loss of capacity as a result for the 
year ending June 1955 was 76 per cent.

(b)  Defective parts are replaced and 
other mechanical defects are attended to 
promptly.

irytuT W nvfWfwft ̂[firwiv
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Crop Compedtioii Scheme

121. Shri Ram Shankar Lai t Will 
the Minister of Food and Agriculture 
be pleased to state the amount  sanc- 
lioned for the Crop Competition Scheme 
d .ring 1954-55 ?

The Minister of Food and Agrlcul- 
t ire (Shri A. P. jaln): Rs. 1,79,600/-/-.

Speed of Traini

122.  Shri lethalal Joshii WiU the
Minister of BaUways be pleased to state:

(a) the average  speed of Mail, Ex* 
press and Passenger  trains per hour 
m Saurashtra; and

(b) whether there is any proposal to 
increase their speed ?

The Deputy Minister of Railways 
and Traaaport (Shri  Alagesan): (a)
MfUl and  Express  trains:  16*5  miles
per hour. Passenger trains: 13’3 miles per 
hour.

(b) Yes.

Train Accident

123.
ShriM. L.Agrawal: 

Shri Raghunath Singh:

Will the Minister of Railways be 
pleased to state :

(a) whether it is a fact that a goods 
train collided with  another  goods train 
on the 6th July, I955 at Bhairongftrh 
Railway Sution on the Western  Railway ; 
and

(b) if so, the details thereof?

The Deputy M nioter of Railways 
and Transport Shri Alagesan) : (a) and
(b). Yes. At about 7.25 hours on 6.7.1955,

No. 1034 Up Goods train while entering 
Bhairongarh sution yard on the Ratlam- 
Godhra section of the Western Railway, 
collided with the rear of No. 1030 Up Goods 
train.

No. 1030 Up Goods train was started 
from Bhairongarh station at 7.15 hours 
from the main line and was proceeding to 
the next station, and the signals for No. 
1034 Up Goods which was waiting at the 
upouter signal were lowered for her to app
roach the station on the main line before 
the conditions for lowering the signals 
were fulfilled.  In the meanwhile. Driver 
of No. 1030 Up, noticing certain con
flicting signals, incorrectly  backed  the 
train into the station on the sazne  line 
thereby causing a  collision.

Kakinada-KotipaUi Link

124. Dr. Rama Rao t Will the Min
ister of RaUways be pleased to state 
whether the restoration of the Kakinada- 
Kotipalli  disznantled  Railway line has 
been included or is likely to be included 
in the Second Five Year Plan?

The Deputy Minister of Railways 
and Transport (Shri Alagesan)t No
final decision has yet been taken regarding 
the lines to be taken in hand dunng the 
Second Five Year Plan Period.

Accidents

125. Shri Ram Dass: Will the Min
ister of Railways be pleased to sUte:

(a)  the  total  number  of  accidents 
occurred  during  i954-55>  due  to tra
velling  on  foot-boards  of  passenger 
trains i

(b) the  number  of persons  killed  ; 
and

(c) the  steps  Goverximent have  taken
or intend to take to avoid their occurrence 
in future ?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a) 655.

(b) 73.

(c) Public are warned against travellî 
on foot-boards by notices exhibited  in 
carriages and at railway sutions and by 
loud-speaker announcements. Also raids are 
carried out in collaboration with the Police 
authorities and prosecutions are launched.
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LOK SABHA DEBATES 

(Part II—̂Proceedings other than Questions and Answers)
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LOK SABHA

Friday, the 29th July, 1955

The Lok Liabha met at Eleven of the 
Clock.

[Mr. Spcakkr in the Chair]

QUESTIONS AND ANSWERS 

(See Part I)

12 Noon.

PAPERS LaVID ON THE TABLE

Rzplizs to memoranda from 
Membbrs re: Demands for Grants 

(Rail\% AYS), 1955-56.

The ParUameutary Sccretarjr to the 
Minister of Rallirays and  Transport 
CShrl Sluhnawaa Khan): I beg to lay
the Table a copy each of  rertain 

further statements containing  replies 
to certain memoranda received from 
Members in connection with Demands 
for Grants  (Railways)  for  1955-56. 
iSee Appendix III, annexure No. 1.)

Lt̂IVERSmr GRANTS COMMIS
SION BILL

Pbxsentatxon of IIkport of Joint 
COMMirTO

iirrtiTw ^

fTR* v̂ifvT

w wrfw ^

i8i L.S.D.

8828

INDIAN COINAGE  (AMENDMENT) 
BILL

Mr. Speaker: The House will  now 
proceed with the further consideration 
of the following motion moved by Shri 
Axun Chandra .Guha on the 28th July, 

1955:

‘That the Bill further to amend 
the Indian Coinage Act, 1906, t>e 
taken into consideration.**

There are also amendments for cir
culation of the Bill moved by  Shrl 
Khub Chand Sodhia. Shri Hari Vishnu 
Kamath and Shri Raghubir  Sahai on 
the 28th July. 1955.  Of the Ume allot
ted to this Bill, roughly two hours 
have been availed of yesterday.  The 
balance of the time will be availed of 
now.

Shri Kamath (Hoshangabad): Is the
time taken by the Prime Minister yes
terday also included?

Mr. Speaker: He was not  replying 
to the debate; he was  ininrvening In 
the debate.

Shrt H. N. Mukerjee  (CalcutU 
North—x.ast): Sir, I am happy that I 
am in a  position  to  welcome  this 
measure and I say so because this has 
been awaited fbr a long time and it 
Is a good thing that Government has 
now come forward with its support of 
the decimal system  of  coinage.  I 
should like to ŷ also that  I  find 
something like pleasant irwiy in ttm
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[Shri H, N. Mukerjee] 

fact that it is Mr Guhn who is piloting 
this Bill in our House.  1 And from 
the proceedings of  tbe  Council  of 
States that when a &on-OtTlcial Bill 
almost exactly in the jame terms u 
the Bill now before ua was  brought 
before that House, it was Mr. GuAa 
who had objected and raised  certain 
doubts and difficulties.  I do not want 
to hammer this point, but 1 do wish to 
My that it ifi  a pleasant irony that 
Mr. Guha who has ad\ranced certain 

arguments against the Indian Coinage 
(Amendment) Bill has  changed  his 
mind.

[Mr. DEPUTY-SPKAKra in the Chair]

I am very happy that he has done sa 
I wish also to say, Sir. that  I  do 
DOt understand why CksvexKunent made 
a certain statement 011 that occasion 
which required to be followed up, but 

which, so far as we know, has not 
been done as yet. On that  occasion 
Mr. Guha said when the  Bill  was 
Anally thrown out by tiie House be
cause of the opposition  of Govern
ment—it was said then that “Govern
ment is of opinion  that before  the 
ijAoiypai system can be introduced  in 
coinage, it shoulu  be intro<iuced  In 
standards and vv eights and  measures 
and similar other things”.  I do not 
want to delay thus legislation: on the 
contrary I wish this Bill to be put on 
the statute-book i*s quickly as ever 
it can. But I wish at the same time 
to say that Government should pro
ceed  scientifically.  Yesterday  the 
Prime Minister told us how the Gov
ernment is trying to do so, because 
this is a period when we are having 
certain plans and unless  we proceed 

scientifically, those plan̂  cannot be 
properly implemented.  ’

Mr. Guha nas also said in the State
ment cf Objects and Reasons that this 
Is the most opportime time tor the 
introduction of this Bill.  I was quot. 
ing £rom  the  proceedings  of  the 
other Heuse  c*ated  the 5th  Marcn, 
1954; if Government on the basis of 
experts advice at its disi>06al  could

say through its authoritative exponent 
that before the decimal system can 
be introduced in coinage, it should be 
introduced in standards and  weights 
and  measures  and  similar  other 
things, then, it is up to Government 
to see that its statements are made 
seriioûy and wfth Teal intent, be
cause the opposition to this measure 
has come particularly  from  people 
who say that after all,  it  is  not 
coinage which is  to be taken into 
consideration, that the variegation in 
our  country  over  weights  and 
measures is  bewildering  and  that 
something oû t to be done about it. 
Yesterday the Prime Minister told us 
that as far as science was concerned, 
the metrid sjrstem is the only sys
tem which science knows  and  the 
metric system should no  doubt  be 
introduced as soon as it ever can in 
the  system  of  our  weights  and 
measures.

We know that this idea of decimal 
coinage  has  a  long  history.  We 
know also how  Mahatma  Gandhi*s 
views expressed in 1946 or  so  had 
been brought into  the  picture  ia 
order to postpone the introduction of 
the decimal system. But it is a good 
thing that Government after all has 
made up its mind. T take it that 
those  experts  to whom  reference 
was made by the hon. Misister in the 

other House, and who had reported, 
acrording to his  statements  in  the 
House that it would take about  15 
years or so in order to introduce the 
metric system in  three  instalments 
spread over 5 years each, also liave 
changed their  opinion.  I  am  sure 
those experts who had advised  Mr. 
Guha in 1954 have changed their opi
nion in regard to the decimal coinage;
I hope again that these experts would 
change their opinion in regard to the 
time-lag of 15 years or so before the 
metric ssrstem could be properly In
troduced..

While welcoming the  adoption of 
the decimal coinage as soon  as  It 
ever can be. I say that if the units
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oi value measured do not correspond 
the units of mass or length measuie 

b\ similar ratio, that is. in octonal or 
decimal multiples or gub-multipies, the 
ease in computation  is spolt.  The 
existing sub-division, of the  coinage 
corresponds to the sub-divisicn,  that 
is, one-hall,  one-fourth,  one-eighth, 
one-sixteenth and so on and so forth, 
and  we have  the  tola, kaccha, 
chhatak,  pao,  seer  and maurid. 
Therefore, by the application of the 
present system  of calculation,  the 

traders and private individauls 
can easily calculate  the  prices  in 
different units and to them this pro
cess appears to be very easy. That 
is why there has been objection put 
forward by many  people who seem 
to think that the introduction of this 
new system is going to cause havoc 
. In our economy, especially  in  our 
vfllage  life. I  do  not  think  that 
havoc will be caused quite so easily, 
because I know that our people have 
got used to a certain system of com
putation; but it will be  very  much 
iiimpler when they get used to the de
cimal system and there would be so 
much economy in the sphere of human 
labour and so much economy in the 
economy in the sphere of accounting. 

Wastage of paper, time and so on and 
■0 forth could so  easily be avoided 
■nd altogether the country will beneAt 
in very quick time. When our people 
get used to the decimal system, they 
otn do the calculations very accura
tely.  I do not know if we have tried 
mt any time to teach arithmetic  to 

little children. It is a hell of a Job; 
it is very difficult for them to  re
member all the different varieties of 
computation and we have got to drill 
them into their minds  But if  we 
teach the decimal system which, to
day, the world over is claimed as the 
ttaly  scientific  system  right  from 
ekildhood, we can get these children 
imderstand certain subjects much 

More quickly, much more comprehen
sively and much more capably than 
they are doing at present

Actually what happens is that pro- 
ficJency in accounting and in multi

plication is not necessarily  a  con- 
commitant of proAdbncy fin math** 
matics.  We are aware of Einstein not 
being able to do certain  sums. Ac« 
tually the highest reaches of intellac- 

tual achievement are open to people 
who leam not merely the intricadei 
of arithmetical calculation,  but who 
find out the basic principle of things. 
That is why the decimal Bystem Is ao 
very Important  from  the  scientific 
point of view, from  the  intellectual 
point of view.  From  the  point  of 
view of the economy of the councry 
also, it is extremely important and 
helpful.  That is why  it  should  b« 
introduced as soon as  ever  ft  it 
possible.

There has bê  expressed  almcat 
unanimous objection in this House m 
the use of the foreign word cent.  It 
was  perhaps  the  French  who  tB 
modern history develoned the metric 
system  comprehensively  and  they 
used the expression centime,  on*- 
himdredth part of a franc.  So, cent 
became popular.  There is  no 
why we should have cent.  So 
other alternatives have been suggest
ed: satamsa, Paisa etc.  Paisa seems 
to be much simpler and more widely 
acceptable than • satamsa.  The rupee 
of course, may  remain. Chakrû 
known in Kerala Is not by any meene 
necessary, because rupee is easier 

the whole country.  I feel  that ttm 
weight of the new coins to be intro
duced must have some integral reUir 
tionship with metric units so that the 
common man may use these coins by 
permutation  and * combination  for 
weighting gold and similar articles from 
half a gram  to XD grams and more 
by the addition of a particular cote 
which would exactly weigh 10 grams. 
This is  a thing which Gk>vemmeot 

should set its mind to.  I  do not 
want to delay this legislation.  Other
wise. I  might  have  thought  thet 
perhaps a very quick programme set 
to a Select  Oommittee  might  have 
helped to  improve  this measure  e 
little,  I do  not know if Gk>vemmeiit 
at this stage is willing to wait for •
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[Shri H. N. Mukerjee] 

tortnighi or so, no that we can incur* 
porato in thia Bill certain provisiocis 
which appear to ’ us to be very im 
portant.  If the Government want to 
go ahead, and later on  brinii  out 
thne details, 1 do not mind.  I  do 
not myself understand aU the intri. 
cacies, in practical deUil, of this Bill, 
Bui 1 feel when I am told about i:, 
that It would be better if Govern
ment waited for a fortnight so that 
we could get all these things incor 
corated into this BiU.

Certain  points have  been  raised 
about the oeriod of transition.  The 
Prime Minister agreed that the period 
of transition is going to be a difficult 
period.  I am sure in our  country, 
€aq?k)iting the ignorance of the majo* 
ttty of our people, hordes of money, 
cbangers would come into the picture. 
I want to know from  Government 
what special steps they are going to 
take as far as this asqpect is concerned. 
I want  Government  to take  very 
ierlous steps about making sure that 

the transition period is  not inordi- 
long, because, if the transition 

period is long, the confusion in the 
minds of our people wlU also be accen-

Shri Kamath asked yesterday with 
«»siderable force  that  Government 
Aould try to elicit the opinion of our 
people. I have also heard the Prime 
BCnister,  who said  that it  is not 
taotmry in matters of a technical 
Ĉ acter to elicit the opinion of the 
comtry, which may not be informed 
optnion.  I would like to  say  that 
certainly Government have been  at 
fault iti ?o far as It has n':i r̂>d tr 
popularise the metric system and the 

decimal system. It has not done so. 
I remember one of the  very  first 
questions I asked in tl.Lg House was 
tn rcjard to the iâroiuctlon of the 
metric system and  decimal  coinage. 
X did so because tn my constituency 
tn Calcutta, there happens to be the 
headquarters of the Indian  Decimal 
fcciety, with which also I mm in tome 
way associated. I aalred this  quai-

lion. The answer was extremely dis
couraging.  It was negative.  We 
have seen how last year Government 
came forward with a dilatory propo
sition that in  principle  Government 

liked this kind of thing, but Govern
ment think that there  is  enormous 

difficulty in the way  and therefore 
nothing can be done about it.  As lar 
as Government  are  roncerned,  the 
people have not been told about  the 
soundness of the metric system.  Shri 
Kamath very rightly pointed out that 
so much literature has been produced 
and millions of our money have been 
spent  in  producing  literature  of 
various sorts which usually do not go 
to produce the results that perhaps 
they are ititended  to produce.  But, 
surely we can bring thii»  accusation 
against Government that Government 
have not tried to tell our people the 
reasons for the introduction of this 
tyatem.  Now, Government will have 
to make up for past default.  I say 
that Government  should  annoimce 
very soon when this new system is 
to come into operation.  Before that, 
Government must carry oi» a raging 
and tearitig campaign all over  the 
country, especially in the countryside, 
explaining how the change-over is to 
take  place. There  is  very  gremt 
force in Shri Kamath’s coiitention as 
far as this question is concerned.  I 
hope the  MinHrter when he replies 
will tell us something &tx)Ut ihe inten
tion of Government  in thij regard.

I have heard Shri Tulsidas yester
day trying to point out that the major 
part of our trade is still with non

metric countries and  that therefore 
perhaps  would be better for us to 
go slow.  He did not  oppose  this 
measure with gusto because, I think, 
he was between two minds. There is 
always the  force  of  obscurantism 
operating in our minds.  There is the 
force of habit.  We do not want to 
change certain, t̂hiligs to which we 
have been accustomed for generatioos. 
Surely business people  also,  while 
they realise that there are certain ad
vantages to be got out of the decimal
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system, do not want ♦x) switch over 
Uj the other  system when everything 
is in a flux.  Change apoe&rs to par
take of the character of some kind 
of revolution.  Therefore,  he  was 
between two minds.  That is why he 
did not oppose with ŝto.  But, he 
pointed out that most of our trade is 
with  ncn-metric  countries.  I  say 
that the whole f>attem of our trade 
is beginning to change.  Our interna 
tional trade should be su/h that we 
should not be  dependent upon our 
rommerdal intercourse only with  a 
cert̂ain set of countries.  That  has 

happened so far.  That is  why our 
railways are depending for their equip
ment on certain  countries and cur 
railways have to wait because those 
particular countries do not choose to 
send the equitpment we have asked 
for in time.  Our Plan gets obstruct
ed because of our link-up with certain 
countries, and certain countries alone. 
The process has started by which our 
international trade will be really and 
truly international.

As far as the metrifc system is CDn- 
cemed, this is  a  system which  is 
accepted all over the world.  As Shri 
A. C. Guha said, in Asia, we are one 
of the only two countries left over 
which  have not 3ret  adopted  the 
metric  gyĝeBL  I  ahall  therefor? 
repeat that I welcome this measure. 
But, I want Government to tell us 
exactly how they are îng to explain 
to our jpeople the actual change-over 
and the process  of change-over.  I 
wish Government  to give  us  an 
assurance that the cent will not be 
introduced in this country and that 
we shall have some kind of an Indian 
equivalent.  I want Government also 

to say what they are  going to do 
with regard to the adoption of the 
»netric system as far as *̂ur weights 

and measures  are  concerned. All 
these things are  inter-connected.  I 
am anyhow very glad that this long- 
awaited measure at long last is go
ing to be on our statute-book.

The Minister of Revenne and De
fence Expenditure (ShrlA.C. Guha):
I am very glad that this Bill has re

ceived almost the unanimous suppoort 
ol this House except the two lolitary 
dissentient viaicea.  I should like U> 

meet some of the points raised by the 
last speaker, Shri H. N. Muker}ee. 
He referred to my speech in the othar 
House in reply to a non-official Bill. 
1 think Jtf he had carefully heard my 
specch 3»esterday, he need not have 
referred to this matter because 1 my
self mentioned in the speech that at 
one stage it was the advice to  tha 
Government  by  an  Expert  Oam- 
mittee that it will take 15 years.  That
15 years would not start from Novem
ber 1954 when the debate in the other 
House took place.  It was some time 
in 1946 or 1947 that the expert* 
vised the Government,  Even now  • 
think that if we are  to implement 
this Bill and subsequently the othar 
Bill regarding weights and measutes, 
I think 15 years ŵuld really be con
sumed in the process of total impia- 
mentation of the metric system  tn 
all respects.

He also mentioned that I said that 

;he metric system in coinage  should 
be preceded by the metric system in 
weights and measures.  That also  I 
mentioned in my speech  yesterday. 
That was the original idea, but norjr 
it has been decided that it would ̂  
easier to intnxiuce the metric systrjm 
in coinage flrst and then the metrie 
system in  other  subjects. Anyhow, 
that is not any j>oint against the Bill 
as such only tried to score  a few 
points against me  personally.  But, 
some  other  Members,  panicularly 
Shri Sodhia and Shri  Kamath, had 
objection from the people's point of 
view, and Shri Kamath has said tt 
has not been properly publicised the 
public has not been given a  chance 
to represent their views. Yesterday 
the Prime Minister  mentioned that 
this matte • has been before the pubOe 
for a number of  years.  I  myMf 
mentioned in my introductory speech 
that this matter was discussed in tl»a 
Central Assembly as late as 1946 
subsequently  also there have 
several discussions on this matter.

Shri  Kamath; It  was  withdrawn 
afterwards.



8837 Indian Coinage 29 JULY 1955 (Amendment) Bill 8838

Shri A. C.  Guha: Not withdrawn. 
The House had a sudden end and the 
Bill was allowed to lapse.  It was 
not  withdrawn.  I  mentioned  also 
that due to the disturbed  conditions 
in the country after  partition  and 
after the achievement of independence 
when the political and social  condi

tions in the country were  somewhat 
uncertain and the  Constitution also 
had not been framed, it was decided 
that the  Government  should  not 
proceed with the Bill at that time.

Anyhow, the only other point men
tioned by the Members is about the 

nomenclature to be  put. 'Hie Gov
ernment have no particular fascina
tion for the term “cent'* and I men
tioned yesterday that we should wait 
Itor any helpiful suggestions from the 
Members of  Parliament  regarding 
suitable Indian names, find the Prime 
Minister yesterday  mentioned here 
that we did not miftd even retaining 
the old name paisa.  Our only diffi
culty would be that there  must be 
an interim period of three, four or 
five years during which both the new 
and the old coins would be in circu
lation, and so there should be some
thing to distjftguish the  new  coins 
from the old coins, even as regards 
their names.  That is the only diffi
culty.  If the paisa of the new value 
is to be in  circulation  along  with 
the paisa of the old value, there is 
lifcely to be some  confusion  among 
the public and, as Shri Gadgil men
tioned yesterday, some  clever  busi
nessmen would take advantage of the 
ignorance of our i>eopIe. That is the 
only difficulty and hence the necessity 
to make some sort of distinction be
tween the  new coin  the old
coini..

Shri  Hedft  (T̂izamabad):  **Naya
paisa” and “purana paisa”:

1'  Shri A. C.  Cuba: There was one 
suggestion that the new one  should 
be called “naya paisa” as long as the 
old paisa  is also in circulation and 
the gradually when the old paisa  is 

withdrawn we  can  start  minting

the new paisa  without  this  won 
naya.

Shri S. S. More (Sholapur):  Will 
there also be naya anna, naya  two 
annas, naya four annas, naya  eight 
annas and naya rupee?

(firemrjr) :

4 ̂  f^r ^ i

Shri S. S.  More: I want a reply 
from the Government and not from 
you.

Shri V. G. Deshpande (Guna): He 
is the Government.

Mr. Deputy-Speaker; Half a rupee 
will be half a rupee, quarter rupee 
will be quarter rupee.

Shri S. S. More: May I  make  a 
submission? If this naya is accepted 
as part of the coin’s name, then  it 
will have  to be carried from  tlie 
lowest.

Shri A. C. Guha: When  we  come 
to the relevant clause, I shall move 
certain amendments.  Then the Mem
bers will know how we intend to work 
itei this matter.  Anyhow, we have no 
objection to retaining some  of  our 
old nomenclature.  The only difficulty 
would be to avoid confusion between 
the new coin and the old coin.

I should now reply to the point of 

Shri Tulsidas that 60 per cent of our 
trade is with the non-metric countries 
and 40 per cent, is with metric couiir- 
tries. I do not know how this system 
of coinage can create any  difficulty 
as regards our foreign trade.  What
ever may be the system  of our in
ternal counting. I do not think it can 
in any way affect our foreign  trade 
in any respect  So, I am  glad this 
Bill has a heartly reception from the 

Members of this House.

Shri V. G. Deshpande: Hot  recep
tion?

Shri A. C. Gnha; Yes, hot reception 
also.  I do not want to take any more 
time.  These are the only two points 
which  required  some  clarification, 
about the nomenclature of the  new
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coin.  We agree.  Yesterday also  in 
my introductory speech I said there 
must be propaganda now to teach the 
public as to the implication  of  this 
new coin and the old coin.

Shrl Slnliasan  Singh  (Ck>rakhpur 
Dtott.—South): The rupee coin  now 
contains 16 annas.  Will the 16 annas 
be part of the metric system or x»rt 
of the old system?  How are  they 
going to link the rupee with the anna?

Shri A. C. Guha: As I stated yes
terday, the value of the rupee will 
remain the same.  Only it  will  be 
divided into 100 lowest  units  and 
consequently the  intermediate units 
also will be divisible by ten.

Shri H. N. Mukerjee: What is Gov
ernment's anticipation of  the  likely 
period of transition  when  the  old. 
system and the new system will co
exist and___

Shri A. C. Groha: It may take four 
or fiive years* time.

Shri H. N. Mukerjee:......what  are
Government’s  views  in  regard  to 
meeting  people’s  difflcultites  during 
this period because I was saying that 
the  money-changers  would  have  a 
hey-day; and what are  Government 
intending to do in regard to putting a 
stops to any kind of depredation on 
the people’s economy? There  ito  no 
answer to that.

Mr. Deputy-Speaker. They will pro
secute those people who are unneces- 
•arily making proAt.

Shri S, S. More: There is no pro
vision in the Act for that.

Mr. Deputy-Speaker: If  they  ask 

tor more, they will be cheating.  .

Shri Kamath; May I seek a clari
fication? The Pritoie Minister yester
day said;

“......undoubtedly we should go
on gradually with public  educa
tion and all the rest of it; it may 
take two years, three years, four 
years, five years,  for the  com
plete change to come,  I  cannot

lay—if we do not itart it now, it 
will seriously aflPect our develop

mental and planning work......••

This is delightfully vague.

Mr. Depnty-Speaker: Is that  alao 
a part of the question.  What is th« 
point of clarification?

Shrl Kamath: May I know from the 
Finance Minister whether they have 
formulated a phased programme tor 
this entire plan of decimal coinage?

Sbri Heda; May I also ask a ques
tion?. The Government  have  some 
exx>erience about this change of cur
rency in Hyderabad.  Formerly,  we 
had the Hyderabad currency and now 
we have introduced the Indian cur
rency there. The ratio was  Rs.  7 
Hyderabad currency to Rs. 6 Indian 
currency.  Moreover,  we  had  six 
paisas for one anna,  whereas in the 
Indian currency we have only four 
paisas for one anna.  What is the 
Government’s assessment of the diffi
culties that the  so-called  illiterate, 
but not ignorant, persons faced be
cause of the change from Hyderabad 
to Indian currency?  Will both  the 
coins be allowed to be used here as 
we did in the case of Hyderabad dur
ing the transition period?

Shri S. S. More: Hyderabad  wiAl 
have three currencies.

Shri A. C.  Guha: These questions 
have all been  answered  by  me.  I 
have stated that it will take four to 
five years* time to withdraw all the 
old coins, and I think that even if 

our mints  work at  full  speed, it 
would take three to four years  for 
them to put into circulation sufficient 
number of new coins for use by the 
public.

As for the point raised  by  Shri
H. N. Mukerjee, I would  like to say 
that there will be a preparatory stage 
of throe to five years, when no ex
tensive  changes would be enforced, 
but intensive education and dissemi*- 
nation of information on the decimal 
system of coins weights and measures 
would be carried out, and  wheravar
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practical, gradual introduction of the 
metric system would be encourageJ. 

In more concrete terms, the  prog
ramme would comprise the following:

(i) the Government of India to 

introduce the decimal system of 
currency in  which weights  and 
dimensions ot  coins  should  be 
related to the metric system;

(ii) intensive  education  and 
propaganda, including teaching in 
elementary and secondary schools 
and in technical and engineering 
institutions;  schools  to  keep 
samples of all standard  metric 
weights and measures;

(iii) pripss and radio publicity;

(iv) public speeches and  press 
conferences....

And there are so many other items 
In this.  9o, we shall be doing all 
sorts of propaganda and teaching ̂ so 
that this difficulty,  which is under

stood almost by everybody,  namely 
that the clever people  will  try  to 
take advantage of the ignorance of 
other people, may to a great extent 
be avoided.

.Shri .Raghavaiah  (Ongole):  Vvill
Government utilise all the machinery 
from the lowest official to the highest 
official, that is, the revenue-collecting 
machinery, the banks, tehsils etc. to 
avoid delay and to lessen  the diffi
culties of the ordinary  man in the 
street in the villages  in exchanging 
these old coins for the new ones?

Shri A. C. Guha: Naturally all sorts 
of things will be done to avoid the 
difficulties of the people.

Since there has been a reference tc 
Gandhiji’s opinion about this matter, 
I think I should read out to the Houŝ, 
from the letter that Gandhiji wrote 
in October, 1946. This is what  he 
has written:

“My opinion is that the matter 
should be  dealt with only by  a 
national government on its merit.
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I would prefer to keep my mind 
still open.  My  previous  objec
tions  are  to  be  re-examined. 
Could you not wait till the pre
sent political criteis is over? The 
question  of  these  reforms  in 
coinage, weights  and  measures 
may be taken up  by  our  own 

Parliament when formed.”

I think I have given sufficient reply 
to the points raised.

Shri Bogawat (Ahmednagar South>*̂ 
This was omitted by the hen. Member 
yesterday  when  he  leltrred  lo 
Gandhiji’s opinion.

Mr. Deputy-Speaker: I shall  now 
put the amendments to the vote  ol.' 
the House, unless hon. Membt;rs Wi o 
have given notice of them des re to 

withdraw them.

Shri K. C.  Sodhia (Sagar): I 
not want to withdraw my amendment.

Mr. Deputy-Speaker:  I shall  put
that amendment to vote now.

The question is:

“That the Bill be circulated for 
the purpose of eliciting  opinion, 
thereon by  the  31st  December̂ 
1955.

The motion was negatived,

Mr. Deputy-Speaker: Then there 
Shri  Kamath's  amendment. It  is 
almost the same thing except that the 
date  has  been  extended  to  26 th 
January, 1956.

Shri S. S. More: It  will  not  be 
necessary to put that to vote now.

Mr. Deputy-Speaker: In Shri K. C. 
Sodhia*s amendment the date is 31st 
December,  1955,  while  in  Shri 
Kamath’s it is 26th  January, 1956. 
The date alone is different.

Shri S. S. More:  But  circulaticA
itself is opposed.

Mr. Deputy-Speaker: When circula
tion itself is opposed, the question of 
date is only  consequential. So, the 
other two amendments are barred.
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I shall now put the original motion 
to the vote of the House.

Shrl  K3inath: What  about  the 
motions for reference to  a  Select 
Committee?

Mr. Depaty.Speaker; Both of them 
have been withdrawn.

Shrl S. S. More: No names  were 
given.

Shri VaUatharM (Pudukkottal) rot«.

Mr. Deputy.Speaker: It is  not  a
question of  your  wifthdrawing.  No 
names were given, and therefore  I 
did not treat them as moved.

Shri Vallatharas: Not on that basis. 
Whatever the basite is, a wrong Im
pression should not be created that 
because we had not  given  names, 
these amendments  were  withdrawn. 
Quite strangely enough, yesterday a 
ruling of the Chair was given that 
there were more prominent men than 
the Movers of amendments, and so 
there was no priority for the Movers 
of amendments to move their amend
ments and state their reasons for the 
consideration of the House. Once that 
position was lost, we did not see any 
meaning in having those amendments 
on paper.  That is why  they were 
withdrawn.

M̂. Deputy-Speaker: I never said 
that there are more prominent men.
I am sorry.  All Members are promi
nent here.

Shri  Vallatbaras: The position  is 
this.  First, the hon. Minister moves 
his motion, and he states the reasons. 
But more important than his motion 
is an amendment to the motion which 
seeks some other channel of expres
sion. Unless the whole House hears 
our arguments, how would it be able 
to consider our  amendments?  Yes
terday, I had been pushed back even 
farther than beyond the back benches, 
and there were more prominent people 
from whom we heard so many things. 
Once that distinction  has  come  to 
happen,  where  is  the meaning in

moving that amendment and expecting 
a chance to express our views on the 
same?

Mr. Depnty-Speaker: AU that I can
say is this.  No hon. Member need be 
under the  Impression  that  he  is 
pushed back, unless he wants to push 
back himself.  Of course,  we  shall 
try to deal with  all hon. Members. 
And as far as possible, hon. Members 
who have tabled amendments will be 
given an opportunity.

•
Shrl S. S. More; On a point of pro

cedure. I want to seek a clarification 
on one point, because yesterday also 
I  raised  that  question,  namely, 
whether when a motion for circula
tion or a motion for reference to a 
Select Committee has been  made  it 
was not necessary that  that  motion 
should be formally  moved.  Regard* 
ing other verbal amendments, it may 
be said that they shall be taken to 
have been moved, because they 
quire to be  dealt with  only  at a 
further stage. But  when  a  motion 
for circulation has  beer)  made,  or 
a motion for reference  to  a  Select 
Committee has been made, it has tn 
be positively moved on the floor  of 
the ôuse, and in the latter case to. 
gether with all the requîsite names, 
etc.  But that part was skipped over 
somehow.

Mr.  Deputy-Speaker: That  would 
go out of its own accord.

Now, the question is:

“That the Bill further to amend

the Indian Coinage  Act,  I90A,
be taken into consideration.”

The motion was adopted.

Clause Z.-̂Insertion  of new 5pc-
tion 14 etc.)

Mr. Deputy-Speaker:  Government

have given notice of an amendment 
to this clause, evidently after having 
considered all the various points that 
have been raised in the House.

Some Hon. Members: We have no 
copifes of that amendment.
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Mr. Depaty-Speakcr: Cosncs would 
be circulated presentlj.

Shri  Râluvachari  (Penukonda): 

Umj I submit that thij amendment is 
«>nxpietely different from the orî al 
clause, and that the  two  are  far 
apart? So, may I request that  you 
might be x)̂eaaed to adjourn the con
sideration of thlii to some other later 
hour* so that we can see the amend
ment in the meanwhile and then say 
something.  The  amendment  Just 
circulated contains wholly new matter; 
the names of the coins would  be as 

Government decide.

Shri A. M. Thomas (Ernakulam): 
The only thing is with regard to the 
nomenclature,  and that  is  left  to 
Government.

Deputy-Soeaker: Let us hear
the hon. Minister.  As theJion. Mem
bers go on hearing the hron. Minister 
it they fln̂ any difficulty, then let 
us see.  The hon. Minister has only 
incorporated section 6 of the Act here 
to the extent that it applies at pre
sent.  Government have always  got 
the power under section  6 of  the 
original Act to gîve any denomination, 
to mint any coin, to decide the num
ber of coins and so on. ’

Shri Nand  Lai  Shamui  (Sikar); 
This amendment seeks to substitute 
an  entirely  new  clause.  That  is 
moreover the only clause* which forms 

the main body of the BifU.

Mr. Depoty-Speaker: I agree.  But 
let us hear the  hon.  Minister.  If 
there is anything extraordinary, cer
tainly we can always adjourn.  Any

how, let us see.

Vhrl A. C. Gaha: I beg to move...

Shri Hamath: Let us adjourn  the 
discussion.

Mr.  Deputy-Speakcr: He  is  ex
plaining it. If there  are unresolved, 
difficulties, let us see.  Adjournment 

Is always there.

Shri A. G. Gaha: This - mora  or
less retains the same wording.

I beg to move:

In page 2,
for lines 9 to 26 substitute:

** Decimal  system  of  coinage,—

14(1) The rupee shall  be divid
ed into one  hundred units and 
the new coiki representing  such 
unit may be designatied by tht 
Central Government, by notifica
tion  in  the  Official  Gazette, 
under such name as it thinks fit 
and the rupee,  half-nipiee  and 
quarter-rupee shall  be  respecti
vely equivalent to one  hundred, 
fifty and twenty-five  such  new 
coins and shall,  subject  to  the 
provisions of sub-section (1) and 
sub-section (2) of section 13 and 

to the extent specified  therein, 
be a legal tender in payment or 
on account accordingly.

(2) All coins issued  under the 
authority of this Act in any de
nominations of annas, pice  and 
pies âll, to the extent Specie 
fied in section 13, be a legal ten
der in payment or on account at 
the rate of sixteen annas, sixty- 
four pice or  one  hundred  and 
ninety-two pies to one  hundred 
new coins referred to in sub-sec
tion (1), calculated in respect of 
any such single new coiln or num
ber of such new  coins, tendered 
at one transaction, to the nearest, 
new coin, or where the new coin 
above and the new coin  below 
are equally near to the new coin 
below.
(3) All references in any enact

ment or in any notification, rule 
or order under any enactment or 
m any contract, deed  or  other 
instrument to any value expressed 
in annas, pifee and pies shall be 
construed as references to that 
value expressed in new. coins re
ferred to in sub-section (1) con
verted thereto at the rate specill«̂ 
in sub-section (2)."

If you compare the original clause 
with the amendment, you will ftnd 
only this change, that for ‘cents' we
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have  put  in Thtt  i«  the
material change that we have made; 
otherwise, the whole tftiing remains 
as it is.  As I indicated a few minutes 
ago, the difficulty is how to differen
tiate the new coiti from the old coin. 
If we give just exactly the same de- 
slgnation, it will lead to further con
fusion.  So we have kept this thing 
open now.  We shall  consult  some 
experts we shall come to a decision 
within a few days and then we shall 
announce it. This is as regards what 
name we shall put for the  lowest 
unit.  We shall place our decision on 
the Table of the House.  The formula
we have put in here meets all  the
objections raised on the floor of the 
House yesterday as regards the use 
of cent and also  some  pr’eference 
shown for some Indian names, parti- 
tularly those prevalenlt now.  The 
only difficulty is to make some  dis
tinction between the new  and  old 
corns.  We have kept this thing open, 
we shall consult some experts, some 
old  historians,  numismatists  and 
others; we shall come to certain deci
sion and we shall announce it  and
also place it on the Table of  the
House.

An Hon.  Member: Who  are  the 
*o)d historians'?

Mr.  Deputy-Speaker; . Amendment 
moved:
In page 2,

for lines 9 to 26 substitute:

**Decimal system of coinage,—14
(1) The  rupee shall be  divid
ed into one hundred imits  and 
new coin representing  such vinit 
may be designed by  the Central 
Government,  by  notification in 
the Official Gazette, under such 
name as it thinks fit and the rupee, 
half-rupee  and  quarter-nipee 
shall be respectively  equivalent 
to one hundred, fifty and twenty- 
five such new coins and  shall, 
subject to the provisions of sub- 
sfcction (1) and sub-section  (2) 
of sectiton 13 and to the  extent 
specified therein, be a legal ten
der in payment  or  on  account 
accordingly.

(2) All coibs issued under Om 
authority of thia Act in any de
nominations of annas, pice  aad 
pies shall, to the extent speciflad 
in section 13, be a legal tender in 
pajrment or on  account at the 
rate of sixteen annas, sixty-four 
pice or one hundred and ninety, 

two pies to one hundred new coins 
referred to in  sub-section  (I), 
calculated in respect of any such 
single new xoin or  number  of 
such new coins, tendered at one 
transaction  to the  nearest new 
coin, or where the new coin abOTO 
and the  new  coin  below  are 
equally  near to the  new  coin 

below.

(3) All references in any enact
ment or in any notification, rule 
or order under any enactment or 
in any contract,  deed or other 
Instrument to any value express
ed in annas, pdce and pies shall 
be construed as references to that 
value expressed in new coins re
ferred to in sub-section (1) con
verted thereto at the rate speci
fied in sub-section (2).”

Shri Bo«rawat; My amendment will 
be useiul to the people of the coun
try.  I submit that instead  of  the 
Minister’s  amendment,  my  amend
ment be accepted.

Shri  Ragbavachari: The  Mintetet
says that he  finds  it  difficult  to 

find a name that he  should  give 
and that in a few days he will be 
in a position  to choose  one  after 
consulting ‘old historians* and  other 
people.  The point simply  is  this.
After they have made up their mind 
and have given a specific name, then 
it will be time for  us to consider it
further.  So this may well be post
poned for three or four days when 
he will have consulted the old histo
rians and others and given a definite 
name.

Shri  Gadgil  (Poona  Central):  I
have no objection  so far  as  this
amendment is concerned, but if this 
spliting up is to end with one-fourtli.
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[Shri Gadgil]

that is 25, and there is no further 
spliting up, there may be difficulty. 
For example, if I go to the bazaar 
and want to buy a thitag for 24 units, 
am I to pay for 25 units or carry the 
load of 24 units?  So I suggest that 
there should be a further lowering of 
ttie denomikiation.

Shri A. C. Guba; I gave examples 
yesterday.  There wUl be some coins 
for 10 units, for 5 units; there may 
also be coins for one and two units.

Pandit Thakur Dag Bhargava (Our- 
gaon): Five and ten units only.

Shri A. C. Guha: No, the others 
may be necessary.

Mr. Deputy-Speaker: I  And  that 
there is absolutely no radical change 
effected in the amendment  as com
pared to the original clause in the 
Bill. Siib-clauses  (2) and  (3)  are 
word for word the same as the ori
ginal sub-clauses (2) and (3), except 
that the word *cent’ is not there.  In 
sub-clause (1) the word  ‘cent*  has 
been  changed  into  ‘unit*  and 
nothitig more.  This is in pursuance 
of the desire expressed that we ought 
not to import new nomenclatures but 
retain the old nomenclatures as much 
as possible.  The only further point 
is that the old nomenclature of annas, 
pies and so on is retained, until  it 
goes out of use.  The other thing la, 
what is the  value of the anna  in 
terms of 100 units of the other coin, 
and which "other coins may be neces
sary below 25 units.  Under  section 
6 of the Act, Government can  call 
these by any name.  That is why the 
names are not given in the body of 
the Act, because they have the right 
to change the names from time to 
time.  Under  these  circumstances, 
there is no puri>ose in putting off the 
consideration  of this Bill. All the 
other things will be done by notifica
tion.  If necessary, we can ask the 
hon. Minister to l̂ace the notifflca- 
tion here on the Table of the House.

Shri A. C. Guha: I have  already 
said that I shall place the notification 
on the Table of the House.

Shxl S. S. More: My difficulty is 
this.  According to this latest amend
ment, one rupee will be spLt up into 
half rupee and quarter rupee.

Mr.  Deputy-Speaker: It  is  there 
already.

Shri S. S. More:  But  there  ar©
further smaller coins,  and  in Um 

absence of any specific legislative or 
statutory authority, will it be possible 
for Government to issue the smaller 
coins, say, one anna and two anna 
worth piteces?

Mr. Deputy-Speaker:  By notifica
tion.

Shri S. S. More: As far as I read 
it, this is an authority to Government 
for issuing coins of a particular deno
mination.  Barring thi's denomination, 
any other issue will be not j?ossible.

Mr. Deputy-Speaker: Under section 
6 of the principal  Act,  Government 
can issue any kind of denomination 
below a rupee.

Shri B. S. Murthy (Eluru): In the 
same amendment,  it is stated that 
the rupee will be divided  into  100 
units. Therefore, there  will be no 
difficulty.

Mr.  Deputy-Speaker:  Now.  thia
amendment is before the House.  In 
view of this,  some  of  the  other 
amendments may go out.

Shri Bogawat: My amendment is: 
In page 1, line 11,

after “cents” insert  “and  ten
cents be equivalent to  a  coin
called one cent-anna and one cent
be called one pice".

If this amendment is accepted, I 
think the whole difficulty  will  be 
solved.  No doubt, we want a change; 
we ânt our national coin, national 
emblem,  nomenclature  and  every
thing, and I must thank the Govern
ment for having intnDduced thîB Bill, 
though late, though some people are 
very angry that this Bill is introduc
ed; they think that if this is brought 
into effect, there would be difficulties
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<0 ignorant and illiterate people.  But 
iuiyUow, we have to do that.

Shrl Gadfil: Mixed denomination.

Shri Bocawat: Yes.  Let  us have 
acme denomination lor ten cents also. 
Then instead of 64 pice, let us have 
100 pice, and let us have a new name 
for that pice.  If this ifs done, even 
ignorant and illiterate people would 
not be deceived.  This is a very easy 
way of naming  the coin,  because 
people know what is an anna, and 
ten such  annas  would  make  one 
rupee.  Yesterday  also,  my  hon. 
friend, Shri Gadgil,  suggested  that 
there should be some such thitig as
10 cent coin which should be named 
one anna or something like that. So
I  have brouîht in this amendment. 
If there is some such  nomenclature 
even for the lowest coin, cent-pice or 
something like that, there would be 
no difflculty.  We know  that  our 
one rupee is iF̂ing to be divided into 
100 parts, instead of 64 pice.  Now 
0i cents will come to one anna.  In> 
sread, there should be a coin named 
cent-anna  equivalent  to  10  cents, 
which means that it is one-tenth of 
a rupee.  In this way  If  we give 
names to the coins, then there will 
be no difficulty in book-keeping, ac
countancy  and  other  transactions. 
Xn the drcumstaaces, when we want 
a change, the change should be effect
ed, but it should be effected in such 
a way that there would be no diffi
culties created for the poor and igno
rant people.  Otherwise, they would 
be HDbbed, and there would be no 
chance of anybody going to a court 
of law to prosecute a man because 
he is cheated tor two, three or five 
annas.  Thêe  difficulties  will  be 
there and my request is that in this 
very Bill, iff  we Incorporate  that 
amendment  and name the ten cents 
as one cent-anna, then much of our 
purpose will be served.

Mr. Deputy-Speaker: The  Govern
ment has given up cents altogether.

Shri Bogawat: We have left every
thing to the Government by notifica
tion in the official Gazette.  But we

must give such a name so that the 
poor, ignorant people are not cheat 
ed.  If any nomenclature is  to  be 
given, it should be gifvea before the 
ParUament and all the Members must 
understand what name is to be assign.

so that the difficulties may be 
resolved here, and it should not be 
left to the Government to name it in 
the Official Gazette by a notification.

Pandit Thaknr  Das  Bhargava: In
the clause 14(1) there is a mentlai 
of one-rupee, half-rupee and quarter- 
rupee and there is no mention of the 
equivalents of two annas and  one 
anna.  I can understand, as pointed 
out by you, that a particular section 
of the Indian Coinage Act gives that 
power to the Government, but when 
there is a specific mention  of one- 
rupee, half-rupee and quarter-rupee, 
why should we not mention about two 
annas and one anna also?  If there 
is  no mention  made  about  theM 
three, then  I can  understand  that 
Government can make the new sub
divisions, but when specifically these 
three names are given, it is open to 
objection if we leave out  the  rest 
here.  Where  the harm if we put 
in two more sub-divisions? The one 
corresponding to five paisas  will be 
one anna, and the one corresponding 
to two annas will be 10 paisas. There 
will be no difficulty.......

Shri B. S.  Mnrthy: We are  not
able to understand.

Pandit  Ttaakui  Das  Bhargava: I
was  submîing that the  half-nipee 
will be equivalent to 50 paisas.  Let 
us assume for the  time being  that 
the paisa is there and in that case 
a half-rupee will be equal to 50 paisas 
and a quarter-rupee will be equal to 
25 paisas.  I was submitting  ^t 
similarly if we say  that one  anna 
will be equal to 5 paisas, what Is 
the harm? What  is  the  difficulty 
here when we want the metric sys
tem?  Similarly. 10 paisas will be 
equal to one-eight rupee or two annas. 
My humble suggestiK is that if these 
two sub-divisions are also mentioned 
(Interruption).  I do not know why
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[Pandit Thakur Das Bhargava] 

mj friends are laughing.  It  is  a 

■impla question of arithmetic, though
II is somethitaig psychologicallj not so 
•aay to understand.

Shri a s. More: WMl a  rupee  be 
equal to 20 annas then?

Famdlt Thakur Dm  Bhancava: No.

Our rupee will be equal to 10 annas.

Shri S. S. More: If each anna be 
•qual to 5 patsoi and if a rupee is
equal to 100 paisas, then by the sim
ple arithmetic whiich is not beyond 
the understanding of my hon. friend, 
one rupee will be equal to 20 annas.

Shri GadgU: You can easily ima
gine what will happen in the bazaar 
after this Bill becomes an Act.

Ifr. Deputy-Speaker; I  am  afraid 

before It goes to the bazaar we m  
trying to enact one here!

8M KanuUh: Shape of  things  to 
come in the country outside.

Mr. Depnty-Speaker: I hope not.

randit Thakur Das  Bhargava: My
friend is quite correct that 100 divid> 
«d by 5 will come to 20 and he will 
give me credit for that I was wrong ki 
■uggesting that one anna will consist 
ct five paisas. Since a rupee,  half* 
rupee and quarter-nipee are specifi
cally mentioned here, we must also 
indicate the further sub-divisions.

Shri S. S. More: I support that.

Pandit Thakur  Daa  Bhargava: It
■lust be complete by i»tself, and the 
further sub>divisions must be  there.

Mr.  Depalor-Speaker. May  I  ask
the hon. Minister to explain?

Shri A. C. Gaba: There has been 
some confusion in the mind of my 
friend.  In this Bill we are simply...

Mr.  Deputy-Speaker:  The  hon.
Mkiistcr has said that in two or three 
days’ time  historians will come to 
his help and they will  give  us  a 
solution. If  so. what is the hurry 
for this today?  Whj not  we have

this three or four days later or even 
a week later, because this is a novel 
experiment we are makikig?

Shri A. C. Goha: I have not said 
three or four days.  I think it will 
take some time, may be 15 days or 
more.

Mr. Depnty-Speaker: We have two 
months more before us.  We have not 
even started the 1st August. If the 
hon. Minister had said **It is all right 
as it is and there is absolutely  no 
question of placing  it before  the 
House’*, then once and for all  the 
House would resign itself to expect 

the notification.  On the other hand, 
if we go half way and say that we 
will do this very soon,  then  hon. 
Members evidently  want  it  sooner 
placed before the House.  If this is 
put off till the end of the session, 
what is the harm?

Pandit  Thakur  Das  Bhargava: I
was reinforcing your point by another 
argument.  We  want  paisa  to. be 
specifically mentioned here in the Bill.

Mr.  Depaty-Speaker:  This  long
amendment by the hon. Minititer has 
been permitted to be placed before 
the House although normal notice to 
Members has not been given and  X 
persuaded hon. Members to accept it. 
Under those circumstances, let it not 
be misunderstood that we are rushing 
through  this matter.  Immediately 
we are not going to change the deno
minations.  After the hon.  Minister 
ascertains the views of those people, 
he can place them before the House. 
After all, we have only half an hour 
more and in that half̂ an hour I do 
not know how much controversy there 
will be on this matter.  If the hon. 
Minister could satisfy  these  people 
outside, it will then be passed unani
mously.

Shri T. B. Gandhi (Bombay  City- 
North): May I make a suggestion?

Pandit Thakur  Da#  Bhargava:  I

formally propose in this House that 
the further proceedings with  reganl
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to thii BiU be adjouxtied so that both 
these matters may  be  considered— 
the further sub-divisions as  well  as 
Ihe denominations.

Shri A. C. Gaha: As regards  the 
further sub-divisions, there will be no 
dnculty.

Pandit  Thakur Das Bharirava: The
denomination sliould be settled in the 
House.  I am verj glad  that  this 
amendment spv.i that the  division 
will  be  ini < 100  x>arts  only
We want mat  the  denomina
tion  should be put  as paisa  and
We do not want to leave it to  the 
Government. We want to move those 
amendments and desire that the House 
will  decide this now. It  should  be
be paisA and nothing but paisa.

1 P.M. ’

Mr. Depatj-Speaker: The House is
committed to the  principle  in  the 
Bill that a decimal system of coinage 
will be introduced  in  this country. 
There is no going back on that. The 
consideration motion has been carried 
already.  The only further  question 
is about the h.ilf rupee, quarter rupee 
etc.  They are also standing there. 
What is their value in terms of annas, 
pies and so on?  What is the  inten
tion? All  these  poitits have to  be 
thought of so that any inconvenience 
may be avoided.  If the hon. Minis
ter can  take two or three days  or 
even a week to consult and then place 
these things before the Hcuse, it will 
he better.

Shri A, C. Giiha: I think there has 
been some confusion in this matter. We 
have been tr3ring to equate the exist
ing  coins—rupee,  half  rui)ee  and 
quarter rupee which will  continue 
even under the new coinage—with the 
new‘ system.  As for the  other  old 
coins, there will not be any two anna 
pieces.  With regard to these coins, I 
gave you samples yesterday that we 
are goiftig to  make one cent or one 
paisa—whatever  the lowest unit be 
called;—then two of that unit, five of 
that unit and ten of that  unit—all 
will  there.  I gave the  samples.

PuuUt llukiir Dms Bhargaym; WUl 
you caU it paisa?

Shrt A. C. Gaha: The difficulty  is 
this how can you differentiate  the 
new one from the old one if you call 
both of them paisa? After  four 01 
five years, the old coins wiU  be re
moved but even then  this  will  be 
called cent paisa. Government  re
quires some powers to  change  the 
name even after four or five years. 
For this interim period. (Interrupt 
tiotu). I do not like to be interrupt
ed.

For this interim period, there must 
oe some prefix or suffix—whatever be 
the name we may put for the last unit. 
But after the interim period of tour 
or five years, the old coins will be 
withdrawn.  Then  agaifei  we  may 
have to change the names of the coins. 
If we call it ‘naya paisa* it caxmot 
continue to be so when the old coini 
are withdrawn.  So, the word ‘nayal’ 
would be eliminated.  So, even then 
we may have to chance  again  the 
name of the loweat unit.

Sbrl  Bocawat: What  difflcul̂f 
would be there to change the prefix 

after flve years.  Would there be any 

difficulty?

Shri A. C. Galia: We can change 
»t only 11 we have got the authority.

Shri Bogawat: You can amend It.

Shrt S. S. More: Can they not adopt 
different designs for the new poisaso 
as to distinguish  it  from  the  old 
paisa so that people by themselves can 

start saying that this is naya paisa 
and the other is old paisa.  The de
sign will do the trick and there  Is 
no necessity then for the Government 
to make any particular change.

The Prime RUnlster and Bliiilrtar 
•f Bxtemat Affairs (Sbri  Jawaharlal
Nehm): I ventured to say yesterday 
that,  speaking  for  mystU,  and  I 
think for many in this House, I would 
like of course the rupee and paisa to 
continue. It would be on  various 
points  an  advantage,  I  think 
and  I  hope  that  this  will  be 
done.  I have not gone into these 
difficulties—what will happen during 
the certain intervening period—the
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technicalities of it. But I can—if the 
House so desiires—give an assurance 
that if any difficulties arise in the way 
of calling it paisa  we will come  to 
the House and then discuss it with 
Lhem.  1 think  we agree to call  tt 
pat5a.  We just  do not see  eye  to 
eye about this  intervening  period— 
about the difficulties that might arise 
and then possibly they have to come 
to the House for legislative changes. 
It is really the technical part of it— 
not the real part of it.  In regard to 
the real part, there is full agreement.

Mr. Deputy.Speaker: It is  contem

plated here to make further divisions 
of the coins by notification; it is so 
under the original Act also.  I ven
ture to suggest that the notification 
may be placed on the Table of  the 
House so that hon.  Members  may 
have an opportunity to discuss it.

Shri A. C. Gaha: I have  already 
agreed to that.

Shri JawaharUl  Nehm: We  shall
place it on the Table of the House; 
I would go a step further and  say 
that as soon as  the  notification  is 
placed, we will bring it  before  the 
House for discussiion if it wants to.

Pandit  Thaknr  Das  BliargmVa:
Under the Defence of India Act pre
viously, if a person gave less money 
in exchange  to any person he was 
prosecuted and  punished.  Now.  25 
cents will be equal to a quarter rupee. 
There are these two cents, five cents 
and then there is the quarter anna, 
etc.,  In between the two also, some 

ratio will have to be fixed.  If this 
ratio is fixed and there are also rules 
that no person shall give  less than
16 pice for 25 cents or 25 cents for 16 
pice, it would be all right.  A person 
who contravenes this shall have to be 

prosecuted.

Mr. Depaty-Spemker. It is there in 

sul>clause (2).

Pandit Thaknr Daa Bhargmva: Today
there is no rule by virtue of which

We can prosecute any person.  As 1 
understand, the rule is therefore the 
purpose of finding out what the ratio 
would be.  But so far as the penal 
clauses  are concerned  as  we had 
iti the Defence of India Rules, there 
are none.  If we do not have a penal 
clause there will be expdoitâon and 
the poor and the ignorant people will 
be made to suffer.

Shri S. S. More: We are trying to 
facilitate matters for  the  illiterate 
and ignorant sections of the commu
nity who will be dealing more with 
smaller coins than currency notes and 
larger denominations.  Their interests 
have to be safeguarded. The Penal 
provisions have to be inserted  and 
prosecutions are to be provided and 
people are to be given an assurance 
that they will not allow them to be 
cheated by any unscrupulous persons. 
As lawyers we feel that it ought to be 
part of a particular statute. Clause (2) 
gives a sort of a method or calcula
tion as to what is equal to what. But 
mere calculation  is  not  enough. 
Breach of these calculations will have 
to be punished and in order to punish 
them penal clauses will have  to be 
incorporated in this measure. There
fore, as you very kindly suggested, if 
the consideration of this motion  is 
postponed for a couple of days or for 
four or five days, all these difficulties 
can be got over with more thought.

Shri Jawaharlal Nehru: We are all
agreed that every  care  should  be 
taken so that the masses  of people 
who may be using the coins of lower 
denominations must be protected.  But 
what the hon.  Member said surely 
amounts  to cheatHig.  If  a  persoo 
wants to pass off one coin for another, 
that is ch mating and the criminal laws 
are adequate to deal with such cases. 
Must we have a special law for this 
particular purpose?  Surely,  if  one 
wants to pass off one coin as if it was 
another, that jUb cheating.

Shri S. S. More: It is expfoiting flia 
calculation; He is not pmsaing  oft
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1 coin aa if it is another. The matter 
is whether the calculation betweto the 
old coins and the new units is proper
ly observed or not and this, I believe in 
all hunulity, will not be covered by 
the present legislation and it is lor 
the Government to consult their law 
officers.  It is a matter on which no 
off-hand opinion can be  expressed 
here.

Mr. Deputy-Speaker: I do not think 
It is necessary to consult them because 
the ratio  ts  given  here.  Whoever 
takes more, cheats if it is done inten
tionally.

Pandit Thakor Das Bhargava: It is
' not cheatmg, to say the least.  In all 
places of p:agrlmage, people are re
ceiving 63 pice or  62 pice for  one 
rupee. That is not cheating at all.

Mr. Deputy-Speaker: We are going 
lar beyond.  When a change-over has 
to be made as in the case of Hydera
bad, there may be nomally unwary 
persons who may be led  to pay  a 
little more here and there.  But if it 
Decomes habitual with regard to any 
particular person, people wîll only be 
loo chary and will see  under  the 
ordinary law of the land that he does 
not taKe more than what is legally 
due to him.

Therefore, such provisions need not 
be made. So far as the denominations 
are concerned the hon. Minister has 
said mat in keeping wi»th section  6 
coins may be coined at the mmt for 
issue under  the  authority  of  the 
Central Government of such denomi
nations—not higher than one rupee— 
and designs and of such metals or of 
mixed metals of such comp:3.sit:̂n3 as 
the Central Government may by noti
fication in the official gazette deter- 
mme.  As far as coins below a rupee 
are concerned they will certainly issue 
a notification and the hon. Leader of 
the House has said that the notifica
tion will be placed on the Table of the 
House.  He has also said that if it is 
found necessary some time  will  be 
devoted for discussion  and  making 
suggestions as to whether the notifi
cation may be accepted as it is or 
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with some modiflcatiooj.  In view ol 
all this I do not think it is necenary 
to proceed further with any of these 
amendments and the amendment  of 
the hon. Minister may be considered.

Shri Kamath: May I make  a  re*
quest? In view of the difficulty and 
contnDvcrsy that have arisen  in this 
House, which iŝ perhaps a foretaste ol 
what is going to happen outside,  1 
frankly see no reason why yoiip Mili
tary proposal, to adjourn the debate 
till  such  time as  the  Government 
makes up its mind on the matter of 
Hcsignat:t>n, denomination  etc.  etc., 

should not be accepted.

Mr.  Depû-Speaker; In  view  of 
the  statement  already  made,  now 
there is no difficulty.

Shri Jawaharlal Nehru:  What Mr.
Kamath says would mean a long day. 
Once the principle is accepted  then 
we start working  and thiliking  all 
this out.  When the House has ac- 
ĉepted;tl(e principle, as I have said,
'so far as the legal points raised by 
some hon. Members opoosite are con- 
cernt!(i. we are prepared tr. consider 
them fully.  I do not see why this Bill 
?.hcAi\d be delayed.  If necesary we 
shall come with an amendment of this, 
that or anything else to make that 
clear because we are all interested in 
seeing that no confusion is caused and 
nobody should be allowed to cheat in 
this way.  If that has not come within 
the law then we shall bring a small 
amendment to make that clear.  Our 
whole inclination and desire is to keep 
the paisa. The slight technical matters 
will have to be examined.  We shall 
place this matter before the House 
quite in good time before the actual 
thing Hb done so that the House will 
have every opportunity to consider it.

Mr. Depoty-Speaker: Now. does any  ' 
non. Member want to sneak on this 
amendment?  Such  of  those  hon. 
Members who have  already had  aa 
opportunity to discuss this need not 
speak now.
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Shri Nand La] Sharma: I have not 
spoken on the Bill.

Mr.  Deputy-Speaker; In  view  of 
the discussion lhat took place  just 
now, this discussion will conclude at 
1-30 P.M.

Shri Naud Lai Sharma; I want to 
know one thing by way of Informa
tion. This amendment  has been put 
up without any previous notice.  Is 
it open to the Members ,to  put  up 
amendments to this amendment even 
now?

Mr. Deputy-Speaker: The hon. Mem
ber may say all that he wants.

Shri Nand Lai Sharma: I am asking 
whether we  can  give  amendments 
now?

Mr. Deputy-Speaker: He can state 
the amendment.  I have no objection, 
r will allow it. *

 ̂̂  ww vnf  t
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<T? ■aipr  tlV
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w   anttfTw i W  anj i

Shrl Valtetharas: It  is  a  highly 
■desirable x?lece  of legislation  which 
has come at a very  late  date.  In 
1950, the inter-ministerial  committee

which was set up to consider the 
favourable and the unfavourable as
pects of this question of introQUcinf 
metric* system in India concluded Wi 
one sitting by saying that they wanted 
to  know  whether the  Govemmem 
accepted the principle of the mcinc 
system for adoption in this counmr 
and they refused to go Into details. 
So, ift has to be taken that there has 
been efforts cn the Government sid« 
as to whether they could adopt this 
system to  any extent.  After  1950, 
even the Finance  Ministry was  not 
able to decide.  As late as October,
1954, an impression or the opinion of 
the Finance Ministry, as I am able 
to gather from this report, was that 
these smaller denominationĵ which are 
not much in use and not affecting the 
foreign trade need not at  all be 
thought of now and the decimalisa
tion  of  coinage  may  succeed  the 
introduction of the metric system of 
weights and measures and may not 
precede it.  A bold  steD  has been 
taken by the Planning Commissiton to 
settle all those controversies and they 
came up with the firmest opinion as 
to how to sponsor this proposal in 
view of the Five Year Plan.  The last 
and flnal touch, the consolation touch, 
was given by the hon. Prime Miniteter 
and I think this legislation is very 
highly desirable.

Now, in Delhi  you can see  how 
quarter-anna  pieces  are  un-famlliar 
and how the pies and pice have gone 
out of vogue.  Even  the  worst-clad 
beggar in the street approaches  us 
and asks Char anna dijiye. When the 
lowest money standard of the beggar 
has come up to  tour  annas,  why 
should you not raise 192 parts of the 
Rupee to 100 parts and calculate the 
pie as the 1/100 part of the rupee? 
After all, it comes to this: the new 
paisa  is equal to l-fi2 original  pies. 
The man in the street, whether a villa
ger or a townsman, will be able to 
understand this  new paisa  as  one 
which is almost equivalent  to  t̂-o 
ongmal pies.  There is rfo difficulty 
iti understanding it at all, unless the 
maddening cries of statisticians  go 
to show otherwise  The poor pecpie
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are more Intelligent in many respect» 
than highly educated  people.  As  a 
matter of fact, I wish this legislation 
to be introduced within a year.  All 
the difficulties which these statisticians 
and the inter-miiiisterial  committees 
and scientists have been  worrying 
about are without any meaning now, 
under the structure  of our  planned 
economic system.  People have begun
lo feel what the community project is, 
what the national extension service is, 
and what the country is.  Whether the 
F>ve Year Plan succeeds or not, there 
is a decisive intention on the part of 

the people that the  Plan must  be 
pursued to its good end or bitter end, 
whatever it be.  So, in that way, it 
is better we ease the public transac
tions and  save the public from so 
many troubles, squabbles and cheat- 
kigs and this and  that.  Nobody  is 
going to be cheated, and it anybody 
is going to be cheated, it is only by 
*08 per cent. All the atrocities that 
are often committed by so  many 
existing traders in the designed stand
ards and measures and in the stand
ards of the Weights  and measures 
necessarily must be put an end to at 
the earliest opportunity possible.  So, 
the Planning Commission had thought 
it fit to introduce a small  measure 
first which does not create much diffi
culty as a prelude to the introduction 
of the major metric system in weight* 
and measures.  I strongly appeal  to 
the  Government  to  consider  this 
matter of taking steps for  minting 
these paisas within a particular date 
not exceeding 12 or 24 months—taking 
the needed time to mint the requisite 
number of the new paisas. They must 
give notice that within that period the 
paisa 3ystemwillbe enforced on such 
and such a date after which period 
the pies will be withdrawn.  I have 
got some touch with the rural popu
lation.  Even  in  the  villages,  the 
standard of the coins which the people 
use is not ̂the pic. In my own native 
State the smallest coin was one cash 
which was l/320th of a rupee. Now, 
in that area which is dried up and 
which is visited by scarcity conditions,

the peox>ie’s conception of the lowest 
term  of money has come to the 
standard of a quarter-anna and not 
the old cash or pie.  Under these cir
cumstances, it is quite natural that 
this 192nd part of a rupee may vanish 
and that the one-hundredth part may 
come iti.  Whether it is good or bad 
is not the question now.  We have 
come into the modern fashion and we 
have to adjust ourselves in a line with 

international requirements and stand
ards.  It may be, in the  course  of 
things, as we have got hopeful sign* 
of  international  situation  amicably 
rising up, that the common standards 
for all nations in this world would be 
set up in respect of coinage, weights 
and measures, and  in inter-dealings 
of several nations and several socie
ties of the people.  I am not at all 
pessimistic in this aspect I wish to 
submit that this good piece of legis
lation which has been introduced after 
so much decision and determination 
at this stage would be allowed to be 
implemented expeditiously and not be 
laid idle for five years under a wrong 
(x>nception that  people  want  time. 
On the other hand, tell  the  pecpAe 
through the radio and through pub
lic platforms and meetings that the 
new paisa is equal almost to two pies 
of the older type.  We can introduce 
the new currency as early as possible. 
The  expeditious  implementation  of 
this system should be carried out.  I 
congratulate the Government on their 
having come to m great decision.

Shrl V. G. Deshpande: I want  to 
move an amendment to the amendment 
proposed by the Government to clause 
14(1).  I want the new one rupee 
coin to be called the decimal rupee 
equivalent to the present IOC paisas 
and they shall be legal tender.  If I 
am permitted to speak, I will explain , 
it within two minutes. ■ ̂

Mr. Deputy-Speaker:  That is out 
of order.

Shri V. G. Deshpande: How is  II 
out of order?
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Mr. Depaty-Speaker; So far as the 

rupee Is concerned, there is no inten
tion to touch the rupee.  The hon. 
Member knows that this is an amend
ing Bill.  Only certain sections of the 
original Act have been sought to be 
amended.  So far as section 6 of the 
original Act is concerned, the rupee 
will contioiie to be the le;;al tender. 
The coins oi such denomination no 
higher than a rupee may be minted 
for issue under the authority of the 
Central Government.  It says;

*'of such denominatibns and de
signs and of such metals and of 
makes of metals of such composi
tion as  the Central Government 
may, by notification in the official 
gazette, determine.”

Shri V. G. Deshpande; I want only 

the rupee to be the new coin.  I do 
not want any other designation.

Mr. Deputy.Speaker: The rupee Li 
not to be changed.

Shri V. G. Deshpande: I want that 
there  should  be  another  decimal 
rupee.  That is all.

Mr. Deputy-Speaker: The rupee will 
remain as the rupee.  The subsidiary 
coins jmaking up  a rupee  will  be 
changed.  Instead of the ruxwe being 
divided into 102 pies and 16 annas as 
now, that its, instead of the  present 

I/192nd and l/16th parts of a rupee, 
there will be 1/100,  1/50  and  1/25
parts and so on.

Shri B. S. Murthy: By creating a 
uecimal rupee, there must be some 
other coin to which this rupee shoula 
be the decimal.  Therefore, his amend
ment is out of order.

Mr. Deputy-Speaker: The rupee  Is 
the standard, and it ought not to be 
touched.  Any other subsidiary  coîi 
or fraction of that is proposed and 
can be pnDposed.  Therefore,  I  am 
tJorry I cannoi allow hi.- amendment.

Anri  ̂. C Deshptsde: Can  I not
oppose the clause*  I feel that 11 the 
Minister had brought this clause In 
the fom whldh f pn)pofe, it would

avoid all the trouble In the transition 

perkxl about which we are all anxiout. 
Within two  minutes I would explain 
the position.  My point Is  that the 
paisa is the unit which is understood 
by everybody.  If we have got a rupee 
with the present 100 paisas  as  the 
units, we would not require a change, 
and people would understand It.  On 
the new coin we could write that a 
decimal rupee is equal to 100 paisas 
which would be equal to the present 
Rs. 1-9-0.  Otherwise, i*t would be a 
confusing thing. Similarly, we could 
split up the rupee into paisas  and 
it could be understood by the simple 
rule of thumb.  If the rupee is also 
changed into the decimal system, and 
if the people know  that  the  new 
rupee ib the decimal rupee ûal to 
25 annas or so even in the transition 
period, there would not be any diffi

culty.

Of course, I accept your principle, 
but we can discuss  and  evolve  a 
scheme whereby no trouble would be 
caused to the public.  Though we are 
committed to the principle, I warn the 
flovcrnment  against  hurrying  over 
thî matter.  The whole  House Is 

prepared to accept that we should not 
cause anytrouble or harassment  not 
only to the villagers, but to all of us.

Shri A. C. Gaha: I do  not think 
that there is anything for me to add 
farther  to what the Prime Minister 
has  said.  He  has  already given 
the  assurance  that  the  notifica
tion of the Central Government will 
be laid on the table of the House and 
if neccssary there can be a debate on 
the notification, so that the House will 
fully know what is the designation we 
are going to put etc. If necessary the 
House may also discuss that point.

1 have already stated the technical 
difficulties particularly for the Interim 
period during whith both the old coins 
and the new coins  will be  current. 
For that particular  period we  will 
have to see that the least amount of 
confusk>n and difficulty for the people 
may be caused. Stoply out of  the 
anxiety in my mind that only the least 
amount of confusion  is cauaed,  we 
like to have this power, and later on
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we shall select tht  new  name.  It 
may be that after the interim period, 
after four or ttve years when the old 
coins will be withdrawn completely, 
we may have to  change the name 
alightly.  For these reasons, I Inin a 
that this amendment should be accept., 
ed.

Mr. Deputy-Speaker: The  question

in page 2, 

for lines 9 to 26 substitute: 

**Dccimal system of coinage.— 
14(1) The rupee shall be  divid
ed into one hundred units and the 
new coin representing such unit 
may be designated by the Central 
Government, by notification in the 
Oflflcial Gazette, under such name 
as it thinks fit and  the  rupee,
half-rupee  and  quarter-rupte 
shall be respectîvely equivalent to 
one hundred, fifty and twenty-five 
such new coins and shall, subject 
to the provisions  of  sub-section 
(1) and sub-section (2) of section
13 and to  the extent  specified
therein, be a legal tender in pay
ment or on account accordingly.

(2) All coins issued under the
authority of this Act in any de
nominations of annas,  pice  and 
pites shall, to the extent specified 
in section 13, be a legal tender in 
payment or on  account  at the 
rate of sixteen annas,  sixty-tour 
pice or one hundred and  ninety- 
two pies to one hundred new coins 
referred to in sub-section  (1),
calculated in respect of any such 
single new coin  or  number  of 
such new coitas, tendered at one 
transaction, to the nearest  new
coin, or where the new coin above 
and  the  new  coin  below  are 
equally near  to  the  n#*w n ir 
below.

(3) All references in any enact
ment or in any  notification, rule 
or order under any enactment or 
In any  contract, deed  or other 
instrument to any value expressed 
lr\ anno, pice and pies shall be

construed as references  to  that 
value expressed i*i new coins re
ferred to in sub-section (1) con
verted thereto at the rate specified 
in sub-section (2)/\

The motion was adopted.

Mr. Deputy-SpeaJcer: The  question
is;

“That clause 2,  as  amended,
sland part of the Bill.’'

The motion was adopted.

Clause 2, as amended, was added 
to the Bill.

Clause 1.—• {Short title and com̂ 
m̂ ncement).

Mr. Deputy-Speaker. i  hope  there 

are no amendments to this clause.

Shri Kamaih: I have a little sug
gestion to make; I will not take mu( n 
time.  As this is  claimed to be  a 
radical, even revolutionary  measure 
and as my amendment for circula ;n; 
the Bill for eliciting public  opinion 
thereon has not been accepted by the 
House,  I  would  earnestly  suggest 
that the date on which the Bill shall 
come into force by notification by tli 
Central Government may be some date 
in  1957, a year  of  revolutionary 
significance for India.  I also suggest 
that during the one and a half or twa 
years before the Act comes into force, 
there should be an intensive publicity 
and education drive among the people, 
so that they can understand the im
plications as well as  the  complica
tions of this new measure.

Shri A. C. Gaha: The hon. Member 
has not made any point; he has only 
suggested  that publicity  should  be 
given.

Shri Kamath: The date of commen-'̂' 
cement should be in 1957.

Mr. Deputy-Speaker: The  question

“That clause 1 stand  part  of 
the Bill.”

The motion was adopted.
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Clause 1 W"s added to the Bill

The Enactment Formula oiid the Title 

were added to the BUI.

Shri A. C. Guha: I beg to move;

“That the Bill as amended,  be 

passed.”

I do not like to say anything more. 
There has been sufficient discussion on 
this Bill and I think that the Govern
ment will take sufficient steps to mini
mise the difficulties of the people in the 
interim period. Publicity work will be 
done and every step to educate the 
people in the metric system will be 
taken.  As I have already stated, an
other measure from the Commerce and 
Industry  Ministry  will  be  coming 
’ before this House in due course for 
Implementing the metric system in the 
weights and measures.  As  originally 
said I hope that within the period of 
about 15 years it will be possible tor 
the Government to introduce the metric 

system in all the centres.

Mr. Depaty-Speaker: The question 

to:

“That the Bill, as amended,  oe 

passed.**

....The motion was adopted.

LAND  CUSTOMS  (AMENDMENT) 
BILL

The Minister of Revenue and Defence 
Expenditure  (Shri A. C.  Guha): I 

beg to move:

•That the Bill further to amend 

the Land Customs Act,  1924,  be 
taken into consideration.*'

This is a very simple Bill. We are 
going to extend some of the sections 

Of the Sea Customs Act also to land 
customs. Under section 9 of the Land 
Customs Act, certain sections of the 
Sea Customs Act are already applicable 
to land customs also.  But the Haufla 
may recollect that diiring last session 
we passed a Bill amending the  fle® 
Customs Act and certain sections were 
added to the Sea Customs  Act.  We 
want those sections to be introduced 

lor the lana customs also.

I do not like to say anything in this 
connciction now. If there be any points 
menUoned by the Members,  I  shaM 
 ̂reply to those points. This is a simple 
measure and I hope that the Bill would 

be pa.ssed.

Mr. Deputy-Speaker: Motion  mov

ed:

“That the Bill further to amend 
the Land Customs Act,  1924,  be 
taken into consideration.”

Shri  Kasliwal  (Kotah-Jhalawar): 
The hon. Minister in moving that the 
Bill be taken into  consideration  has 
said that this is a very simple mea
sure.  In the  Statement  of  Objects 
and Reasons also it is said that:

'The object of the Bill  is  to 
include in the existing  Schedule 
to the Land Customs Act,  1924 
the new provisions  contained  in 
the  Sea  Customs  (Amendment) 
Bill, 1954.**

I have carefully examined some  of 
the provisions of the Sea  Customs 
(Amendment) Bill which has  become 
an Act, which are  proposed  to  be 
incorporated in  the  Land  Customs 
(Amendment) Bill. If you  pleaae see 
the Schedule which is proposed to be 
amended, you will see section 29 of 
the Sea  Customs  Act,  which  was 
amended by the Sea Customs (Amend
ment) Bill of 1955. It reads like this:

''In the proviso to section 29 of 
the Sea Customs Act* 1878 (here
inafter referred to as the principal 
Act), for the words ‘‘without pay
ment of duty", the following «haii 
be substituted, namely: —

“without payment of duty if no 
drawback in respect of the goods 
has been allowed  under  section 
43B, and on payment of duty equal 
to the amount of the drawback If 
drawback has been allowed under 
that section.**

I would like to know from the hon. 
Minister which particular  section  la 
being made applicable now, whether 
it is section 29 as amended by the Sea 
Customs (Amendment) Bill  la  beinf 
Incoriwrated or whetW it le the old 
section 29 which is proposed to be
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introduced by this  amendment.  The 
amendment which has been made lo 
the Sea Customs Bill,  I respectfullj 
submit, has no application to the Land 
Customs (Amendment) Bill.  That  is 
one of the points that I wanted to bring 
to the notice of the hon. Minister.

Another section which is  proposed 
to be made applicable is section  37. 
This section was also amended by the 
Sea Customs (Amendment) Bill.  The 
amendment reads like this:

**Explanation.— A bill of entry 
shall, for the  purposes  of  this 
section, be deemed to be delivered—

(a)  when it is first presented to the 
proper officer of Customs; or

(b)  where it is delivered in anti
cipation of the arrival of the im
porting vessel, on the date on which 
an order is given under section 57 
for the entry  of  the  vessel 
inwards.'*

I want to know how these words 
are being made applicable to the Land 
Customs  (Amendment)  Bill.  Land 
Customs have nothing to do with any 
vessel whatsoever. As I said, in  the 
previous Bill, the provisions  related 
to drawback and vessel. Here also the 
■ame thing is occurring. Sections  57 
and 43-B are not being incorporated 
In the Land Customs Act.  I would 
like to know whether the hon. Minister 
has given tholight to these  two  or 
three points or whether Just  because 
some  ̂.̂ftsmen have put  in  these 
clause in the Sea Customs Act, they 
are sought to be incorporated in the 
Land Customs Act.

Then,  they  want  to  incorporate 
section 81 of the Sea  Customs  Act. 
That scction was not amended by the 
Sea Customs (Amendment) Bill, 1955. 
In a very funny manner this section 
was only amended by the Sea Customs 
(Amendment) Bill. It says:

“In ihe Schedule to section  167 
of the principal Act—

(a)  after item 76, the foUowing 
items shall be inaerted, namely.......

(b) in  item 80..........the following
shall be substituted..........

(c) after item  80,  the  following
item shall be inserted___'*  ^

They propose to take hold of section 
81 of the  Sea Customs Act and in
corporate it in the Land Customs Act. 
This is a penal  clause.  The  penal 
clause is already there in existence in 
the Land  Customs  Act,  section  7. 
There is a conflict between sections 7 
and 81. I really do  not  know  how 
these two sections are proposed to be 
incorporated in the Land Customs Act.

ŝ I have already referred to,  the 
Statement of  Objects  and  Reasons 
shows that new provisions  contained 
in the Sea Customs Act are being in
corporated. On  the  otherhand,  all * 
the  provisions are  not  being  in
corporated. Take clause 7 of  Sea 
Customs (Amendment) Bill. Clause 7 
clearly relates to  arrival  of  vessel. 
Again, clause 8 relating to section 86 
is not being incorporated. It is  quite 
wrong to say that all the  provisions 
of the Sea Customs (Amendment) Bill 
are being incorporated into the  Land 
Customs Act.' What I want to say is 
this.  I have no objection  to  these 
amendments oeing incori>orated in the 
Land Customs Act. The point that I 
am driving at is the method in which 
this Bill is being brought. That is why 
all these small mistakes are occurring. 
The Land  Customs  Act  is  being 
amended in the light of the  Sea 
Customs Act. The Sea Customs Act has 
been amended half a dozen times. Some 
of the amendments have been incor
porated in the Land Customs Act by 
way of amendments.  The Sea Cus
toms Act was amended by this House 
in 1955.  Certain provisions were in
corporated. Those amendments  are 
being incorporated into  the  Land 
Customs Act now, by way of amend
ments.  All this confusion has arisen.
I wish the hon. Minister had brought 
a comprehensive measure. You may 
call it a consolidating measure or an 
amending measure.  If a comprehen- 
si\(e measure had been brought,  all 
these difficulties would not have aris
en.  In that case, the common people 
themselves would have been able to
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understand what is really meant by 
Land customs. I myself -am unable to 
understand this measure.  Everything 
you refer to some provision in the 
Sea Customs Act  The Sea Customs 
Act has been amended dozens  of 
times. We really do not know what 
the amendments are.  That is all 1 
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?T  ̂# 1 jti?<rHj ̂  ̂ TfTTT g; ̂

T̂?rt?V i t.........

««I6H *r̂ (%ft WI»ft):  r̂lV ift
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tJT  3TT  HiTf̂  mrr̂

JT̂ #1  *5>̂ «r̂   ̂ ^

^ iVwT rH  ̂ ^ ........

tft  ̂ <Ro tji j airoiA

ware frWl̂ yfwiWt f I 
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Mr. Deputy-Speaker: Hon.  Mem
bers will  ' address the Chair.

Pandit Thakur Das Bhargava:  This 
rule applies to Ministers as well as 
Members.

Mr.  Deputy-Speaker:  Certainly.

Pandit Thakur Das Bhar̂ va: Then 
1 would request the hon.  Minister 
to address you and not to address me.

Mr. Deputy-Speaker;  Certainly.
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Shri Bofirawat (Ahmednagar South): 
All the laws applicable to  the  sea 
customs will not be applicable to land 
customs, and if these are made appli
cable, there will be too many difficul
ties. We know that  the  burden  o£ 
proof is cast on the person possessing 
the property. If persons coming from 
overseas or other territories oringing 
property wiih them ao noT ovunt to 
pay customs, ihen they law io prove 
all this. But this gvoula be wrong In 
the case of land customs, and, a; was 
pointed out by îandit  Thakur  Das 
Bhargava, there would u« v̂ery possi
bility of niichief and it would be a 
curse if we pass such a law. I will 
request the hon. Minister to withdraw 
this Bill for the present and thfnir 
over it twice er even a hundred times
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before applying euch provisions which 
will bring difflculties and make con
fusion worse  confounded. For  in
stance. in big cities Uke  Bombay, 
Calcutta and Madras, there are per
sons who possess some property, say. 
ancestral property or some such pro
perty.  If any officer wants to play 
any mischief, then he can go  and 
harass the person and ask him  to 
prove how he had come in possession 
of that property by lawful  means, 
failing which he will be made an ac
cused and he will be prosecuted.  So, 
judged in the light of these considera
tions, this is a very bad law.

• PM.

What is now sought to be done is 
that the burden of proof is cast on the 
accused, just as is done imder th© 
Sea Customs Act.  I think that ia not 
the proper way of dealing  with  a 
matter where people are to be prose
cuted.  As was pointed . out by  my 
hon. friend Shri Kasliwal, this Bill 
contains only the numbers of a few 
sections of the Sea  Customs Act.  I 
feel that we should not have a Bill 
of this nature, which will create diffi
culties and confusions.

If this Bill is passed in its present 
form, it will result in a good deal of 
hardship even to persons who are not 
coming from overseas. So, in order to 
avoid any injustice, harassment and 
trouble I  would  request  the  hon. 
Minister not to press this Bill in its 
present form, but to think over the 
suggestions that have been made here; 
and if after thinking over the various 
suggestions, he comes to the conclu
sion that there would be  difficulties, 
then he should kindly withdraw this 
Bill for the  present,  and  later  on 
bring forward a Bill in more specific 
terms wherein the burden  of  proof 
would not be on the accused as is the 
'̂ase under the Sea Customs Act.

With these few words,  I  humbly 
request the hon.  Minister  to  think 
over what I have said, and to with
draw this BUI if he really wants  to 
ô justice and to avoid haraannaDl.

Shri Tek Cfaand  (Ambala-Simla):
One objective of law and the cardinal 
principles underlying the making of 
laws is that laws be knowable. They 
are beacon-lights for people to know 
what they can do  and  what  they 
ought not to do, what  is  forbidden 
and what is not forbidden. And in 
so far as laws are presumed  to  be 
knowable, their is  that presumptioQ 
that everybody is supposed to know 
law, whether he happens to be an 
ignorant person, an  ignoramus  of 
ignoramuses or somebody well-versed 
in law. It should certainly not be the 
endeavour of the legislature that law 
should seemingly appear to be a trap 
for the unwise, that the legislature 
should bait an innocent person,  and 
that he may  transgress  the  stated 
limit so that the officers may have the 
satisfaction of catching him.

An attempt is being made to create 
a criminal for the pleasure and satis
faction of punishing him. There is in 
this an important provision like sec
tion 178A of the Sea Customs  Act, 
which is most revolutionary, and with 
respect to which, when the debate or. 
the sister Bill, namely the Sea Cus
toms (Amendment) Bill.  was  going 
on here, a sharp criticism had been 
levelled as to the desirability of that 
provision.  Now,  by  the  backdoor 
this mischievous  provision  is  being 
introduced in the Land Customs Act 
also, namely that the burden of proof 
that certain goods are not  smuggled 
goods is on  the  person  in  whose 
possession the goods happen to be. That 
is the provision in the Sea  Customs 
Act. I can hardly make a distinctian 
here, though my hon. colleague  has 
tried to do so; this particular provi
sion is going to create considerable 
harassment for the innocent

Shri Bogawat: Exactly so.

Shri Tek  Chand:  And  it  really
depends upon the whim and caprice 
of your customs officer,  whether  he 
happens to be the sea customs officer 
or the land customs officer,  that he 
may harass and embarrass any law- 
abiding citizen.  I recall to my mind 
giving certain  homely  illustrations. 
A man who does not know the status,
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 ̂perhaps of a Minister or a vary high 
officer, has only to say, your fountain 
pen happens to be a smuggled pro
perty, go and prove your innocence. 
There are a hundred and one articles 
which are imported articles, and with 
respect to their source, the date  of 
purchase, the papers, the cash memos 
etc. you have no proof.  None  the 
less, the officer has got to point  his 
finger of suspicion at you, and  you 
remain a guilty person till you are in 
a position to prove and establish your 
innocence.  This  measure,  sinster, 
improper and unjust as it is, is now 
being introduced through the back
door in the Land Customs Act as well, 
without anybody taking the slightest 
pains to see that anybody in posses, 
sion of an important  article can be 
treated as a criminal, or as a suspect, 
and he has got to enter upon  his 
defence in a criminal court, or in pro
ceedings of a criminal nature  wihich 
are of the exacting type.

I thought that this amending Bill 
is confusion-dispelling, but it  seems 
to be confusion-creating. My hon. and 
learned colleague has in a most tren
chant manner drawn the attention of 
the hon. Minister  with  respect  to 
particular provisions. It  is  almost 
laughable that with all  earnestness, 
with all gravity and with all sense of 
responaibillty, we are called ui>on to 
lend support to a measure which says 
that when a vessel comes this  way, 
all right, the land customs people shall 
have this right, unless the new pro
posal is that certain vessels are going 
to be tugged by the ropes on the land 
surface.

Kindly picture to yourself your Land 
Customs Act or your  Sea  Customs 
Act. They are legislative  measiires, 
which have to be studied with great 
depth by foreigners as much as by 
our citizens.  And  when  they  are 
going to examine your draftsmanship 
and they see that even your sea vessels 
have to be dragged over your land cus
toms, We make ourselves in their eyes 
and in our eyes  almost  scofTable. 
Why could not somebody who waa in
charge  of this measure  devote an 
extra ten minutes or an extra half an

hour to examine and sift the particu
lar provisions which he wanted to be* 
incorporated in  the  Land  Customs 
Act; Or even if he wanted  them to 
be incorporated in the Land Customs- 
Act, why could he not sit down  In 
patience and  think  of  a  suitable 
language  whereby  the  proviaiona 
could be adjusted to  land  customaT' 
Now, vessels shall have to come, and 
I dare say,' it will  not  need  much- 
greater scrutiny in order to find that 
certain provisions which  exclusively 
and entirely pertain to sea have been, 
dragged in under the Land  Customs 
Act.

Legislation made in hurry can reapr 
ugly fruit and end in embarrassment 
and confusion; and it does not add to 
the great reputation of the draftsmen 
who are responsible for bringing in 
these clumsy pieces of draftsmanship- 
and who want to have them rammed? 
down our throats.  It certainly is not 

acceptable to us. '

Shri A. C. Guha: I think some Mem
bers, particularly Shri Tek Chand and 
his predecessors, have levelled  some 
abuses on the Government....

Shri Tck Chand: I was not abusive, 
but only vigorous.

Shri Bogawat: Not abuses.

Shri A. C. Guha: All right. I with
draw the word ‘abuses*. I think there 
have been some misapprehensions in 
the matter. The section  which they 
referred to, section 37, is already  in 
the schedule of the Land  Customs 
Act—section 37 of  the Sea Customs 
Act is already in this schedule. And 
those sections  which are mentioned 
here except, I think, 7 or 8 are all in 
the present schedule.

Shri Tek Chand: Therefore, an error 
once perpetrated must be perpetuated!

Shri A. C. Guha: It is not an error.
So long as this aection 37 was proved 
to be useful  for the land customs 
officials, there must have been some 
sense in keeping it.

Shri KasUwal: I think there is a 
lot of misapprehension in the mind of 
the hon. Minister.  I  have already
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said that section 37 has been amended 
by  clause 4 of  the  Sea Customs 
(Amendment) Bill, 1955. and in that 
the word  ‘vessel' has  been put in. 
They are  incorporating  the same 
section 37 now.  I am putting  this 
question: does he want to keep the 
old section 37 or the new section 37? 
There is no mention whatsoever of it.

Shri A. C. Gaha: There cannot be 
any old 37.

Mr. Deputy-Spcaker: There cannot 
be any old 37.

Shri Kasliwal: If there cannot be..

Shri Tek Chand: Still worse.

Shri A. C. Guha: Section 37 being 
amended, the  new section 37 is the 
relevant section of the Act.  What is 
the amendment of section 37?  Only 
the explanation.  The real section 
stands as it is—the basic section stands 
as it is. Only the explanatit)n has been 
amended.  And this section is neces
sary for the land customs because of 
the applicability of the rate of duty 
or the tariif value for any articles 
exported or imported under the Land 
Customs Act. The difference will be 
that instead of the bill of entry, we 
shall  take the import  application. 
So it is not all nonsense that  the 
Gover̂ ent have been following all 
Ihese years.

Shri B. S. Murthy (Eluru):  More
nonsense—is it?

Shri Tek  Chand* May I seek a 
clarification? The word *vesser intro
duced in section 37 was introduced 
recently, in 1955. Therefore, if in the 
previous schedule,  there was a re
ference to section 37, that reference is 
to section 37 minus ‘vessel’.  ‘Vessel’ 
came in in 1955, and you want to drag 
the vessel over to the Land Customs 
Act.

Shri A. C. Guha: In  the previous 
Bill also, reference to ‘bill of entry’ 
was there. It can refer only to a ship. 
But here for the Land Customs Act, 
instead of ‘bill of entry*, we take the 
import application.

Shri Tek Chand: Earthen pitcher!

Shri Tyagi: Here it  might mean 
‘brass vessel’.

Shri Kasliwal: What about section 
25?

Shri A. C. Gahji: Section 25 was also
there.

Shri Kasliwal: It has been amended.

Shri A. C. Guha: The amendment 
has not changed the nature-----

Mr. Deputy-Speaker: I  am sorry 
that a new procedure is being adopt
ed.  It seems to be going on.  Shri 
Kasliwal was called upon to speak and 
he spoke.  I allow every opportunity 
to hon. Members to speak in detail, so 
that the other side may answer.  But 
when the Minister is on his legs, this 
sort of cross-examination cannot go 
on.  It is very very wrong.  Every 
hon. Member  will have  only one 
opportunity.  No hon. Member  can 
go on  putting  questions in this 
manner; it is endless.  If he did not 
make himself  understood, he mû 
thank himself.

Shri A. C. Guha: Regarding section 
25 also, there is no difficulty.  It re
fers to drawback.  Articles may  be 
exported both by land and sea.  If 
the articles are exported over the land 
side, then this  drawback provision 
will apply.  So there is no contra
diction or difficulty about introducing 
this section on the land customs side.

Then as regards the point mentioned 
by Pandit Thakur Das Bhargava,  1 
can assure him that I have not forgot
ten that he would raise all these ques
tions.  So before  coming  to  this 
House to pilot this Bill, I made a 
special enquiry as to how the amend
ed section of the Sea Customs Act has 
been working.  I can give him this 
assurance that the information  , we 
have received constitutes no reason 
to be very much apprehensive about 
its working.  From the Calcutta and 
Madras side, the information we have 
been able to gather so far is that there 
has been no action taken as yet under 
the amended section which he referred
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to—section 178.  From Bombay. * We 
have  got one case under  section 
167(81), prosecution  for smuggling 
one case under section 171R, power to 
summon persons to give evidence, and 
four cases under sectionl72, warrant 
to seize documents; then there is sec
tion 178A—the section which Pandit 
Thakur Das Bhargava and Shrl Tek 
rhand have In view—regarding some 
gold and diamond seized in the town, 
these may involve the new provision 
regarding burden of proof.  We have 
not so far  received any complaints 
îirainst any officer of the customs in 
admmistering this new provision.  I 
can ftlso tell him that our latest report 
is that the  smuggling of  gold and 
other precious metals in Bombay has 
ône down.

Then Shri Tek Chand referred to 
his previous speech on section 178A, 
but I think he has not forgotten that 
the clause, as put in the original Bill, 
was drastically changed and now no
body can seize his spectacles or pen. 
It is now applicable only to certain 
articles,  gold,  gold  manufactures, 
diamond and other precious stones, 
cigarettes, cosmetics  and any other 
article which the Government may 
hereafter notify, and which notification 
will be placed on the  Table of the 
House.  It is  not  so omnibus as it 
was originally,  and we have also 
sent  special  directives,  as I  gave 
assurance  on  the  floor  of  the 
House,  to  all  our  customs ofRcers 
that this section should be operat
ed  with  care  and  caution  and 
with some consideration causing no 
undue hardship to the public by their 
over-zealousness. The assurance that 
Pandit Thakur Das Bhargava has asked 
from me T can give, that periodically 
We shall get this matter examined, and 
if we find that there has been too 
many complaints about it or there has 
been much hardship caused by the 
operation of this section, we shall see 
What We can do In the matter. But 
I can give him this assurance also 
that so long there has been nothing; 
no complaint has been received.  On 
the other  hand, there has been  a 
considerable  reduction  in  the
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smuggling of gold and other precious 
metals. That is our report. So I hope 
there will be no reason to be appre
hensive about this small Bill.

Mr. Deputy-Speaken  The question
is:

**That the Bill further to amend 
the Land Customs Act, 1924, be 
taken into consideration.’*

The motion was adopted,

Clauaê 1 and 2 were added to the 
Bill,

is:

The Enacting Formula and the Title 
were added to the Bill.

Shri A. C. Guha: 1 beg to move:

“That the Bill be passed.”

Mr. Deputy-Speaker;  The question

“That the Bill be passed.”

The motion was adopted.

SPIRITUOUS PREPARATIONS 
(INTER-STATE TRADE AND 
COMMERCE) CONTROL BILL.

The Deputy Minister at Commerce 
and Industry (Shri Kanungo); l beg
to move:

“That the Bill to make provision 
for the imposition in the public 
interest of certain restrictions on 
inter-State trade and commerce in 
spirituous  medicinal  and  other 
preparations and to provide for 
matters connected therewith, be 
taken into consideration.-  ,

As  indicated  in  the  Statement 
of Objects and Reasons, the reasons 
for introducing a Bill of this nature 
is that as a result of prohibition in 
several States of India, the consump
tion of certain articles like medicinal 
or near-medicinal  preparations  has 
gone up very much. Therefore, the 
Bill proposes that the inter-State trade 
in such articles should be controlled, 
so that the policy of prohibition, which 
is being operated In various States in 
India and which is a directive princi
ple of the Constitution, may be more
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•ffectivttly  enlorced.  Some  of  the 
States have been asking the Central 
Government  to  sponsor  legislation 
under article 302 of the Constitution, 
so that it may be applicable to all 
the States. Therefore, this particular 
piece of legislation has been introduce 
and we hope that with the provisions 
of this Bill on the statute-book, it will 
be possible to control the misuse of 
certain preparations which are finding 
their way into the market now. The 
existing legislations, either State or 
Central, are not adequate to deal with 
the situation. Most of the States were 
consulted in the matter and they havm 
agreed to this legislation being spon
sored by the Central Government,

I,  therefore, submit that this Bill 
be taken into consideration.

Mr. Depaty-Speaker: Motion moved-

*That the Bill to make provision 
for the imposition in the public 
interest of certain restrictions on 
inter-State trade and commerce in 
spirituous  medicinal  and  other 
preparations and to provide for 
matters connected therewith, be 
taken into consideration.**

Shrl Dabhi (Kalra North): I rise to 
support and welcome this Bill, as it 
is going to help at least to some extent 

the enforcement of prohibition in my 
State Ihe State of Bombay. As you 
know, it is at the instance of the State 
of Bombay and perhaps the State of 
Madras that this Bill has been brought 
forward by the hon. Minister.  Total 
prohibition was  introduced  in my 
State in 1950, and before that, we had 
passed the Prohibition Act of 1948 In 
Bombay. One of the provisions of that 
Act was that Government had taken 
power to prohibit all sorts of liquor 
containing alcohol and so prohibition 
was becoming a success  there. But 
then, there came the famous decision 
In what is  known as the  Bulsara 
case—Bulsara versus  the  Bombay 
State—and in that case  their Lord
ships of the Bombay High Court as 
well as their Lordships of the Supreme 
Court held that that part'cular section

which puts control upon the spirituoua 
preparations, which are not ordinarily
used for drinking purposes as liquor, 
is void.  From that moment people 
began to use these tinctures to a very 
large extent.  As the State Govern
ment had no authority to control the 
import of tinctures from other Stateŝ 
various kinds of tinctures are being 
used to a very considerable extent,, 
and practically the whole success of 
prohibition is being  endangered by 
these spirituous preparations.  These 
tinctures have come in the way of the 
success of the prohibition policy and 
prohibition would have been a success 
in that State but for the intervention 
of the spirituous liquors. The prohibi
tion in Bombay has to a large extent 
been a success. In the words of the 
Congress President, “Nowhere so much 
as in Bombay has the finest fruits of 
the policy of prohibition been seen. 
It has restored to millions of people 
in the city arid the country, who are 
addicted to this vice, the dignity of 
the human soul*'. I only wish to point 
out to this House what havoc have 
thepe tincture preparations done in 
my  State  and  also  other  States. 
Twenty-three kinds of tinctures are 
being controlled by this Bill. They are 
spirituous  preparations  which  are 
being used for drinking purposes; some 
of them contain as much as 70 to 90 
per cent, of  alcohol. One  tincture 
called Tincture Aurantii contains 70 
lo 90 per cent, of alcohol and another 
called Tincture Zingeberis contains 90 
per cent, of alcohol. There are several 
other tinctures which  contain more 
than 70 per cent, of alcohol, and some 
of them are poisonous. Still those who 
are addicted to drink go on drinking 
them. Thus the  whole  prohibition 
policy is being endangered. I will only 
give a few figures to show how these 
tinctures are coming in  the way of 
prohibition—I would  only  give the 
quantities.  Before the Bulsara case 
the quantity in pounds imported into 

Bombay from ôher States in 1950 was 
24,843 in  1951.  the  figure  reached 
39,623 lbs. In 1952, it was 2,95,498 lbs. 
and in 105.3  the number  came to 
26,00,911. So you will see that the?
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quantity roM from 24,000 lbs. to about 
26,00,000 lbs. and you see how these 
tinctures are coming  greatly in the 
way of the success of the prohibition 
in Hie State of Bombay. T welcome 
the Bill hecmtM9B it  fnits restrictions 
npon the import of these spirituous 
preparations in the State of Bombay.

I wish to make one more sugges
tion. Those who are trading in tinc
tures  are coming  the way of  the 
success of  prohibition. Clause 5 of 
the Bill reads as follows:

‘‘If any person contravenes any 
of the provisions of this Act or of 
aay rales  made  thereunder, or 
tte terms and conditions of any 
licence granted under such rules, 
he shall, for every such offence, 
be pimisbable with iminrisonment 
for a term which may extend to 
one year or with fine which may 
extend to one  thousand rupees, 
or with both.**

Alternative  punishment—̂fine  or
sentence of imprisonment—has  been 
XKTOvided as penalty in  this clause. 
But If you want to make prohibition 
a  success,  deterrent  punishment 
should be meted  out to those who 
br  ̂the law. Not only those wto 
drinlĉiHiM  oome in the way
of prohibition, but the real culprits
are the traders, for if the traders are 
only fined Rs. 1,000, they will still go 
on with this trade, but if they are 
given a punishment by way of im
prisonment as well as fine, then there 
would be some effect anif I suggest 
to the hon. Minister that he should 
see that prohibition  should succeed 

100 per cent.

Tliis measure is modelled on the
lines of the Bombay Prohibitioo Act 
of 1948, under which the breacĥ of 
the  provisions I  have  just  now
enumerated  are  made  severely
punishable both by  fine and impri
sonment. If  the hon.  Minister  is 
serious about the success of this 
sure, I would request him to accept 
the amendments which I have sug

gested.

COMMITTEE ON  PRIVATE 
BEKS’ BILLS  AND RESOLUTIONS

THXRTY-rniBT Kipoirr

Shrl Altekar (North Satara); I beg 
to move:

‘That this House  agrees with 
the  Thirty-first  Report of the 
Committee on Private Members* 
Bills and Resolutions presented to 
the House on the 27th July, 1965/*

This is a simple report dealing with 
the allotment of time for the resolu
tions that  have been tabled,  and I 
commend it for the acceptance of the
House.

Shrlmati  Renn  CbakraTartty
(Bashirhat): May I ask one question. 
This report deals only with the allot
ment of time, and not the adoption 
of the ballot procedure.

8hrl Altekar: That is contained in 
the  Thirtieth  report. This  relatm 
only to  allotment of time  for the 
resolutions.

Mr. Depoty-Speaker; The question 
is: ,

'That this House  agrees with 
the  Thirtj-fii9t  Report of  the 
Coîunittee on Private Members' 
Bilk and Resolutions presented to 
the House on the 27tit July, 1965.**

The motion imu adopUd.

RESOLUTION RE CENTRAL AGRI
CULTURAL FINANCE 

CORPORATION

Mr. Depaty-Speaker:  The  Hoiw
will now  proceed with  the further 
discussion of  the  following reeohh- 
tion moved by Shri S. N. Das on the 
22nd April 1965:

*This House is of opinion that 
immediate  steps  be  taken  to 
establish a  Central Agricultural 
Finance  Corporation  with  Ha 
branches all over  the States to 
provide credit facilities for agri
cultural operations in  the coun
try.**

181 L.S.D.
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Tliere la also the amendment mov
ed by Shri N. B. Chowdhury on the 
last occaaion.

The House has  already taken an 
hour and a half over this resolution. 
The time allotted is three hours.  So 
an hour and a half is left.  Normally, 
an  hon.  Member is  given fifteen 
minutes.  I find that  hon. Members 
have given notice of certain amend
ments. They may move them.

Shri SlnhasaB  Singh  (Gorakhpur 
Distt.—South): I beg to move:

**That in the Resolution, after 
the  words  “credit  facilities." 
insert **at nominal interest”.

Shri B. K. Das (Contai): I beg to 
move:

That for the  original  Resolution, 
the following be substituted.

“This House is of opinion that 
immediate  steps  be  taken  to 
establish a  Central Agricultural 
Finance  Corporation  with  its 
branches all over the States to 
provide credit facilities for agri
cultural development In the coun
try including  preservation  and 
improvement of  cattle, develop
ment of fisheries and production 
of protective foods.”

Shri  Bogawat  (Ahmednagar 
South): I beg to move:

That in the  Resolution, after 
the words  “agricultural  opera
tions”. insert  “as well as for the 
improvement of agricultural lands 
and for irrigating the lands.”

Mr. Depaty-Speaker:  Amendments
’ moved: ‘

That in the Resolution, after 
the  words  “credit  facilities” 
intcrt ‘̂at nominal interest”.

That for the original Resolution, 
the following be substituted.

“This House is of opinion that 
immediate  steps  be  taken  to 
establish a  Cmtral Agricultural 
Finance  Corporation  with  its 
branches all over tLe States to
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provide credit facilities for agri
cultural development in the coun
try  including preservation  and 
improvement of  cattle, develop
ment of fisheries and production 
of protective foods.”

That in the  Resolution, after 
the words  “agricultural  opera
tions” insert “as well as for the 
improvement of agricultural landi 
and lor irrigating the lands.”

It is now 2-35 and if the House is 
prepared to sit five minutes more, we 
shall rise at 5-5.

Pandit D. N.  Tiwary who was in 
possession of the House on 'the last 
occasion will continue his speech.
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^ in=rfhr   ̂«ir arrvtVcr ̂rrt
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 ̂ vj  ŝhfHftrr ̂ **w ̂  iTFî  |hiT 
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Shri BarnuiB (North Bengal- Reserv
ed—Sch. Castes): I fully support the 
resolution and the spirit of the reso
lution. It is a tragedy that though we 
are functioning in a democracy 70 per 
cent  of our population  who  are 
nowadays in dire necessity of money 
are not being properly looked  after. 
All the resources that they had have 
dried up and yet their cries are still 
unrecorded.  We have heard of  the 
Industrial Finance Cori>oration.  In 
the morning we had the Bill and  in 
the afternoon we passed it.  But, so 
far as this 70 per cent, of our popu
lation is concerned, we are crying for 
it since two decades and it is  still 
imder consideration.

I only want to stress two facts. 
With the passing of the Money-lenders* 
Bill in different States the one source 
of  finance  to  agriculturists  has 
dried up. Further,  with the passing 
of State Acquisition Bills in different 
SUtes the source of finance  for the 
âculturists through the middle men 
who used to apply the bulk  of the 
finance has also dried up.  In my 
State recently there had been a very 
unfortunate situation.  On the  one 
hand the middlemen, who under the 
law had to relinquish all the land 
that he had over the celling fixed did 
not supply any finance,  bullock or 
anything to the tiller,  and on the 
other the State also had  no definite 
plan how to implement the provisions 
of the law and get the surplus land 
over the ceiling fixed from the mid
dlemen. I know that  the problem 
has not yet been solved.

I know that the State Bank has 
now undertaken the responsibility of 
rural finance.  What I want to say 
is that taking up of responsibility is 
one thing and the actual discharging 
of it is another.  The banking rules 
and regulations are so strict that be
sides the opening of banks—400  at 
present and more later on—I do not 
know how long the Government will 
take to frame the rules and proce
dure on the basis of  which  the 
branches of the  State  Bank  wik 
finance agriculture in the rural area.
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[Shri Baxman]

rb«y will deal  with  multilarious 
forms of financial business and this 
will be one of the tasks.  Therefore, 
I think that the present  resolution 
brought before the House is worth 
mnaidering.  It may be considered 
as to whether this Agricultural Fin
ance Corporation may be set up and 
this Corporation may be financed by 
th«> State Bank so that this Agricul
tural Finance Corporation being  an 
independent body will be sqlely con
cerned with the task of devising ways 
and means of financing agriculture in 
rural areas.  In that way, I  think, 
there is the necessity for a Central 
Agricultural  Finance  Corporation. 
There will be branches, fro  douM, 
under it in every State and fti every 
district.  But, this Central Corpora
tion, if it is set up. will have the sole 
responsibility  and  duty  to  devise 
ways and means to help agriculture.

We are nowadays in a happy and 
comfortable position because we have 
got surplus in foodstuffs as our agri
cultural  department  says.  We 
should at the same time realise that 
as things are changing fast, if there 
be no substitute to finance agriculture 
In place of the money-lenders  and 
tha middleman wtio used to finance 
before, then agriculture will sufTer in 
iuch a way that  may again have 
the calamity that we had experienced 
before.  I submit that the Govern
ment should not deal with it in a light 
way.  Whether they do it with the 
help of the State Bank or whether 
they think that an independent cor
poration shall be helpful for the pur
pose, we on our side, on behalf of the 
agricUlturî, demand that Grovem- 
ment should devise ways and means 
as quickly as possible so that before 
the next agricultural season  comes 
everything may be ready to finance 
the agriculturists.  That is my only 
submission.

Shri Bogawat: This ia a resolution 
which is most useful and I must thank 
Shri S. N. Das for bringing it before 
the House, because there is a very big 
need for the agriculturists  to  have
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monetary help. You know, Sir, that 
there are several laws passed by the 
State Governments and among these 
laws the Money-lenders* Bill and the 
Tenancy Bill have brought so much 
difficulty that the money-lenders do 
not take any licence and giye money 
to the agriculturists when they are in 
need. Similarly, in the Tenancy Bill 
there are some provisions by which 
they arp not allowed to mortgage their 
land or sell their land even if they 
are in difficulty. Of course, these laws 
are passed for the protection of  the 
agriculturists; that I can understand. 
But, the Government is aware of the 
amount of indebtedness of the agricul
turists and when crores of rui>ee8 are 
needed for agricultural operations  it 
is no use having any bank and pro
viding only Rs. 20 Or allow  some
amounts by way of taccavi.  That is 
quite insufficient. For the last several 
years the agriculturists are  suffering 
so much that another class has sprung 
up and without licence.  These land
lords are a class from the agriculturists 
themselves.  They charge such heavy 
rate of interest that it ranges  from
37:5 per cent, to 75 per cent.  The
needy and the poor agriculturists have 
to borrow money at very heavy rates 
of interest because they are in need 
of seed, bullocks and other agricul
tural implements.  So, if we  have 
really to help the needy agricultur
ists, then it is the bounden duty  of 
every good Government to see  that 
there are agriculturkl finance corpo
rations on the model of, the Indus
trial Finance Corporation. It is a good 
thing that we are helping our indiiii- 
tries, and lalchs of rupees are advanc
ed to the industrialists but no attention 
is given to the very important  pn̂ 
blem of the agriculturists. It is a vexy 
long time since the Government has 
not done much, wtien the Government 
really ought to have cared for  this 
big class which consists of 70 per cent 
of the population. In my district there 
is always scarcity every  third  or 
fourth year and in some for the last 
three or four years, except one kharif 
crop, there is much scarcity, and Ihe 
poor agriculturists have left and are
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leaving the districts, especially Shola- 
pur, Ahmednagar and part of Poona. 
Thia time alao there is no good rain. 
The peasants are in a horrible condi
tion.  Even though there  are  some 
credit societies,  they advance only 
Rs. 200 or Rs. 300 and take all  the 
lands as charge.  Further, the agri
culturists are not able to get the tac- 
caoi loan.  Even in the grant of toe- 
cavi  there are too many difficulties. 
Thera are hundreds of thousands of 
applications and every few people get 
toccoiH and even then there are other 
difficulties.  It is an open secret that 
these talatis and circle insi>ectoni are 
a nuisance.  There are complaints—a 
thousand and one  complaints—that 
they are charged 10 per cent and 20 
per cent if taccavi is made available. 
These undesirable things are going on. 
So, in these circumstances, I  request 
the Government to be very attenflve 
and think about this very important 
problem if at all they want our agri
culturists to prosper.  The prosperity 
of the country depends on the  pros
perity of the agriculturists and if we 
do not give proper attention to  this 
important problem, then it is not pos
sible for years to come to see to the 
prosperity of that class for which the 
Government is very keen.  So, may 
I reguest the Government not to sleep 
over this very important problem and 
see that agricultural finance corpora- 
tiona are at once established and the 
needy and poor agriculturists are help
ed Immediately.
3 P3f.

I can give a number of  instances. 
When an agriculturist wants to dig a 
well he is not able to  get  money. 
Formerly, the State Governments used 
to give money, but now, as the agri
culturists are indebted owing to scar
city, they are not able to dig wells. 
There are so many people in the vil
lages suffering under this  difficulty. 
There are certain percolation  tanks. 
For this also they want to have the 
tanks themselves. They want to take 
loans and these loans are  also  not 
available.  There is a  consciousnen 
among the agriculturists  to improve 
their conditions themselves hui there 
to need for help.  So, if we consider 
all these points, it is very essential to

bring  into  force  this  resolutioa 
brought by my hon. friend.

I have put an amendment to  thia
resolution. It is this:

After the words '̂agricultural 
operations” insert ‘‘as well as for 
the improvement of  agricultural 
lands and for irrigating the lands".

So. it is not only for  agricultural 
operations but also for the improve
ment of the agricultural lands or for 
irrigating the lands of the  agricul
turists, there is tieed for financial help 
and it can be done through such agri
cultural finance corporations.  Othor- 
wise, it is very difficult When crores 
of rupees are needed, how can a ban̂ 
or say,  the State Bank of India, 
manage the thing, when they give only 
a few lakhs for each district?  That 
amount would not suffice and would 
not meet the needs of the  agricul
turists.  So, without making a  vvrj 
big speech, I want to  request  the 
Government that they ahould kindly 
accept the resolution and I alao want 
to request my friend that he would be 
pleased to accept my amendment I 
want to make a very earnest and hum
ble request to the Government that 
they will see or at least give an assu
rance that such agricultural 
corporations will be establiahed
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Shri B. K. Daa: In my amendment 
I have made no change In the tnafaa 
proposition that an agricultural fin
ance corporation should be establiali- 
ed without delay. I have only tried 
to emphasise certain aspects of agri
cultural improvement.  That  is the 
only difference that I have made.

Shri A. C. Guha the otlher day inter
vened in the debate to say what steps 
the Government are going to take or 
ha* e already taken in this behalf. He 
pointed out that with the establish
ment of the State Bank of India and 
with the amendment of the Reserve 
Bank of India Act, the arrangementa 
for rural credit would be  adequate, 
and that there would be no deartlf of 
funds for the supply of rural credit to 
the entire population.  But the struc
ture of credit will have to be built on 
co-operatives. We know that the re
port  of  the  Rural  Credit Sunrey
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[Shri B. K. Dai]

CoQunittM has alao pointed out the 
present condition of co-operativef in 
the country.  They have put it in a 
nutshell, saying that co-operation nas 
failed but co-operation must succeed. 
{An Hon, Member: How?). That is 
the question. We should guard against 
ondue haste about setting up co-opera
tives with a view to facilitate rural 
credit.  We know it, as a matter of 
faĉ and experience, that when there 
was some arrangsment for credit  in 
rural areas, thexe were large numbers 
of  co-operatives  established  in 
hot haste, and 90 percent of them have 
failed. Because of organisational weak
ness and the structural weakness, the 
co-operatives have not developed, and 
if, under the present circumstances 
alw, we do not wait or we do not take 
proper care for proper  development, 
the result will be the same.

I think it will be more dangerous 
because if the faith of the people in co
operatives is shaken, it will be very 
difficult to revive that faith.  I was 
pointing out that rural sredit will be 
available only if  co-operatives  are 
established throughout the length and 
breadth of the country. But we should 
make a proper  assessment  of  our 
strength to build co-pperatives. What 

our expmencis during êse 
three years  with  our  community 
development blocks? If we read the 
report of l̂e Programme  Evaluation 
Organisation, we find that they have 
not been able to give us a good number 
of co-operatives, although it was said 
that each family must belong to some 
co-operative or other. Although  the 
report says that they are expecting 
hopeful results, still after the working 
of three years, with special officers to 
look after particular arê e, we find 
that they have not been able to give 
us a large number of co-operatives. 
Irf a way I think it is better that they 
have not taken hasty steps.  My ob
ject In supporting this resolution and 
proposing a corporation is that  in 
addition to what we are going to do 
with respeci to our co-operatives, some 
organisation should be built up which 
can deal directly with this problem ih

our rural areas, TSe present arrange
ment is very very inadequate, and al
though the arrangement that we are 
expecting through these organisations 
promises better results, it will take a 
good length of time.  During the ab
sence of such widespread find well- 
established co-operative organisations, 
we want that some assistance should 
be given directly; the endeavour of tiie 
co-operatives should be supplemented 
by an organisation like this. We have 
experience of these industrial cori>ora- 
tions which deal with big, small and 
medium-sized industries.  Under the 
present circumstances, we shall have 
little of big farmers.  So, the pattern 
of this corporation may be  slightly 
different; we shall have to go  into 
those details later on. But I have no 
doubt in my mind that such a cor
poration is of utmost need and the 
investment  for  that  corporation 
must  come  not  only  from the 
State but from private persons  also. 
We should also take note of the fact 
that in every State there are  new 
tenancy laws being enacted and a 
revolutionary change is being brought 
about in our rural areas. The general 
trend is that when the ceiling is put, 
the bona flde cultivator will have land 
to cultivate to the extent of 30 acres 
or 25 acres, because the ceiling may 
not go mach further.  If that culti
vator has to wait for the establishment 
of co-operative organisations in  his 
area, he will be deprived of credit that 
is of utmost need to him.  I can also 
visualise a condition in which a culti
vator may live in a  remote  area 
where it will take several years  for 
the  development  of  co-operative 
organisations: what will be the agency 
to supply credit to him? The present 
arrangement of granting taccavi loans 
etc. does not reach him.  Therefore, 
if a corporation is set up, and if it 
begins to function, then a person who 
concentrates on the intensive culti
vation of his land will be able to have 
an easy living which is very neces
sary for him.

The idea is not that we should not 
concentrate our efforts on building co
operatives.  In fact, if we want that
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credit should reach eveiy small farm
er, even a man possessing very little 
land, we must build  co-operatives. 
The idea is to supplement that effort 
with the establishment of a corx>ora- 
tion, the pattern of which we  have 
got in our ihdustrial sector. I cannot 
understand why it is impossible or 
difficult to have an organisation  to 
have credit from different sources. If 
at the present moment our industrial 
sector has been receiving that credit 
from different sources, it is also pro
per and necessary and feasible  that 
credit for the rural sector, for lhat 
agricultural sector,  also should  be 
provided from different sources.
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*?“ wv  ^ r*r  5HT?̂ flf hTCT  ̂

«nr  ̂*T̂ fwHf '̂sV «f ^ 

 ̂^  «pren  rwft i ĥTsi/1 iw 

4 c;f5j 4 qrrf  ATI ̂ *n»f  WFWwi' 

îir,  yvnfs njt̂i vivr-

•li?  ̂qina ffNr <Wlf *}*  ?RW 

wrft if I ipB ?it *n̂   *î »J ir̂ Vf

«if s> Vt   ̂ tnrv ilw f I ;̂«7T HÎ 

 ̂jnft*!! JCT is 91  ̂ l̂ W awsti 

*I75IT W 3WT f 3lf? tfNr̂ J»*n *1 ̂   I

trp̂ ?rf 'JmTsk appft f5r»M̂ ̂ nnvoT w 

aif? arisft fr̂ mtr aifi «n̂ ranrf ̂  f̂rarar

t»T,  flTjf  «iT, T=T̂ snff̂rnf

 ̂ *i*w  *fT ,

 ̂ «n  wi Jĥ  hrqr <wm »n.

 ̂  «Rlft JITO jft «H  flRXtr «IT I 

amwT *T̂  ̂ *nft ?hnf anrf̂i; »»frasT 

Ijarr  ̂ virf ̂  ^

*f *iwi aiWT,  ̂^

«T ̂  nwiT   ̂  aih fv̂iHf 

arâ'ari*? I eifvsr ^

r«T 4 ̂   qw ?wtJ, ir̂ wf wift̂  

i,Ni?H<riT  w   »h   ̂  ^

>̂ ̂ 3ih

 ̂    ̂ « M  fT»t U ant?n

Nur  *n ̂  I *iT+ts si «HTT wj  ̂,

Central Agricultural  SoiO
finance Corporation

'npfT «iRrf MT ̂  arc  an*f  hr#

ŝr arfniT ^i arc tw

W?̂ n   ̂  *1̂  i;̂,

n?', irt iW  vnmvR  ̂ f   brrfwv 

»r«̂f I ̂ anT5T ?̂rWhtgriifW

W7T5T  ̂wr WT?n'   ̂^1 *ifr *ifv

»»'Fr f̂*iTrif,ai;T*rwhrrJf, 

<5iW «t  aiTwr  ?M^

^  <n5ft qpi ̂ hnJ  <mr aiw <fw 

 ̂  t I  ŷ l̂  arftTOP  qspT  gTil?

'wrei m, »)r<*i nr«i <<nPtrsT̂

11̂  15rf itamrVfsv «hmî »rf, wrf̂ 

^  affr?  ̂ ‘3TF?

^ 4 fiW

 ̂hpf   ̂tSTTT ̂  I p- ̂!»W si

»# arrft frrî   ̂ ̂ f«  »hiw-

qhiKiŷqi 5rf inrsŴ ̂  airtw nf, 

VRWTTf ̂  *1̂ ̂  ̂  <n 

«*n̂  irf I w  iff  «rf, 

5w iW  ̂  «rfi  fir ainr

4 qinî<ui  nw r| f i ^

«nr  airr ̂  ̂ STnr ̂  wpjr hr?Ŵ I 

 ̂  wnrf  ̂   w  «f

5̂5;?T7r  ̂  W  f aih (nfl

if  ̂   urt ̂  7»inr

of rff WTf  f?RRf ^ ^

|W q? ̂  ̂  ̂n*r 1̂ <ww 

f I ^  «5>Wf 4 ff 1?

fr̂rr f, aift ̂ rjfhj f H r*n̂ «V 

>rft ihiT, arî  hiw

?hTTI  «5̂  (flpm f I fiT sJ ao qft 

iFii '■'ini  ̂r*i J arr  w*it f̂ wii, 9"!̂  ̂

!W  q̂ Wr >T̂ ̂  I fifnft 1V W

*f fW) ̂  nflRT ̂  11 fHVsr xo

qw  ^ ^ «iwin̂ fTit̂ f 

ifsr̂ f*T̂ C*r 4 arht vtt-cŴpw 

wn  I  fnĥ 4 an̂ f ̂  pn/

 ̂  <i5 KoM Rtir ̂  an7*ft f ̂

^ f I rr <o.v <17̂ aiisfîir 4 

faf̂ ww f=riqrv̂ vwdf̂iFw

wsn ?T̂. hnmr H m wfT ̂  inn <«nrt
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W fit ̂  jf flw wri  WRT ̂3IT,

M    ̂Pwt,

>ni «f ihniw ̂  h w it tp̂T #, *tt«R 

if* W!RT ̂irw ̂ ?«(i  Iranis 

JWT ̂ 7 Ŵ jwi frf   ̂  «rer *r̂

 ̂# I  <0 mhnf ̂ fŵ   ervn 

itr <wlff  9n«r   ̂  whr ia ̂

*T3rf »n  ̂iW,  T̂fT TO

90  ŝRrr ̂  aw t,  hr̂ 

 ̂  if

t, l̂ihr ̂  fnff |W, <mr 

3»ft ihiT flif  ̂ |W? fv q? 

*r»f>TTrr ̂ wr̂   wsrt f Wf̂

Vf f*ww irwT»ft  rr  ̂ iV ><̂- 

Thrq?  ̂?wmr  ̂m wrft ŵ

«nPT w   ̂fir ansf  ict amf ̂  

 ̂  TO  fw liftrf?

*TfT fbiT «w TO r*n̂  ĝ hi >1̂  ̂

13m? lifmn ainr <?fTB f-,  «mr 

■V  !»iff  wsf  ffpj apsr Hiff f 

 ̂<rt iw »rew fiin?   ̂ <r̂ rc

5»H»ij,  in   ̂  ĥft,

«rf» fMifi wm «mrnr s*«r  «pJ»n ,, hrw

 ̂ ̂ 90 1̂ wfi inrA ̂  ̂   ff,

. 25;® -̂̂ *'̂ *!!?.̂ J!l.
UTriw ¥ fŵ q̂fT *prenr fsrf̂ W 8̂. 

n ̂  mm *1̂

 ̂ ̂  TOW I airr  r̂r* «jpr ̂  aifj 

vkft 4  an̂  TOB IWii 

7w 4 wvm f ?» »rtW vf ti*RT 

n̂̂ nv if i jpr *̂ ^w ift t,

 ̂ww »o r«n A W  if  ipnT tW 

 ̂ _«•'  '<» -’inri' ̂  fRW ̂5̂

Vw  nrî   qajjft sf ̂  trf fW  

^ ̂  4rnr it w»r fwr if aift f»r 

^ 'd*i'*i ainp <̂11 qi?|̂ I  ann c’T' 

fumf »t.̂ f?T femnrf ^

15*   ̂  n̂n fv atwr

<n fwn %<Hi

# ♦: :

**We recommend that for  the 
next five years, after which the 
position should be reviewed,  the 
Bewve Bank and the  Govern
ment of India should make to the 
funds with which they are  res
pectively concerned annual allot
ments of not less than the amounU 
speclfled below.

‘(a) Rs. 5 crores, by the Reserve 

Bank of India, to the National 
Agricultural  Credit  (Lonc- 
term Operations) Fund;

(b) Rs. 1 crore, by the Reserve 
Bank of India, to the National 
Agricultural Credil (Stabili
zation) Fund;

(c) Rs. 1 crore, by the Govern
ment of India to the National

‘  Agricultural Credit  (Rêef 
and Guarantee) Puhd 
the Ministiy of Food and 
Agriculture; and

(d) Rs. S crores in all, by  the 
Government of India, to;

(i) The National Co-operative 
Development Fund and  (If) 
The  National  Warehouainc 
Development Fund, both to be 
instituted under the National 
Co-operative  Development 
and Warehousing Board’.’’

^ TTO? imr ifi

«rj nw  ̂*iHr

«f̂ mnr JM ̂  ariV *nfwW 'i?fir-

 ̂ , anr 3̂  M  i5h|*

^  arnn

*lV OTfw) rw f 9ff wrf ̂  ̂  4

iriW «ir w RfWr 4

fi‘ I ann  ||- ̂   ̂ ,•

ti aû iWft ># f WM

^ ̂   fl} hW ̂ f I pirt̂ eequT-

 ̂  mwn t,  ̂ imiin 

W  fum  qr«r f f* ̂

^ irf*T if'  f ̂1/) nimoi  ̂qĵ f

^^rreim w î pnVf «iram4«f

 ̂  ̂ VTiron f aift finTT
99  ̂?q( fapnft |TT ̂

f, fT umir •r*r 4
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.̂...ftnl

hî cr'iiw  ^ f I aiw wr 

C*r  j|̂ f̂ 4i57f  iRun it  •

. ift  T̂ii nwf

_,if̂.«fef fsrfwCT # ̂

l«̂ wi t  ^

1̂-hiCT  if \  1  ̂ *m̂*r  î w it 
It has  become a Government  of
Inapecton, by Inspectors, for Inspec
tors.

f M'i If* «*W4Vĉ ^

fvffi ̂   Hot 4 ap̂f̂fr ̂ranJT *njr 

MTi ^ ̂  irtarŴar îhnf̂ ̂  WHrrfw

»n>T  aift  >i;erap ̂  ̂  tn i  ?rw-

<1̂ ̂3iT w I ̂ nhr vr4' ̂ nr >ft 

vn ̂  fiw  I   ̂  f^-

T 3'wlw f̂w   ̂ >̂000 ?WTJ 

3lfj   ̂w««i  twi *PtT ?rf

v wii'^ «i3 :rf d*  *tm  W I 

iw   ̂  if   ̂ <n wf- 

«fi ?Wrft  ̂nt ̂  ̂   ?Ri |V

*r̂ flrf?  «i4H 1̂  *T*J I 'dH'*l ̂ 5*

fww f»nA nhiMfrv 

Vt jf I «nr  ̂  «t rvhCT 

 ̂  f «ft IIS if <«T»raRr ?rai?raf ̂ f«pf 

AteVJ «»ft FurriV li <«nr ̂   f

4*̂   ̂  ̂ w  ̂T̂rera"  ̂^

it  ̂ 5n̂  bi f I

«««'iVu  s HIh ^

#1

. «ft ?«iwR f«i; *P anft wvr 

<»

!if 1̂  ̂   # ̂ 1 ̂  ?5>urr  *ihft

4   ̂ <n *T»Hife ̂  ?«r̂ iwrsn

’wftpJ  ̂  ̂  5rM   <n  'î «̂n

Cmitrat Aoncultural 8914
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5TfT  fV  ^ «*W f  fir

 ̂  f hi *n?Wa  ?4hn? ̂

sift  iTOiw if  qrfr̂

 ̂ wtM  f« «w T5nl

^ wr* ̂ «nf ̂  flf HR 

 ̂  r*nV̂ VT̂   ̂ ff  anE<fNnr 

w frm 5It4 I ann iw ̂  af fw  mt

»HT  m  ̂̂  ̂ TW ̂  I  TRÊ  ̂ 

inrfifs rf w«f5!T f P* ^ fir ITOIW 

*»i*i  ari*j Min*i   ̂ yf**r wr ̂ fv *n 

T'Îk ̂  aift  4'tl'l  M# «J fVSit 

!̂P»ff=w ̂ 11̂  îfnr ̂  hs

wm ̂  mni  huft ̂  r«wr ̂ hft 

arr̂ ?hrJ if 4 ̂  f

^   ̂ 'd«'̂  IFEW HTW iji’

WW f I

Ŵ  JTOiw m «inf*r

vrm t; WOT  *nr*fe fi#

<

untu utrv: vte nvw ftui

ghrl Bâ uvalali  (Ongole);  Mr.
Chairman, you would look this  side
also...-.....- ■---------------•* ■“■ — ■•  -

Mr. Chairman: is tms the way  to 
attract  attention?  If  everybody 
adopts the name tactics, what will hap 
pen?  _

Shrl Rachavaiah:
looking on this side.

You were  not

aî w ftii (T«*ii ainni-*î wK)s 

 ̂uww  *nir if m ̂  ̂ 15®̂

 ̂aiT*r TOUT f I fiWT «nRr « «f̂  

«îi 4 ̂ I aimA *iii\*i   ̂ 80 <« tfc

viNi  VT 1̂*1  I vv

n̂rfsrA «irar *iiiff  ̂  wt

aift  ?if*T ̂ UPT 4 ̂  ww flf «irf- 

strf  aift ffrrf # fvapif ̂  %nf hnr 

w aift vm wf m <siir  ̂ 

inr wnr wi 4 irw ̂5<

 ̂ms ̂  hnf ?nwr
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 ̂̂  f  3nr  ?PTfiT  ^

it ̂  T̂5Rf  ̂ 15̂  WTTW

TO n̂r ̂  irfrq ^

w  ̂  ̂  ̂wir\  ̂ ^  ffhrf

ipt  ̂iftr ??RT irt?r  winr ^ «rr

^ ??niT ^    ̂i  r̂?r  ̂^

S' cr.̂r̂r  ̂ t̂c.

î5 HTT  ^

3ih R̂viwr  ̂  ̂ W

^ anrft   ̂ N̂rt *r?r  ^

iW 5;3rT tiT ̂  3n?r  ŝnrr in,

3ift rPTR  (rent) 3T̂  «riV

rrft   ̂ qr̂  ̂ht?

WOT innŝ  ̂ 1̂ qrw ??pfT 

iniHT ̂  3lf? ̂  HTT WRP ̂  ̂

WT «n CRRT 4vft  I I’Wn

 ̂̂3ir  *nWi ̂ *tt5t ̂

jrt ̂  'rfi ̂ RTRn>T7 ̂    ̂ 3fT̂ ̂*5̂ I

fir P̂Rf ?rr fvFf   ̂iHfT

iTRft # ̂  ^ wm ittW

 ̂^\ r*n̂ vTwi% nŵ Ws 

 ̂HPT  aift ttht 

#  r̂a<qw  arf? ?TV#*f5  ̂  ̂  ̂  

l̂ Cfiifa ? iA jT ̂ hT̂ h rf  5t ̂ftnr 

Ffi grm itpIw iftvJ  ̂€m

1̂1 fim sfrfhiff 11̂ ihrr  vnrvim 

 ̂  5!5rf  ?w inSnr arf?

 ̂̂  ̂  fcnJ   ̂rstrm vt̂ tt 

fbiTi

, fw yrwd  iW? ̂  3nn  fwr ̂ 

 ̂   ̂fv ̂ mrtrvTTf  ̂??w

JT¥W f?  ?rt r*n/^|T^

mfRft ̂ I  «T̂  ?rr TOfTT

n̂n  inj   ̂3î®T  if I

anft fPTFT ift »?   ̂    ̂  #

3ift T?inft m̂sfTTf ŵhppt ^ wnr  ̂  ̂ 

f̂̂ R- ^ wmw  ̂  ̂ ^

ftnnft

rr  f ̂ 1  ̂wFTn- <hr f«wT nm 

t TTOT inmr ̂   fv f7 nrr |̂' cr̂

(TF ̂ nm  ̂ ̂  fhft ̂ iM 

vnRTVT?f mvT f3RT5r irt arf?

v̂nr ̂  ^ I firicnJ ̂  1̂ ^

if WFiPT ̂  f̂RCT  wi  ift insrt 

TOTW  aift jf 3rm ’̂srm i; ?«i5 »rvf*h 

flf FfrvT? V?  |4l/J 60 ffftr JflTir

 ̂?nnr  ^ f̂r vr

Mr.  Chairman:  Pandit  C.  N.
Malviya.

Shri Raîhavaiali: You must divide 
the time with the Opposition also.

Mr. Chairman: I do not want to be 
dictated to in this manner.

Shrl Rafhavalah: I am only making 
a suggestion.

Mr. Chairman: I know  that  the 
hon. Member has made the sugges
tion not once, but twice. I And that 
the hon. gentleman has just come in, 
whereas these gentlemen have  be«ai 
standing for four or five times.

Shri Eaghavaiah: I stood more thaa 
four or five times.

Mr. Chahnuui: Then, I may not have 
seen him standing.  But I have seen 
these gentlemen standing four or Are 
times.  It is unfortunate that I will 
not be able to give the hon. Member 
a chance to speak in connection with 
tliis resolution because the time  ih 
going to be up and I have jet fo eatt 
the gentleman, who moved the reso
lution, at 8-50.

Shrl Baghavalah: I do not require 
more than five minutes.

Bfr. ChalrmaB: Now, I have caOM 
the other Member.

Pandit C. N. Malaviya (Raisen) fote.

Shrl A. C. Gbiha: When is Govern
ment to reply?

Mr. Chalmuui: Government has al- 
r̂ dy spoken.

The Minister of Agricultiire  (Dr. 
P. 8. P. 8. Deahmokh): I would Uke to sup
plement what has been said if you 
will givA me ten minutes.
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Mr. Chairman: If the hon. MinSster 
had suggested it to me preyio\isly» 1 
would have called upon him, but now 
80 far as the Mover of the resolution 
is concerned, he must be enabled  to 
give a reply, and I propose to call him 
at 3>50, because the time for the reso
lution will finish at 4-05.

Dr. P. 8. Deshmnklk: Then, two or 
three minutes will be enoCTgh.

Mr. Chahrman: All right.

*niT i' 'dti'wi  wnnr isniT ̂ i 

unr liPrs  vTsf 

 ̂ «i*nt an

m mwiT nr  I firiW r«r fsskn;-

f I  ?rnr ̂

F̂ET 5m IKTH iSfrz m

T̂ r̂anr iV,  r̂r *r̂

w ?W *f  ̂  r«f  ̂ t.  f̂rer

fpwur  ipsnf # f»T«rai 11

fw frav w 3<̂T?r  sr ?h>T  ̂  

 ̂ c; I  ri

INsHh ^ 3nw it  ww wfj

 ̂ niw  ^ fmnw ̂uni  ^

hra- rwR  f»r w N  f,

airrf  5̂? fT? WVWT Wr HI*RT

^ ipivEr

W ?wt 3|f? 3R*  ̂la \̂4# fl

irnf ̂

Vf ̂    ̂ =T̂ 15̂ ̂ 1  ^

 ̂Mhiw ̂  Tnnfrk ̂  jrf? qs:;i ” «ifr 

TOrft nhf  ̂  ̂̂  ̂  ̂ \ i

Tw ?*i5 HTT vmfl ?hr

 ̂ Twri  ̂ Ŵ rkr-

*  ̂ f \   ̂t^nf ^ tfTpTTT

wff ̂  ̂  It I ^ it ^ 

Ŵ rhr «upr ̂  ^

it   ̂ffi ŝRT n̂uft it I 3pn tĵHT 

ihrr  ̂“»it «rh   ̂  ̂^

T   ̂  I *f T̂T ̂  it

3RH  fir T̂w <Mci îFfc ̂

 ̂̂ IfTvRT ̂

f, ?rt 3fT̂  qrrf r*f w Ws < OT ?iHr 

gf?̂ n̂ggr hrt̂vWhr ̂

*15?   ̂ 3lft d *1̂7 ̂ RRT-

fiRT r̂ RT ̂ rfrq  hiwr̂r ̂  

 ̂HTv  ̂  aropft  ̂ 3T?T

 ̂ I

 ̂  ̂^  nrcm i; f»  ĥwr

5irrt •: Hns* ?̂nrr f̂niTi vraf 4̂ ^

 ̂fir fT3ir if  T̂RT MTI  ̂ nr ^

r̂fi tRTT ̂  ̂15 xfdjW ?*RRT *\̂\ vAsT 

it\  ̂  3rrWt pT-<?̂ FifvTr̂ iĵ  aiTT 

rfh; sTijff T?s-  Hhrw

^ ̂fT?r ?nni ir̂r  ^wir fwvr it  ^

r̂t5 it I PwFrf ̂

=T̂  I ‘̂r?Tr*Npf «rf? t:;̂  ̂ nfV

 ̂3irT   ̂ f,  VÊvT  ^

 ̂iW r̂  ̂ ̂ iff imr̂

t̂ Rf WTl  *n?T  ^

fwT  ̂ rfT  TQii ipi*   ̂ 

>dHVt w? ̂  it '̂iif*̂i

f  arft  ̂ ^

m?!T #1 rrr< arBmr ̂  nhf  ̂ 

ĤT'R’  *?nr  ̂5̂ 1 iitmr  ^

airnffcT  ̂ fvrfwv̂ v̂ r  ̂ mAfl*

if 3rf?  ̂ ^  i[|p5nn̂

 ̂ ̂ 5Tî 1̂*  ̂ ^

^   ̂  ̂’T'lT it  ̂  Ŵ  WTl

 ̂'rt'TT̂ ̂   fir  Wr̂fî

VTf it I Vf  tiln Î f̂ T̂IT̂ "Tl̂

 ̂ it I  ̂ ŵnm\ ̂  ̂  httv ̂

irt̂  ^ fnpRT fWfti   ̂  ̂  

WTf̂ 5bWV 

f\  PTRirr id qnB“ 15?  ̂ isl’



and agricultural credit in the coun
try.  But it is somewhat out of data 
because of the report of the  Rural 
Credit Survey Enquiry Committee and 
its recommendations. I am glad they 
were read out to the House extensively 
by my hon. friend  Shri  Sinhasan 
Singh.  I may roundly say that meet 
of these recommendations, if not all, 
have been fully accepted by Govern- 
*ment; and Government are at the pre
sent time engaged in giving effect to 
them as speedily as possible.

I shall relate briefly what are the 
particular decisions which the  Gov
ernment of India are going to  give 
effect to. The Reserve Bank Act lias 
been amended already in order  to 
enable medium—and long-term loans 
being provided to State apex institu
tions, and an annual target of Rs. 150 
crores by 1960-61 is aimed at.  This 
will be partly from the Reserve Bank 
and  partly  from  other  sources. 
Secondly, a high level Board for the 
National Co-operative  Development 
and Warehousing will  be  set  up 
shortly with the hon. Minister of Food 
and Agriculture as its Chairman. This 
board will have representatives of the 
various departments and agencies con
cerned with the development of  co
operation. A draft legislation for the 
setting up of this board and its auxi
liaries, namely the All-India.  Ware 
housing Corporation and the  State 
Warehousing  Companies  will  be 
brought before Parliament, not in the 
near future or in the next session, but 
during this current session.  In the 
meanwhile,  all  the  preliminary 
arrangements for the setting up of the 
corporation and the companies  are 
being made.

Possible sites for these warehousef, 
without which my hon. friends* sug
gestion of having grain banks  will 
not be possible, are being  selected; 
designs for such warehouses are Mhg 
finalised; lists of com»nodities to  be 
stocked are  being  made;  standiu-d 
specifications etc. for the qualities of 
various commodities are under con
sideration; and the terms and condi
tions of warriiousing and other details
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 ̂ whr W

N wt fir

<nr  ink

anemr fininr iW f 1 anRrei* ̂

fvenf w tit

f o f  13̂ it--% 

'dH'vl wtfi  ^ ainft it  ^

«»!V  w  jrf?  Tsnfl

fTpft  airarr wi ifM H 

airerA ̂ n̂r Pvii wr 1 frw 

17̂ ̂  I an̂ vw

iwm aiR- hmw f,

 ̂ ?;«n(T f»mw  aih f<w ilhnr ?»T?rerif I

«J*   ̂ wf«T W t. W

 ̂ tfr  ip**' it I  wiw it

K  ̂ arrpn ihfti

^  w   «rn>T »i»n5T hr«î

^ if rr TOUT w 1̂

Dr. P. S. Deahmokh; The only points 
which I want to place  before  the 
House ai2 with respect to the action 
which Government propose to tak6 at 
a very early date, and as a result of 
which, I am $ure, at least my  hon. 
friend Shri Sinhasan Singh woiiid be 
amply pleased, and there would be no 
need for him to support the resolution 
that has been moved.

The resolution is certainly a desir
able one from certain points of view, 
and in any case I welcome it because 
It has given hon. Members of  this 
Hous« an opportunity to relate  the 
condition of agriculture, agriculturists
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are being prepared in order to ensure 
proper planning and execution.
Next, a Separate co-operation divi - 

■ion has been organised in mŷ Minis
try in charge of a Joint  Secretary, 
which has been done for the  first 
lim«*<.ift̂ order to supervise all these 
activities and give early ''ifect to the 
recommendations of the Rural Credit 
Survey  Committee’s  Report.  All 
these steps have also been taken into 
consideration by a  Conference  of 
Ministers of Co-operation who had as
sembled in Delhi in April last and a 
Dattem of the development of  co
operation in  the  field  of  credit 
marketing, warehousing etc. has been 
laid down, which, is being followed in 
the formiyaUon of the second five year 
plans of the  State  Governments. 
Schemes formulated by the State Gov- 
9fHments on the above basis are being 
received and would be discussed by 
Ihe Ministry of Food and Agriculture 
and finalised for the Second Five Year 
Plan.  Many of tiie reports  of  the 
States have already arrived, some are 
about to come, and all these recom
mendations would be put in  their 
prpper persptctive and placed in the 
■econd five year plans, both of  the 
Centre and of the SUtes.  Training 
has  not been neglected, and train- 

co-operative personnel-is  also 
being simultaneously taken care  of 
with the co-operation of the Reserve 
Bank.  A special committee has been 
appointed for this purpose and there 
will be one training centre for  the 
superior stall, which is already run
ning in Poona; three schools for the 

medium cadre staff will also be esta
blished, one in Poona,  another  in 
Madras and the third in Pusa, in Bihar. 
Two other centres on a regional basis 
are also ̂ ing planned and places will 
be selected.  This training will com
mence about the month of  October
1955. Eight centres for training block 
level co-ooerative ofllcen  are  also 
being organised.  I have heard many 
complaints about the way in  which 
co-operation hâ worked in the States. 
I am fully conscious of some of the 
defects pointed out; yet I feel that

that is the only way we can succeed. 
It would be rather belated to  have 
some other agency in the place of co
operatives to advance these credits and 
look to various other things  which 
are, in fact, integrated with co-opera
tion, for instance, warehousing or co
operative marketing.  If it is to  be 
marketing at profit to the growers and 
at less cost to the consumer, co-opera
tive marketing is the only way.  So I 
do not think it is possible to do with
out co-operatives, and in spite of the 
fact that some defects have been point
ed out, which may be true and correct 
all our energies will have to be divert
ed to correcting them rather than to 
go in for substitution of the co-opera
tive method by some other )nethod.

In view of what I have stated.  I 
think the Resolution becomes  some
what out of date, because we  have 
decided this as a resiUt of a report 
which finds favour with almost every 
Member of this House.  Since  the 
Government have taken steps in  a 
particular direction, it would not be 
possible for us to have now  some 
other mettiod of distribution of credit 
like a corporation which has  been 
suggested by my friend. I hope with 
this explanation he will see his way 
to .withdraw _ the Resolution and not 
press it because more than what was 
intended by him would probably  be 
accomplished within a short time.

Shrl Heda (Nizamabad): The  hon. 
Minister has not touched upon  tt»e 
defects in the present  arrangementa 
under  the  Community  Projeds 
scheme. ^

Dr. P. S. Deshmokh: In the  Com
munity Project areas, we are trying to 
spread co-operatives as fast as posil- 
ble.  My friend, Shri Das, is correct 
in saying that our ideal has not bceQ 
achieved, and the targets have not 
been accomplished. But we will try 
to remove those defects and we want 
to encourage and utilise these agen
cies, as a matter of fact for develop
ment of co-operative societies.
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Shri S. N. Das (Darbhanga Central): 
I am very grateful to all the Mem
bers who have supported wholeheart
edly the Resoultion moved by me.
Shii A. C. Guha: And not to  the 

Government?
.Shri S. N. Das: 1 am also grateful 
to the hon. Minister—̂both the Minis
ters—for their assurance that they are 
going to implement almost all the im
portant recommendations made in the 
Report of the Committee of Direction 
appointed by the Reserve Bank  of 
India.  At the same time, I  would 
Like to draw the attention of the Gov
ernment to the fact that although the 
importance and urgency of this pro
blem has been realised by the Gov- 
enmient, so far no practical steps have 
been taken, for the last seven years 
since India became independent As 
my hon. friend, Shri B. K. Das  has 
§aid, the Committee of Direction in its 
report stated that the whole co-opera
tive movement in the country has 
failed, although it has said that  in 
order to solve the problem of rural 
credit in the whole country, this co
operative movement will have to be 
rehabilitated.  Even then, what does 
experience show?  In spite of the 
efforts  made  so  far,  this  move
ment has not succeeded and  it ihas 
also ben clfiwriy stated in the Report 
that in spite of all the  efforts,  this 
movement was not able to contribute 
more than 3 per cent of the  total 
requirements of agricultural finance 
throughout the country. Therefore, I 
am a bit afraid that in spite of the 
assurances given, this problem, which 
Is an appalling problem, a very vast 
problem, will not be  solved to  the 
satisfaction of the  agriculturists who 
form a very large proportion of  the 
Indian population.
Even the provisions of the Reserve 

Bazik of India (Amendment) Bill and 
the State Bank of India Bill which 
this House passed recently, if imple
mented completely,  will  not  even 
touch the fringe of the problem of this 
agricultural finance.  I  know  that 
the Reserve Bank of India has  two 
departments, the Rural Credit depart
ment and the Banking Development 
department For the last seven years 
181 L.S.D.

in this House and elsewhere, the im
portance of making  sufficient 
adequate  provision  for  agricul
tural credit  has  been  emphasised 
times without number, but we  are 
told every time that .that an inquiry 
or survey is  being carried  on  and 
when the report will be  available, 
Government will come forward with 
all their programme for agricultural 
finance. It is a matter of satisfaction 
that the Government have talr<>n very 
little time to come to certain deci
sions, but even then 1 say....
Shri A, C. Guha: Very quick deci

sions.

Shri S. N. Dae: .... that the pro
blem is a vast one.  It requires  a 
very wide organisation at the  all- 
India level to solve this  ̂problem. 
So far we have depended upon Stole 
Governments for the fulfilment  of 
,this programme, but as is clear from 
the reports of  State  Govemmenti, 
in spite of all their efforts they haTe 
not been able to rehabilitate the co* 
operative movement in their respec
tive areas.  It shows that the Central 
Government,  in  co-operation  with 
the Reserve Bank of India and the 
State Governments,  should  come 
forward  with  another  sUtutory 
measure to establish a central agri
cultural—̂not only agricultural  but 
also development—finance  corpora
tion, which will do all that is neces
sary—financial,  organisational  trad
ing facilities and other tilings  that 
are required—for the successful  im
plementation of the agrcultural  pro
grammes in the country.
4 P.M.

My hon. friend, Shri A. C. Guha, 
has said that it is not feasible to have 
an apex without a base.  I wbuld 
Say the present democratic  govern
ment in this coimtry and elsewhere is 
an apex without a base. In our Con
stitution, we have  stated—Mahatma 
Gandhi had also stated—̂that in 
to make democracy  successful,  we 
have to  build  seven  lakh  village 
republics, in seven lakhs  villages 
thronfrhout the whole country.  But 
80 far we do not see any appreciable 
progress  mado  this  direc
tion,  even  ii patiehayats  have
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been establisned  in Tarious parts 
of the country, they are not working 
satisfactorily because the officers  of 
the Government, the police especially, 
do not co-operate. They do not desire 
that these panchayats should be given 
ample power.  They think that  the 
successful functioning  of panchayats 
will interfere with their work.  That 
is the lot of the panchayats. In India 
as we have made a strong government 
here at the Centre without the pan- 
chayais on which we have to rely, it 
ir necessary, as circumstances  show 
and as the report of the Committee of 
Direction shows, that special  efforts 
should be made by the Government, 
with the co-operation of the Reserve 
Bank and other banks, particularly to 
provide ample and adequate agricul
tural and rural credit in the country. 
There is a small department of agri
cultural credit in the Reserve Bank of 
India.  The Reserve Bank of India is 
a national organisation and it is sad
dled with very large responsibilities, 
especially the finance and commercial 
side of it.  Although it is good  that 
after so many speeches and emphasis 
laid in this House there was  some 
amendment made in the Reserve Bank 
of India Act, which led to some pro- 
vliion bein£ mode for the accommoda
tion to be given to State co-operative 
banks, we have seen so many times 
in various reports that even that little 
amoimt that was provided by the Re
serve Bank of India could not reach 
the small cultivator.  The State co
operative banks took the money and 
important States like  Bombay  and 
Madras and to some extent, U.P., took 
a very major part of that  amount, 
and even there, I am infbrmed,  the 
agriculturists who live in remote vil
lages have not been able to take ad
vantage of the money that was pro
vided by the Reserve Bank of India. 
For this great task of having  basic 
institutions throughout the country, 
net  work  of  co-operative  banks 
and co-operative societies at various 
levels, it is all the more necessary that 
a central organisation like Agricul
tural Finance Cori>oration be  estab. 
lishedi though our hon.  friend Dr.

Deshmukh said it is quite out of 
date.  Even during the  period  of 
50 years  when  we  were  under 
British  rule,  committees  and 
commissions  had  been  appointed 
and every committee and every com
mission emphasised that this  was  a 
great task to which the attention ol 
th3 Government should be drawn, xsut 
in spite of that no si>ecific action was 
taken by the Government. During the 
last seven years this problem has been 
mostly neglected. The most important 
question has been  given the  least 
attention by the Government and that 
is a matter for regret, but it is better 
to be late then never. The Government, 
I think, is paying the requisite atten
tion that is necessary for the solution 
of this great task and I would request 
our friend Dr. Deshmukh to reconsider 
this as it is not out of date, because 
for a great task it is all the more 
necessary..........

Dr. P. S* Deshmnkh:  Not for all
time, but only for the time being.

Shri S. N. Das; If there is a corpora
tion at the Centre and if it has bran
ches in the States, I think the co-opera 
tive movement will be  co-ordinated 
with the working of the corporation, 
and the corporation will take  the 
responsibility for everything that is 
necessary for the development  not 
only of agricultural credit but also of 
all sorts of development, e.g. ware
housing, storing and marketing.  All 
Uiese functions should be given to the 
corporation by the Reserve Bank  of 
India which is now saddled with  all 
these responsibilities. Instead of sad
dling the Reserve Bank with all these 
responsibilities, a separate organisa
tion should be set up___

Dr. P. S. Deshmukh: They will be 
given to the Board and the Board will 
be constituted by an Act.

Shri S. N. Das: It is all the more 
necessary that we should have a se
parate organisation for this instead of 
having only a separate department in 
the Reserve Bank of India.

Shri A. C. Gnha: There wUl be a 
separate organisation and it will have
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iU branches throughout the  country. 
Thttie will be also State corporatioiia.
Mr. Chairman:  I think the  hon.

Member would have been right if he 
brought up this question at the time 
when the State Bank Bill was discus
sed and said that there should be a 
separate department for this  rural 
finance corporation.  That was  the 
liroper time.  Now he  wants  two 
things to be eatablished,  the  State 
Corporation as well as the State Bank.

Shri S. N. Das: I have been trying 
to bring forward this resolution for 
so many years and it got the luck of 
ballot only this year.  Now that my 
time is nearly over, I would like the 
Government to do all that is possible 
to imolement the recommendations of 
the Committee of Direction and  the 
assurances given and decisions taken 
to set up several important organisa
tions.  I would also like to withdraw 
my resolution, but I will say again 
that any failure on the part of  the 
Government, as has been the case dur
ing the last five or seven years, will 
lead to very great resentment through
out the 70 per cent, of the population 
that depend  upon  agriculture—not 
only resentment but the whole scheme 
of the Government will fail if  the 
agriculturists are not helped in time 
by the Government.

With this remark. I think that the 
two Ministries concerned would do all 
that is possible to  implement  the 
recommendations of th#  Committee 
and also other things that are  not 
Included in this report.

Mr. Chairman: 1 want  to  know 
whether Shri N; B. Chowdhury wishes 
that I should put his amendment  to 
the vote of the House..

Shri N. B. Chowdhory (Ghatal): I 
beg leave to withdraw it.

Mr. Chairman:  The hon.  Member
has seen that the Mover of the Reso
lution wants to withdraw, but under 
the rules I am bound  to  put  the 
amendments to the vote of the House 
if they are pressed.  Has  the  hon. 
Member leave of the House to with
draw his amendment?
The amendment was, by leave, 

withdrawn.
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Shri B. K. Daa: I also would like to 
withdraw my amendment.

The amendment toor, by leave, 
withdrawn.

Shri Bogwat: I may also be allowed
to withdraw my amendment.

The amendment was, by leave, 
withdrawn,

Shri Sinhaaan Singh:  Since  the
Mover is going to withdraw his Reso
lution, I would like to withdraw my 
junendment.

The amendment was, by leave,
withdrawn.

Shri S. N. Daa: I beg leave to with-
Hraw my Resolution.  ^

The amendment was, by leave, 
withdrawn.

RESOLUTION RE. APPOINTMENT 
OF A PAY COMMISSION 

Shri D. C. Sharma (Hoshiarpur): I 
beg to move:

**This House is of opinion that a 
Pay  Commission  should  be 
appointed to go into the question 
of the pay structure of the coun
try so that the disparity between 
the highest salary and the lowest 
salary is reduced to the  mini
mum.”

When I proposed this Resolution— 
pnn I had also the luck of the  bal
lot,—I had not thought that it would 
create such a wide and deep interest 
all over the coimtry.  With a due 
sense of humility and modesty I must 
say that I have been receiving sheaves 
of letters from all the States of India.
I have been receiving telephonic mes
sages and the sources of eommumc»> 
tion were sometimes announced  ana 
sometimes kept a secret.  Here Ui m 
letter which I have received from • 
gentleman. I do not know him but hm 
calls himself a veteran Congressman.
It is a very angry letter and a very 
bitter letter. I do not propose to reaa 
out that letter.  But I must say thac 
I should give at least  one sentence 
from this letter: .
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ii  indeed tragic that  the 
yearly increment lor the educated 
employees of the Government cor
responds with that of  tea boys 
of some Calcutta restaurants.”

Again* Sir, I have received a com
munication from some unions that I 
should plead their cause also. There 
is the Municipal Employees  Union, 
there is the Post  and  Telegraphs 
Union, there is the Class III Division 
Employees Union.  All these persons 
have been writing to me to bring their 
case to the notice of this House.

I have received a very lengthy com
munication from a retired civil sur
geon in which he has given details...

Shri Sinhasan  Singh  (Gorakhpur 
Distt—South): How could he retire?

Shri D. C. Sharma: He has retired 
because he was not a politician;  a 
politician has no age for retirement 
like my hon. friend, Shri  Sihhasan 
Singh but these people have their age 
of retirement.

I received a letter from a  retired 
civil surgeon and I must say that it 
was a vê long letter and it contained 
a lot of suggestions.  But I do  not 
have mqugh of time to detail these 
suggiestton?.  He has referred to the 
caste system that prevails in the pay 
structure of our country.  He has re
ferred to the inequalities so far as 
the fixing of the salary is concerned 
and also so far  the promotions are 
concerned. He has also dealt with the 
lack of amenities in the case of some 
jervants and ihe possession of ameni
ties In the case of other people. He 
nas done all that but I do not want
to go into an these things-----

Shri Siiiliaaaii Singh:  Has he not
got re-appointment or extension?

Shri D. C. Kharma: He would have 
gat re-appointment  if  a benevolent 
gentleman like you had been Minister 
somewhere.

Now, I must say that this resolution 
Mas also excited the serious thought 
uf my colleagues among whom is Shri 
Sinhasan Sln̂. He has been gracious

enough to send an amendment to this 
resolution; it is only  a  clarifying 
amendment. My other friends  have 
also sent in their amendments which 
are clarifying amendments and  they 
show that they fully agree with me 
so far as the spirit and the tenor of 
this resolution is concerned.

I asked myself this question: Am I 
doing something very unusual or new 
or original?  Certainly not. I am not 
doing anything of that kind. 1 am 
only giving expression to the felt but 
unexpressed feelings of my country
men.  I am only spotlight something 
which is there but which has not been 
euiphasised so  far.  Therefore,  I 
would not be so presumptuous as to 
think  that  I  am doing  something 
extraordinary.  What is that. Sir?  I 
spotlighting something which  is  in 
conformity with the Directive  Prin
ciples of our Constitution.  I do not 
want to read them out because I think 
the Members of the House are fully 
aware of them.  Those  Directive 
principles enjoin upon us the equi
table distribution of wealth and I think 
income is also included when we talk 
of wealth.  I take my stand on the 
Avadi resolution which has become 
the basic concept of our  social  and 
economic life.

Baba Ramnarayan Singh  (Hazari- 
bagh West): Why Avadi resolution? 
Why not Karachi resolution?

Shri D. C. Viarma: You think  of 
Karachi and I think in terms of Avadi; 
but both of Us think alike.

. What I was going to say was that 
there is this Avadi resolution in which 
the socialistic pattern of society  has 
been visualised. Not only has it been 
visualised but we have discussed this 
on the floor of this House  ̂j  many 
times and we have come to the con
clusion that the socialist principles of 
Avadi have to be given content—I do 
not want to use the military language; 
but if I were inclined that  way 1 
would say that teeth have to be put 
Into it.  But I do not want to use it. 
All that I want to say is that this reso
lution is in conformity with the spim 
of that declaration.
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Again, while I read through  the 
Firit Five Year Plan, I find that there 
also it ifi one of the main obj'ectlves 
that has been put forward.  So I say 
that all these things are at my back 
and ̂ ey are there to support  the 
eontention which I am putting  for
ward before ̂this House this evening.

But you will ask me one question: 
Why am I emphasising the pay struc
ture‘s  Why am I trying to fix  the 
attention of this House on the  pay 
•truct»ire? There are other ways also 
of reducing the inequalities that exist 
in our society.  We can give free o» 
cheap education to our people;  we 
can give them medical facilities  and 
provide them with all kinds of pre
ventive things; we can give  them 
abundant resources of  employment; 
we can do all these things and  they 
are all there.*. There is our First Five 
Year Plan: in our Second Five Year 
Plan there is going to be emphasis on 
unemployment, heavy industries and 
on consiuner goods. Those of us who 
have listened to the lecture of  Dr. 
Mahalanobis will  admit  that  he 
brought it out that the Second Five 
Year Plan would increase our national 
income at the rate of five per cent, 
per .year. That. Ifl what he said. They 
have got to be. taken into account and 
this particular factor is a very happy 
one.  But 1 would say that it would 
take a lot of time before we are able 
to increase our national income  and 
also bring about equality of distribu
tion of that income.  All those  are 
sure methods but they are alpw*and 
therefore, I emphasise the pay struc
ture because it can give  us  quick 
results and because it is  somêing 
which can be done quickly and wHich 
can bring us all kinds of satisfaction.

I must clarify one point.  Wlhat do 
I mean by the 'Pay structure'?  I do 
not want to take a great deal of the 
time of the House but I would request 
the hon. Members of this House  to 
refer to the report of the Central Pay 
Commission and if they do so they 
will find that ‘pay’ means so many

Appointment 0/ a
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things.  To use an expression coin̂o 
by Shakespeare, **it  is a compound 
which is made up of many ‘simples'.** 
That is what he says in  Tott Like 
It  and being a humble  student  of 
literature I cannot help  quoting  it 
here. Tay’ means so many things. It 
means;'* pay rates and  pay  scales, 
allowances,—and amongst allowances 
you have so many things like dearness 
allowance, housing allowance, children 
and education allowance,  compensa
tory allowance, field service  allow
ance, conveyance allowance,  medical 
aid, travelling allowance and so on— 
hours of work, conditions of service, 
conditions so far as promotion goes, 
conditions of security of tenure, leave— 
the different kinds of leave and it also 
means retirement benefits.  There
fore, what I mean to say is that when 
I talk about the pay structure I do 
not only mean the rupees, annas and 
pies that a person draws every month 
from his office, but all those things 
which make up the pay structure as 
outlined in the Pay Commission's re
port.  I do not think the Pay Com
mission’s report is a very unorthodox 
doc ament to which anybody  would 
take exception.  It is  a  document 
which is very orthodox and which has 
t>een approved by all.  You will say 
that this Pay  Commission’s  report 
came out in 1950 and I am asking for 
the appointment of another Pay Com
mission in 1955. Here I must say that 
we must know that a great deal  of 
water has flown beneath the  Jumna 
Bridge during the last five years. The 
complexion of life has changed;  the 
mode of life has changed  and  our 
whole socio-economic pat̂.em is  fast 
undergoing change. If that Pay Com
mission was good enough—it  might 
have been good or it might not have 
been good; I do not want to enter into 
a discussion on that point—̂for those 
days, I must say that we hmve  now 
new socio-economic urges and the new 
Socio-economic urges demand a new 
approach to this problem.

What is that approach? I want an 
integrated approach to be made to the 
question of this pay structure, and that
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integrated approach means that  we 
have to do away with anomalies.  So 
far as our present pay structure  is 
concerned it bristles with anomalies. 
We have not to take into account only 
one type of pay structure* but  we 
have to adopt a comprehensive  out
look 80 far as this question is con
cerned.  What is that?  For instance, 
look at the anomaly which exists bet> 
weon the salary which our  Govern
ment gives and the salary which our 
private employing agencies give.  It 
may be said that sometimes these pri
vate employing agencies give  higher 
salaries to their top-ranking men than 
what the Government gives.  But it 
axso cannot be denied that these pri
vate employing agencies give lower 
salaries to those persons who are at 
the lowest rung of the ladder, than 
what the Government gives. It is not 
always quite correct, but, generally 
speaking, it is true.  I can quote to 
you Instances from my own profes- 
■ton.  I can give you instances  of 
teachers and others to prove this, but 
I do not want to do that. This is one 
of the anomalies and since the Gov
ernment is going to be X a model em
ployer I think it becomes the duty 
of the Government to set a pattern 
tccording ^ which these anomalî 
will be dispensed with.

Again, you can think  like  this.
Now what is the scale of our salary? 
Our salaries so far have been linked 
up with— am talking of  Govern
ment salaries—>the concent  of  our
Government which we had at  that
time.  What was the concept at that 
time? At that time we had a  law 
and order government. Now, we want 
law and order, but at the same time 
our Government has become develop
ment-minded.  Therefore,  the  pay
structure has to be looked at in this 
new context

Sir. you know that during the first 
three years of our First Five  Year 
Plan we were not able to spend  as 
much money as we should have. Thp

rpport is there to prove this eonten- 
tion. Of course, now we have speeded 
up the expenditure on the First Five 
Year Plan.  Why is it that we were 
not able to spend as much money as 
we should have for the implementa
tion of the First Five Year Plan? It 
is because our good people at  the 
helm in India—I mean our administi*a- 
tors—had to learn how to tackle  an 
organisation whose  objective  was 
development.  They had to learn and 
I must say that they have leamt  it 
very well and in a very short  time. 
At the same time, we are now under
taking so many State enterprises. We 
are now thinking of so many Corpora
tions.  We are now thinking of  the 
public sector and the public sector is 
getting bigger and bigger every day. 
Therefore, I think our pay structure 
has to be rationalised in terms of the 
new needs of our country.

Again, it is to be seen that there are 
so many  anomalies.  Here  is  some 
material which I have got, not from 
any book; not from any pamphlet; but 
from our own Research and Reference 
Section, in the Lok Sabha  Secre
tariat.  What do I find here?  Of 
course, 1 do not want to refer to the 
caste system. For instance, you must 
have the whole  paraphernalia  of 
Secretary, Joint  Secretary,  Deputy 
Secretary, Under Secretary, Superin
tendent.  Spedal  Ofllcen  Private 
Secretaries and all that.

Babu Ramnaraymii Singh: An army 
of them.

Shri D. C. Sharma: I wish we could 
have a bigger army than that  I 
am not the person to say that the nxxm- 
I her of our employees should be  re
duced.  I would like the number to 
be increased.  But. at the same time.
I would like that there should be some 
kind of rationalisation of pay structure 
so far as all grades of our employees 
are concerned.

Then there are  gazetted  officers. 
What lire these gazetted ofBcers? Per-
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hapt they are gazetted officers becausê 
their names are printed in the Gov
ernment Gazette. There  are almost 
•U sorts of gazettes in India and I 
think the names of each one of us are 
printed in some kind of a gazette or 
other, though we are not  gazetted 
officers. They  are  gazetted  oflflcers 
and I am very happy they are  like 
that  Then êre are class II  non
gazetted officers, class III non-gazetted 
officers, class IV officers—record-sprt- 
era, daftries,  jamadars,  peons  and 
sweepers.  If you look at the  pay 
scales of these persons you will find 
that it makes you feel—what I said in 
the very beginning of my speech—an 
annoying sense of inequality.  For 
instance,  take the State of  Tripura. 
There a matriculate teacher gets Rs. 20 
a month.  He goes from Rs. 20 to 
EU. 40.

An Hon. Member: Shame, shame.

Shri D. C. Sharma: It is not a ques
tion of shame. It is a question where 
we have to do something.  It is no 
use crying *shame, shame'.

In Vindhya Pradesh, a teacher who 
has passed the middle  examination 
starts on Rs. 20 and goes up to Rs. 25 
per  month. In Uttar  Pradesh  a 
middle passed teacher starts on Rs.
a month and goes up to Rs. 50 a 

month. Then take—shall I name the 
State?

Several Hon. Members: No, no.

Shri D. C. Sharma: Sir, I want your 
advice.

Mr. Chairman: Do as you please.

Shri D. C. Sharma: Then, here is a 
Stote Called Mysore.

There a junior lecturer starts-----

Mkri Bogiawai (Ahmednagar South): 
Who? A lecturer?

Shii D. C. Sharma; Not like you.

A junior lecturer starts on Rs. 100 
a month.  He gets an increment  of 
Rs. 20—I do not know whether it is 
every year or after some years.

Shrt Thimmaiah (KoUr-Reserved— 
Sch. Castes): Every year.

Shri Sivamiifthi Swaml (Kushtagi): 
Not every year.

Shri D. C. Sharma: He  gets  an
increment of Rs. 20.  My friend Shri 
Thimmaiah observed that he is get
ting the increment  every year.  I 
accept his suggestion.  But you must 
know that the lecturer goes up  to 
Rs. 150. Again, an assistant professor 
begins his life at Rs. 250 and ends his 
career at Rs. S50. A professor begins 
his career at Rs. 400 and goes up to 
Rs. 700.  Of course a junior lectiirer 
might have the possibility of becom
ing a professor.  I would not  deny 
that.  I think I should not  mention 
the names of the States. I shall now 
refer to another State in India. There, 
a class I officer starts at Rs. 1,300 
with an Increment of Rs. 100 per year 
and goes up to Rs. 2,000.  I am not 
going to mention the names of the 
States because there are men  like 
Shri Thimmaiah who will  interrupt 
me. Taking class IV officers, the daft
ries begin on Rs. 25 a month  with 
annual increments of eight annas, and 
they  go up to Rs. 32-8-0.  Peons 
begin at the salary of Rs. 22-8-0, and 
with an annual increment of  eight 
annas, go up to Rs. 27-8-0.

An Hon. Member: What about vour 
Slate?

Shri D. C. Sharma: I may tell you 
that my State is much better  than 
some of the States to  which I have 
referred. Now,  take another aspect 
The highest paid civil servant in India 
draws a salary  of Rs. 4,500  per 
mensem.

Babo Ramnarayan Singh: Nothing
but loot.

Shri D. C. Sharma: I do not know
that.  I am not fond of words.  I am 
fond of facts. The lower division clerk 
gets a salary  of Rs. 55.  The differ
ence between the lower division clerk 
and the Secretary-General is the dif
ference between a poor mouse and a 
big maharaja’s elephant.

Now, these are the anomalies which 
have to be looked into.  Even the 
Tâ tiop Ii.quiry Commission’s Repnrf
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has drawn our attention to these ano- 
nalies. I have brought  long  quota
tions from the Taxation Inquiry Com
mission's Report but I do not  to 
wade through all of them. I ahall just 
read one quotation. It says:

.  “The fixing of a ceiling on per
sonal incomes on the basis of  a 
reasonable multiple  of the per 
capita or per  family  national 

incomes is a matter to which we 
have given much thought and it is 
our view that there should be a cail* 
ing on net personal incomes after 
tax which  generally  speaking 
should not exceed approximately 
30 times the prevailing  average 
’ per family income in the country".

The idea is that the ratio between 
iie lowest and the highest should be 
one to thirty. 1 do not agree  with 
that. What I mean to say is that even 
the Taxation Inquiry Commission has 
drawn our attention  to these ano
malies.

We have listened to a speech which 
our worthy leader gave the other day 
and he gave  us his impression  of 
some countries that he  visited  and 
said that in one  country—again  I 
would not mention the name of the 
coimtry and any one who wants  to 

know It, may see the newspapers—the 
proportion was one to twelve and that 
in another country the proportion wp 
one to five or six.  What I mean to 
say is that there are so many ano
malies in our pay structure and I want 
that a coRunission should be appointed 
in  order to  do away  with those 
anomalies. I say that not only in the 
interests of social  Justice—of  course 
social justice is our great ideal—but 
also in the interests of our develoD- 
mental economy. When - ve rationalise 
our pay structure I think we  will 
always be facing those phenomena to 
which my friends have referred  so 
many times, namely, the fall in prices. 
There is enough of production  but 
there is not a good price.  I say that 
also  in  the interests of our  Plan, 
because I know that the Plan that we 
have before us requires for its exe
cution not only the co-operation  of

the persons who belong to the upper 
income group but the co-operation of 
the masses, of the men-m-the-street— 
if I can use that expression—-and the 
average men. When I talk of  this 
pay structure I do not talk only about 
the pay structure ot any particulai 
class but of those ail along the  line 
Of course we have been taking some 
steps in that direction.  For instance, 
we. have given the Minimum Wages 
Act. I know workers in factories are 
having the benefit of the Minimum 
Wages Act, but I am sorry to say that 
so far agricultural labour is concerned 
some of the States have  not been
very prompt in fixing the  minimum 
wages for them.  So I say I want a 
Pay Commission to tackle all  these 
problems, not only the problems  of 
our government servants  but  they
have to tackle this problem  on  a 
national scale, and they have to give 
us a picture of our entire  national 
economy. That is what I want. I may 
tell you with due  deference  that
whereas the Pay  Commission  will
serve the ends of  social  justice, 
whereas the Pay  Commission  will
serve the ends of our developmental 
economy, it will also serve the ends 
of saving. The students of economics 
know that there is one kind of con
sumption which they call conspicuous 
consmuption. My  hon. friend Shri 
Datar has written a letter, to  which 
reference was made in  the  news
papers, to the new entrants to the 
I.A.S. I have read extracts from that 
letter and I said that he was drawing 
the attention of the new entrants  to 
our services to what the economists 
call conspicuous  consumption.  It is 
not conspicuous consumption that we 
want. If you want one car, you have 
two.  You want one refrigerator; but 
you have two. Think like that. I do 
not want to give a lecture on conspi
cuous consumption. But if it is done, 
it will lead to saving and also will lead 
to this, namely, that people will not 
be so glaringly aware of the inequali
ties that are now present. Again, the 
greatest advantage of that will be the 
psychological advantage. The common 
man will think that if he is sharing
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rnan will think that if he is sharing 
the burden, the other people will also 
share the burden.  Let me be very 
clear.  I do not say that you should 
reduce the Income of anybody.  I 
want a rationalised structure, and I 
want that the people who are down 
below should be levelled up.  There 
is no doubt about it

You know very well that in Delhi 
we have so many settlements. There 
is one settlement called Shan Nagar 
and our officers live there.  There is 
another settlement which is  called 
Seya Nagar and our clerks and class 
IV conu:ades live there.  Our clerks 
live there in Vinay Nagar;  our class 
IV comrades live there in Seva Nagar. 
There is another nagar called Vinay 
Nagar where our clerk friends live. 
(An Hon. Member  Man Nagar)  Of 
course I do not know as much about 
these Nagars as you do.  What I say 
is that the person who has the lowest 
income in India should have the same 
conveniences as the dwellers of Shan 
Nagar. _The highest paid dwellers of 
Shan Nagar should have the same con 
veniences as those who live in Vinay 
Nagar.

I definitely want that we should 
have this kind of pay structure  all 
along the line in the private sector. 
I want a pay structure which would 
d6»̂«wa3r-witiir «11 these  Inequalities 
and there should be a scientific  ap
proach. We should have a rationalised 
pay structure which gives the people 
as much of happiness as they deserve.

Mr. Chalnnan: Resolution moved:

**This House is of opinion that a 
Pay Commission should be appoin
ted to go into the question of the 
pay structure of the country so that 
the disparity between the highest 
salary and the lowest salary is re 
duced to the minimum.**

Six amendments hav4 been tabled 
to this resolution.

Hiie amendment in the uame of Shri 
S. N. I>as IB exactly the fame as the

181 L.S.D.

Resolution. So X am not disposed  ta 
allow ̂ it ~to be moved.“Thê rest can 
be moved. '

Shri Bogawat: I beg to move:

That in the  Resolution, after the 
word  “countrŷ insert .“with  instrû 
tions to report to this House before 
the end of January, 1956”.

Shri Sinhasan Singh: I beg to move:

That in the Resolution, for the 
words “the highest salary  and  the 
lowest salary is reduced to the mini
mum’* substitute  **the  highest  and 
Jowest salaries be reduced to the rati« 
of 15 to V\ .

Shri N. B. Chowdhnry (Ghatal): I 
beg to move:

That  in the  Resolution, for  the 
words **the highest salary  and  Ihe 
lowest salary is reduced to the mini
mum” substitute  '*the  highest  and 
lowest salaries be reduced to the ratio 
of 10 to 1”.

Shri Kamath (Hoshangabad): I beg
to move:

That at the end of the Resolution,
the following be added:

**and tiiis House is further  of 
the opinion that  the  minimum* 
wage of an employee in the pri
vate fis well  as  public  sector 
should be one hundred rupees per 
month in terms of present priceŝ**

Shri N. B. Chowdhnry: I beg  to
move:

That at the end of the Resolutioa, 
the following be added:

**by fixing a minimum of Rs. 100̂ 
and a maximum of Rs. 1,000”.

Mr. Chairman: Amendments moved:

(1) That in the Resolution, aflhr 
the word  “country” inaert  *h«rlth 
instructions to report to  this House 
before the end of January, 1056**.

(2) That in the Resolution, for the 
words “the highest  salary and the
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lowest sal̂  is reduced to the mini
mum**  fttbftitute  **the highest  and 
lowest salaries be reduced  to  the 
ratio of 15 to 1’*.

(3) That in the Resolution, for the 
Word3 ‘̂the highest salary  and  the 
lowest ̂ ary iŝ r̂  ̂ to the mini
mum” fttbftitute  *̂the highest  and 
lowest salaries be reduced to the ratio 
©f 10 to r.

(4) That at the end of the Resolu- 
tkm» the following be added:

""'••and this House is further  of 
the opinion that  the  minimum 
wage of an  employee  in the 
vate as well as public sector 
should be one hundred rupees per 
month in terms of present price.”

(9) That at the end of the Resolu
tion, the following be added;

**by fbdng a minimnm of Rs. 100 
and a maximum of Rs. 1000".

■hri A. K. Oopalan (Cannanore): 1 
supx)ort this resolution.  This resolu
tion does not only say that there must 
be a Pay Commission which goes into 
the pay of the Central State Govern
ment servants, but it says that  the 
wage.: structure .of the employees 
throughout the country—working  in 
commercial firms industrial concerns 
etc.—should be gone into.

We have the report of the Pay Com
mission of 1946; some of ihe recom
mendations have also  been  imple
mented.  I want to bring out  that 
when there was a discussion in  the 
Budget Session, the Deputy  Minister 
of Communications said that he did 
not know how it is logical to set.up 
a second Pay Commission, since  we 
have not been able to study the effects 
of the first Pay Commission for five 
or six years; he also said that the cost 
of living in the country had not gone  , 
up.  Is it necessary?  What is  the 
basis for the second Pay Commission? 
Why do we say that we must have a 
Pay Commission?  I want first of al) 
to say that there are Dolitical reasons
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as well as economic reasons.  Tbe 
political reasons are these:  As  the
mover of the resolution has said, there 
is already a demand from the Railway 
Department that there must be a Pay 
Commission; there is another demand 
from the Postal Department.  As far 
as the third division clerks are  con
cerned, it is not only a demand, but 
something more; they  have  given 
notice of 75 days and  xmfortunately 
there will be some direct action. For 
the last two years, they  had been 
agitating that the minimum wage of 
Rs. 55 fixed by the Pay Commission 
must be changed; and it is very signi
ficant that the third division  clerks 
are moving  towards  some  direct 
action.  Not only for the  last  wiT 
months, but for the last’one or  two 
years there has been a demand from 
these people that the wage structure 
or scale of pay fixed by the first Pay 
Commission does not suffice for them. 
Certainly that is one of the  reasons 
why the Government has to go into 
it again.  Apart  from  Government 
employees, working  Journalists  and 
those working in commercial as well 
as industrial concerns also have been 
asking that something must be done to 
raise their standard of living.

I want to point out what  are the 
general principlê of salary deteimina- 
tion which must be taken into consi
deration by Pay Commissions.  Sup
pose for instance, the price of dal or 
rice goes down; if anybody says that 
there is no use of examining the wage 

structure because the prides are going 
down, I do not think it is correct, be
cause the Pay Commission’s recom
mendation says that “the society we 
live in and the society which we wish 
to see  established require  a new 
approach to the problem  of  public 

salaries”. It is that hew approach to 
the problem of public salaries that for 
the last so many years the Govern
ment employees and others have been 
asking for. Tfiey have some aspira
tions and some desires. They want to 
raise their standard of livî.  They 
do not want to live in hutments; they 
desire to live in small houses.  They
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also want to have better food. They 
also want to educate their children.
- They also want to have some cultural 
enjoyment It ia the desire of  those 
who work that they must raise their 
standard of living. That is the basis. 
The Justification for increasing  the 
pay of those who are in the  lower 
grade services is, according to the Pay 
Commission’s recommendation  itself, 
**the"n̂es8ity to raise their standard 
of living to a tolerable extent”. They 
want to raise their standard of living 
to a tolerable extent; therefore,  we 
say that the first reason or the first 
basis for the determination  of  the 
general principles of salary is  that 
there is a desire among the  people 
mat their standard of living should be 
raised. They want better living. Thiey 
want not only food, but other cultural 
development also. If we take that as 
the basis and if we study the condi
tion of the country today, we  will 
understand why a revision  of  the 
existing system is necessary.

The second point is that wage condi
tions reflect in a larger measure  a 
political development which  a com> 
munity has achieved. It is said today 
that we are going towards a socialistic 
pattern of society. We want to deve
lop our country; but the wage struc
ture of the people does not reflect the 
development in the political  struc
ture. Take the Second Vive Year 
Plan. There-is not much time, ô er- 
wise I would like to say something on 
this. In the Second Plan, a picture of 
the coimtry has been set and it is said 
that we want to raise the standard of 
living of the people. One of the aims 
of the Second Five Year Plan is to 
raise the standard of living.  That is 
another political reason and we have 
to see whether there is any rise in the 
standard of living. The present wage 
level is too low. Society is advancing. 
When society is moving forward, when 
there are benefits, those who  work 
should also get a share of the benefits.

The next point that I wish to urge 
is that the economic imderstanding of 
ttie Pay Commission Itself was wrong. 
That is the reason why I say  there
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must be a revision of the pay itrue- 
ture.  On page 13 of the report  of 
-the Pay Commission, it is said:

^̂ Accordingly, on the assumption 
that  the  pxira  may  stabilise 
at a level which will̂ ve a coat 
of living index somewhere between 
160 and 175, taking the pre-war
index to be 100..........

It was on that basis that the Pfor 
Commission made the recommendation 
that the TninimiAm salary  must  be 
Rs. 55. They thought that the cost of 
living index will be 160-175 and that 
it will stabilise there.  In the year 
1946, when the Pay Commission made 
the recommendation, the cost of living 
index was 400.  Today,  the cost 
of living index is 354.7. From 1946 
to 1955, there was never a time when 
the cost of living index came to any
where near 160 or 175. It has always 
oeen between 850 or 340 and  400 
That is why I say that the economic 
understanding anrf the whole basis of 
the Pay Commission was wrong.  If 
we calculate even according to their 
basis, that for a cost of living index 
of 160-175 the minimum will*be Rs. 55, 
today the minimum will have to be 
Rs. 85 or 90.  Thus, for political and 
economic reason, there is a case  to 
change the wage structure.

The Pay Commission itself has said 
that what they want is a living wage. 
They have also stated in their report 
that there is wliat is called poverty 
line there is what is called fair wage 
and there is what is called a living 
wage. According to the recommenda
tions, they said that it was not a liv
ing wage that they were recommend
ing, but that it was only Just above 
poverty line. Poverty line and living 
wage are entirely  different  They 
have not gone beyond Just above the 
poverty line.  What we want is  a 
living wage and not poverty line or 
just above poverty line.

Even out of the recommendations 
of the Pay Commission, there are cer
tain things that have not been imple
mented at alL That fact has also to 
be taken into consideration.  When 
they fixed this pay, it was said that
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there will be educational  facilities, 
that tl̂ e  be hill  allowances,
that there will be consideration  for 
industrial Bjyi non-industrial categor
ies.  Thew things  have  not  been 
implemented.  Certain  concessions
that had been granted before had been 
taken away; for example P.T.O. and 
other things.

There is a certain pay structure in 
the Central Government and there is 
a dilTerent pay scale in the State Gov- 
ermnents. As has already been stated 
by Shfi D. C. Sharma, in the State 
Governments there are those who get 
Rs. 20 or 22 a month.  There are the 
policemen; there are peons in the taluk 
offices and other places.  There  are 
Jail warders.  There are elementary 
school teachers, in some  States get
ting Rs. 30 and in some other provinc
es getting Rs. 85,  or Rs. 25. There 
is difference in the wage scales of the 
Central Government and the  State 
Gjovemment&  In the same  office, 
persons with the same qualifications 
and doing* the same work, get different 
pay scales and dearness allowance, if 
they are appointed by the  Central 
Government or the State  Govern
ment respectively.  There  are  the 
village officers in my State—I do not

..call̂ in _ottier
Sitates: Ipattijaris, etc.,—who collect the 
taxes. .There are the village munsiffs 
and magistrates; they have authority 
over ̂ e whole village. They are giv
en a pay of Rs. 18. They are respon
sible for collecting all taxes.  They 
have got their  own  organisations. 
They waited on a deputation on the 
Chirf Minister, and represented their 
case. There are those who get Rs. 18 
or 20 or. 35.  The minimum wage in 
the Central Government is said to be 
Rs. 55. Aa Shri D. C. Sharma said, 
there is another class of people gett
ing a salary of Rs. 30 plus an incre
ment of eight annas every year  and 
tihcy go up to Rs. 35 with some dear
ness aTTowance.  I do not know how 
a man is given an Increment of eight 
annas in a year. I do not know how 
he can make a living, yrom one year 
to another his standard of living is

raised by eight annas.  He is getting 
Rs. 30 this year and in the next year, 
he will get Rs. 30-8-0 and after 10 
years he will get Rs. 35.  This is the 
position as  regards Government  de
partments.

There are commercial concerns and 
other private enterprises; there  are 
shop assistants. If you look at  their 
pay, there are those who get Rs. 10 
or Rs. 18 a month.  Yesterday I got 
a letter saying that among those who 
are working in the Coffee Marketing 
Board, there are persons who get Rs. 
10 a month. In coffee hotels and ottier 
places, there are people  who  get 
Rs. 18. Their basic wage is Rs. 10 or 
18 and they get Rs. 15 more.  The 
total does not even come to Rs. 35. 
My point is, even according to the 
recommendation of the Pay Commis
sion, this wage does not come ’ to 
poverty line.

I do not want to take the time of the 
House.  We are aspiring for a new 
society. We are going to develop our 
country. As has been observed by the 
Pay Commission, where there is plan
ning and development, it should  be 
reflected in  the pay structure.  For 
this purpose, it is immediately neces
sary that a Pay Commission should be 
appointed. The minimum wage should 
be not less than Rs. 100. As regards 
the maximum, the Pay Ccwimission 
has recommended that it sho|llEi, never 
be more than Rs. 2,000. Tĥt recom
mendation has never been implement
ed. We find salaries  of Us. 4,000, 
4,500 and even above that  The 
maximum has not at all beign touched 
and it has not come to Rs. (,000. For 
working out the Second five Year 
Plan, for building up our country it is 
necessary that those who are work
ing today must have some satisfaction. 
They must have a living wage and 
not a wage  which  is  just above 
poverty line.

5

The Lok Sabha then adjourned  tfU
Eleven of the Clock on Monday the 
1st August, 1955.
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